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LOK SABHA DEBATES

LOK SABHA

Thursday, October 23, 2008/Kartka 1, 1930 (Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. Speaker /in the Chairl

(English]

...(Interruptions)

SHRI BASU DEB ACHARIA (Bankura): Sir, | have
given a notice. ...(/nterruptions)

MR. SPEAKER: Have | never denied any ol you
from making any points?

...(Interryptions)
MR. SPEAKER: May | make the position clear?
...(Interryptions)

MR. SPEAKER: Please take your seats for once.
Please take your seats.

...(Interryptions)

MR. SPEAKER: No. | do not allow anything. Too
much has been done !

...(Interruptions)

MR. SPEAKER: Everything is important. Please sit
down.

...(Interryptions)

MR. SPEAKER: This is the first week. On the first
day, unfortunately we had to adjourn because of the
obituary on the death of some of our sitting Members.
Today is the fourth day of this week. We have not had
even one question taken up; not a single matter could
be taken up or discussed; you have very important
matters.

...(Interryptions)

MR. SPEAKER: Please show little respect. This has
become fashion nowadays. |t you think that you are
strengthening the cause of democracy, it is for you to
decide. | am on my way out. Do not think that it will
influence me. The House should remain.

But what | am requesting is, make some introspection.
Every day, one second past 11 a.m., commotion starts;
| am making repeated appeals. I there is anything calied
truth, please go through it and bear me out. | will allow
all the subjects to be discussed. In the first meeting of
the leaders, | promised; | said that there were five days
and you could select five important subjects; | would
allow all those five subjects to be discussed, each one
every day. Whatever | could allow, | shall allow. | can
challenge — can anybody show that | deliberately did not
allow any matter which could be raised? Naturally | will
be targeted, but | do not mind. My only reply is, please
do some self-introspection. Please consider yourself,
whether all of us are contributing to the functioning of
this House. If | am wrong, you can show me. | am not
an aspirant for anything; personally you can take it that
| am out, for all purposes. But | want this institution,
which | am associated with for nearly 40 years, to remain;
every day, | am going back with lot of pain and agony
from this House, but | want this House to remain, this
House to function and democracy should be strengthened.

Tell me which issue | have refused. Every day, you
are getting up, not listening to me; all of you are coming
here; if | do not take strong action, then | am criticised.
If | take one very mild action, that is also criticised. Last
time, when | sent the names of some of my colleagues
here to the Priviieges Committee, all the parties came to
me and they assured me - both the Leader of the
Opposition and the Leader of the House — in the presence
of everybody, that we shall cooperate with the Chair and
the House, but that was only unfortunately for the sake
of statement. What to do? | can tell you that this is the
worst period of my life, if it has any relevance for this
House.

Shri Acharia, please wait for the Question Hour to
oe over. There is a time for raising those matters. | have
never said no. You never gave me an opportunity to say
no.

Let us take up Question Hour. | beg of all of you,
to please proceed according to our well-established
procedure. After the Question Hour, | will take up these
important issues, which are well-established.
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SHRI BASU DEB ACHARIA: Including Adjournment
Motion.

MR. SPEAKER: Yes, including the notice of
Adjournment Motion. Why not? You know that there is a
procedure for making an Adjournment Motion; | do not
have to tell you.

SHRI BRAJA KISHORE TRIPATHY (Puri): You should
allow us also during the ‘Zero Hour'.

MR. SPEAKER: | said that. Let me get an opportunity
to do that.

Let us take up the Question Hour now.
11.01 hrs.
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Q. No. 81
Shri Pralhad Joshi—Not present.
Shri Shailendra Kumar—Not present.
Shri Harin Pathak, Question No. 82.

Rallway Crossings for various Development
Projects

*82. SHRI HARIN PATHAK: Will the Minister of
RAILWAYS be pleased to state:

(a) whether any time frame has been laid down for
grant of permission for Railway crossings for the purpose
of various development projects;

(b) if so, whether several proposals seeking
permission for railway crossings including those for various
water supply projects are pending with Railway Authorities;

(c) if so, the details thereof; and

(d) the time by which the pending proposals will be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) to (d) A Statement is
laid on the Table of the House.

Statement
Railway receive requests from various agencies/

individuals for crossings for various purposes. Permission
is granted only if the proposal is complete, feasible, does

OCTOBER 23, 2008

to Questions 4

not affect safety of trians, and only after the party has
deposited the required fees and met with all the
procedural requirements. As the reugesting parties take
their own time in complying with the above requirements,
no target time can be set by railways for granting approval
to the proposals. There are a total of 1423 number of
proposals for permission of railway crossings for various
purposes including 431 number of proposals for water
supply projects, which have been received by railways,
and are pending disposal at different stages. Zone-wise
details regarding the number of proposals for permission
of railway crossings for various purposes including those
which have been referred back to the parties are as
given below:

Railway Zones Number of P}oposal

Central 1
Easem 1
East Central 0
East Coast 8
Northern 272
North Central 63
North Eastern 21
Northwest Frontier 1
North Western 72
Southern 162
South Central 63
South Eastern 3
Southeast Central 33
South Western 54
Waestern 5§70
West Central 99
Total 1423

SHRI HARIN PATHAK: Mr. Speaker, Sir, it you see
the answer which the Minister has given, the fourth line
of the answer says:

“As the requesting parties take their own time in
complying with the above requirements, no target time
can be set by railways for granting approval to the
proposals.”
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[Transiation]

Mr. Speaker, Sir, it is a very important question.
Railway track passes through Ahmedabad, Calcutta and
other cities of the country. People live on the both sides
of the track. Municipalities of the town seek permission
for laying pipelines for water or the construction of foot
overbridge.

[English]

The authorities are sending proposals. The request
from the Ministry comes to the authorities like corporation,
municipalities or district authorities that they have to pay
a certain amount; deposit two per cent or more than two
per cent.

[Translation]

Common people are going to get all these facllities
on both the side of the track, however, | am very sorry
to say that despite doing all those things.

[English]

There are projects which have already been
sanctioned by the civic authorities and deposits have
already been paid but only because of the approval of
the concerned Division or the Zone these proposals are
waiting for more than three years.

[Transiation]

| will give only four examples.
[English]

MR. SPEAKER: Put your supplementary.
[Transtlation]

SHRI HARIN PATHAK: | will ask supplementary
because he says that the requesting party does not work.
However, the requesting party has done its work. Now, |
want that he should give permission so that the work
may be started and the settlement of poor people may
get drinking water, power and overbridge facility. There is
a foot overbridge project amounting to Rs. 47 lakh in
Maninagar, Ahmedabad and the requisite amount has also
been deposited. The amount is lying for last two years.
However, approval has not been given. You please give
me two minutes more.

KARTIKA 1, 1930 (Saks)

o Questions 6

[English]

MR. SPEAKER: You will get another chance. You
have to put supplementary one-by-one.

[Transiation]

SHRI HARIN PATHAK: Mr. Speaker, Sir, the reply of
my second supplementary will also be covered in it. | will
be asking one question instead of two. Secondly, one
under bridge is being constructed near ITI. Two storm
water projects are being set up in Advaniji's area
Navrangpur and Narangpura. | would like to submit that
there are at least twenty such projects in Gujarat for
which all formalities have been completed. The hon'ble
Minister has submitted that it is on account of non-
completion of formalities that the projects get delayed. |
would like to know whether the hon. Minister will give
instructions to zonal managers or DRM to start those
projects in respect of which formalities have been
completed.

[English]
MR. SPEAKER: You have made your point.

SHRI HARIN PATHAK: Would you give them direction
to give approval to the projects?

MR. SPEAKER: You have made your point.

SHRI R. VELU: Hon. Speaker, Sir, Railways are
interested in giving such pemmission to the civic authorities
or to the private people, whoever apply for, without much
delay. You have mentioned about your own State where
a number of proposals are pending. Out of 431 water
supply projects, you have 221 projects which you say
are pending for more than two or three years. It is not
true. Projects pending for, up to six months are 167; for
six months to one year are 35 and for more than one
year are 29. In respect of Gujarat we have relaxed the
rule of joint inspection-l. We have also said that for 300
mm water pipe the DRM is empowered to ...(/Infermyptions)
Let me complete. Then, we had coordination meetings
wherein we said that the State Government should
participate. | may tell for your kind information that 60
per cent of the projects are pending for want of State
Governments' participation or their help. The State
Governments must cooperate. The States are also
involved in the joint inspection programme for which the
charges are estimated and to be remitted in advance
and then there is an agreement which has to be executed.
So, all these formalities take time. But now what | promise
you is that wherever these formalities have been

-
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completed by November this year, we will give the
approval and complete the works by April next year i.e.
before the next summer. So, you should be happy now.

MR. SPEAKER: You have got more than what you
wanted.

SHRI HARIN PATHAK: Sir, | am thankful to the hon.
Minister, that is why, | gave certain examples where
formalities have been completed. | do agree with the
hon. Minister that in cases where the civic authorities
have not completed the formalities, it would take time
but where these formalities have been completed, he can
give the approval. | am satisfied with the answer as he
has assured the House that by December or by April
next year, he would give the approval. Please give the
approval at the earliest.

Sir, zone-wise meetings are being held with the hon.
Members of Parliament. But what is the solution to this
whole issue? Could | just suggest in the form of this
question that all the hon. Members are aware that the
Zonal Manager calls the meeting of the Members of
Parliament. As | am here for the last 18 to 19 years, |
would say that for the last couple of years the Zonal
Managers are not convening meetings of the hon.
Members. My dear friends, | think | am correct. So, |
would request you to direct the Zonal Managers to
convene the meetings of the hon. Members and the civic
authorities so that these projects can be streamlined and
materialized. Could you do it, please?

MR. SPEAKER: This is a suggestion for action.

SHRI R. VELU: Sir, we will definitely issue the
necessary instructions.

SHRI MADHUSUDAN MISTRY: Sir, thank you very
much for giving me the opportunity to ask a
supplementary question. | join with the grievances raised
by my friend because in my own Constituency, the
farmers’ field has been divided by the Railway line and
on an individual complaint, | had a meeting with the
DRM and also with the hon. Minister. But the permissions
are not coming simply because there do not seem to be
a mechanism existing at the DRM level where he can
address the grievances of the local people. | think the
Railway Ministry should take appropriate action in this
regard. | would like to know whether any action has
been taken by them to see that the grievances of the
local people which come to the DRM are addressed and
they are replied to.

MR. SPEAKER: It is a general question. It is not on
this issue.
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SHRI MADHUSUDAN MISTRY: Sir, most of them do
not know the regional language. We are in Gujarat but
some of the staff come from other parts of the country.

MR. SPEAKER: This is only related to the Railway
crossings.

SHRI MADHUSUDAN MISTRY: Sir, the grievances
of the people are not being attended to. So, | am just
trying to find out from the Minister whether any machinery
is going to be set up for this.

MR. SPEAKER: This is relating to Rallway crossings.

SHRI R. VELU: Wherever it relates to the agriculture
where people want to pump water with permission, we
would look into such cases. As regards the general
question about coordination, redressal of grievances, etc.,
the DRM hold meetings with the elected representatives
as has been told by the hon. Member. As regards your
suggestion regarding local problems, we would see that
they are addressed to.

SHRI ABU AYES MONDAL: Hon. Speaker, Sir, many
development works especially electrification of villages
could not go ahead due to non-permission of drawal of
amoured cable lines over the Railway line. 1 want to
know from the hon. Minister the total number of proposals
which are pending for a long time due to which rural
electrification work could not go ahead. What steps have
you taken so that these works could go on smoothly?

SHRI R. VELU: As | mentioned earlier, these are
essential services and whether it is pipeline or gas line
or electrification or others, for all these things we have to
necessarily give a focused attention to solve the problem.

Sir, these cases that have been mentioned, | would
like to submit that the total number of pending cases in
this country is only 1023 of which cases relating to cable
connection is about 703. Again, | shall say that there are
certain formalities to be observed, like, joint inspection,
preparation of estimates, remittance of cost and service
charges, signing of agreements — whether it is with the
public sector, or State Government or private sector -
and all these would have to be completed. Having
completed these formalities and having signed the
agreement, we execute the work. We are not permitting
any other party who are wanting to offer their services to
execute such works. We execute the work ourselves
because we are competent to do that. If any cases of
delay are brought to our notice, then the Railway Board
will definitely direct the authorities down the line to do
the work in the minimum possible time.



9 Oral Answers

SHRI B. MAHTAB: Sir, the hon. Minister has replied
and | would quote: “as the requesting parties take their
. own time in complying with the above requirements....”
My question is, after compliance by the requesting parties,
how much time more is required by the Railways so that
approval can be granted? This is my specific question. |
do not think that there is any necessity to waver on this
point. Why does the Ministry not fix a timeframe so that
after compliance by the requesting parties, say with 90
days or 60 days, the Railways could decide on the
specific project? Why can they not give a specific time
frame?

SHRI R. VELU: The time for these projects vary
from case to case. For example, when the Railways are
required to upgrade a track, it requires a lot of time.
Again, when the Railways are required to take a higher
diameter of a pipeline, it requires more time. So, the
time requirement varies from project to project. Then, if
there are cases of re-modelling...//nterruptions)

MR. SPEAKER: All details cannot be given here.

SHRI R. VELU: So, the time requirement varies from
project to project. If we want to streamline, then we would
say that if the work is more, then it will involve more
time and if the work is less, then it will involve lesser
time, for example, simply taking a wire or a small pipe
would involve lesser time. Sometimes taking a wire
overhead involves more time.

MR. SPEAKER: Q. 83— Shri Ranen Barman—Not
present.

Q. 84 — Shri Shishupal N. Patle—Not present.
Shri Prabodh Panda
Reduction in Global Rude OIll Price

+
“84. SHRI PRBAODH PANDA:
SHRI SHISHUPAL N. PATLE:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the prices of crude oil have decreased
in the intemational market at present;

(b) if so, its impact on domestic oil prices;

(c) whether the Government proposes to reduce the
prices of petro products in the country;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

KARTIKA 1, 1930 (Saka)

fo Questions 10

[Transtation]

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) to (e) A Statement is
laid on the Table of the House.

Statement

The prices of crude oil have declined recently in the
international market. The average price of Indian basket
of crude oil which was $ 129.72 per barre! in June' 2008
has come down to $ 76.68 per barrel in October' 2008
(1-16th), a decline of 40%. However, the ‘' benefit of
softening of the intemational oil prices has been partly
offset by the depreciation of the rupee by around 20%,
since April 2008.

In spite of the recent fall in the intemational oil prices,
the Public Sector Oil Marketing Companies (OMCs)
continue to suffer substantial under-recoveries on the
marketing of sensitive petroleum products namely Petrol,
Diesel, PDS Kerosene and Domestic LPG. The under-
recoveries of OMCs based on refinery gate prices
applicable as on 2nd fortnight of October 2008 are as
under:

Petrol Rs./Litre 2.38
Diesel Rs./Litre 6.45
PDS Kerosene Rs./Litre 28.07

Domestic LPG Rs./Cyl. 322.14

The prices of crude oil and petroleum products in
the international market fluctuate on a daily basis. The
OMCs' combined borrowings stood at Rs. 1,13,000 crore
at the end of September, 2008. Due to their heavy
borrowing, the OMCs' interest liability is likely to go up to
Rs. 7,125 crore as against Rs. 2,925 crore in the previous
year. The OMCs reported combined losses of Rs. 1539.69
crore during the first quarter even after taking into account
the Oil Bonds for Rs. 24,408 crore sanctioned for the
said period. The under-recoveries of OMCs on marketing
of sensitive petroleum products are currently estimated at
Rs. 1.47 lakh crore, based on the prices of 2nd fortnight
of October, 2008.

In view of the substantial under-recoveries akeady
incurred by the OMCs and the grave financial position
and liquidity constraints suffered by them, a downward
revision in the retail selling prices of sensitive petroleum
products at this stage is not feasible.
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[English]

SHRI PRABODH PANDA: Sir, the hon. Minister for
Petroleum has stated several times that due to the hike
of petroleum and crude oil prices in the intemational
market, the Government has no option but to increase
the prices of petroleum and diesel products. At this stage
the average prices of petroleum products in the
international market is getting lower and it is about 50
per cent lower and is about 140 dollars per barrel. Under
this circumstance, my question is, why is the Union
Government not in a position to bring down the prices of
petrol, diesel, domestic LPG and PDS kerosene? The
reply of the hon. Minister is not convincing.

MR.SPEAKER: What is your supplementary?

SHRI PRABODH PANDA: At least the recovery now
is taking place. For petrol it is 2.38; for diesel it is 6.45.

MR. SPEAKER: All these figures are mentioned there.

SHRI PRABODH PANDA: The Government should
consider bringing down the prices of petrol, diesel, PDS
kerosene and domestic LPG as soon as possible.

SHRI MURLI DEORA: Sir, the hon. Member is
correct. There is a fall in the intemational price of crude.
As on today, the price has come to 61.47 dollars per
barrel. We are trying our best and we are watching the
situation for some time and then we will take a decision.
But | can assure the Member that still, with this fall in
the prices, we are losing moray in all the four products,
that is, petrol, diesel, kerosene and domestic LPG. What
has really come in the way is the fall of rupees versus
dollar. One dollar was about Rs. 40 to Rs. 41 and now
it has gone to Rs. 49 or Rs. 48.50. So, this has
depreciated the Indian rupee to the tune of 24 to 25 per
cent. We are watching the situation. Tomorrow, the OPEC
countries are going to make an announcement about the
future course of action and then we will take necessary
action.

SHRI PRABODH PANDA: Sir, my second
supplementary is, the companies, particularly the
companies in the refinery sector, eam huge profits during
this period. | want to know whether the Government is
thinking to impose taxation measures on them so that
the profits can be adjusted in the prices. How much
profit have they eamed during the period? Is it much
more than the profits earned earlier? What is the
programme of the Govemment and what sort of measures
is the Government going to take in this regard?
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SHRI MURLI DEORA: The refineries who are making
profit are of course paying tax. if the hon. Member has
any specific proposal which should be implemented as
far as the refineries are concemed, we will be happy to

consider it. ... Interryptions)

MR. SPEAKER: Please do not do that. | have got
the list of Members. | will apply my judgement. It has
become a fashion to do like this.

SHRI KIREN RIJIJU: Due to the crash in the price
of crude in the international market due to the slowdown
in the economy, | have a question as a follow-up of this
point.

It this crash continues, there is a possibility of a
negative impact in the upstream of the production side.
What is the contingency plan of the Govemment for the
continuous support to the upstream players so that
production is not slowed down in the future?

SHRI MURLI DEORA: Sir, any downfall in the oil
prices will not help the upstream companies. You know
it very well. But there is no need of getting alarmed just
now. It is 61 dollars today. it has not gone down so
badly. We should wait, watch the situation and then we
can take a decision on this issue.

SHRI KIRIP CHALIHA: There is hardly any need to
emphasise the escalating effect of rise in the petroleum
prices in the overall economy. We have been repeatedly
assured by the Minister for Petroleum and the Minister of
Finance that once the intemational prices of petroleum
come down to 65 dollars per barrel, perhaps, we will be
in a position to reduce the petroleum prices. In fact, this
is the relief which we have expecting for a long time
because it has a cascading effect on other food articles.

My specific question is this. Today, we have seen in
the newspapers that petroleum prices have in fact come
down to 65 dollars per barrel. Is the Minister considering
reduction in the prices of petroleum products?

MR.SPEAKER: He has replied to this question. You
are asking an identical question. If you have got any
new question, you may ask him.

SHRI KIRIP CHALIHA: Sir, he has given a new
explanation about the dollar—rupee parity. It is again a
new thing coming up. Since the petroleum prices have
come down to 65 dollars per barrel, will the Minister
consider reducing the prices?

SHRI MURLI DEORA: | have the same reply.
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MR. SPEAKER: You may stand up and say it.

SHRI MURLI DEORA: Sir, the hon. Member is
correct. We cannot ignore the fact that the value of dollar
has gone up and the rupee has been devalued by nearly
24 to 25 per cent. So, the downfall of the price adjusts
with the price of the dollar.

SHRI RUPCHAND PAL: Succumbing to the
mounting pressures of airline companies, such as the
Indian Airlines and particularly the private airline
companies, the Government has only yesterday declared
a bailout package of the order of Rs. 3,000 crore in the
form of easy credit and deferring the payment due to the
Ministry of Petroleum and Natural Gas. In such a situation,
in the backdrop of sharp decline in petroleum and crude
prices internationally, is the Government prepared to
declare a bailout package to the aam adm/, the common
man, by reducing the high prices of petroleum, diesel,
LPG and kerosene?

SHRI MURLI DEORA: This is not pertaining to my
Ministry. This has to be answered by the Minister of Civil
Aviation. ...(/ntermyptions)

SHRI RUPCHAND PAL: Sir, the Minister of Petroleum
and Naturai Gas has given the bailout. He has declared
the package. So, he has to answer it. ...//mtermyptions)

MR. SPEAKER: Mr. Minister, do you wish to say
anything?

...(Interryptions)

SHRI MURLI DEORA: The reply has to come from
the Minister of Civil Aviation. ...//ntsrruyptions)

MR. SPEAKER: Okay, that is the reply.
...(Interryptions)

SHRI RUPCHAND PAL: Mr. Speaker, Sir, | seek your
protection. The Minister is saying that this has to be
replied by the other Minister. Is there no collective

responsibility? ...(/nterruptions)

MR. SPEAKER: Shri Ram Kripal Yadav to put a
question.

...(Interryptions)

MR. SPEAKER: Hon. Members, you cannot get an
immediate solution. You know that.

...(Intsrmyptions)
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MR. SPEAKER: Do not record anything except Shri
Ram Kirpal Yadav's remarks.
...(Interruptions)*

MR. SPEAKER: Hon. Members, there are many
procedures available under the rules. You can take
recourse to them.

e (/nfa/r;pﬂbnsj

MR. SPEAKER: Let us hear Shri Ram Kripal Yadav.
He is another hon. Member who wants to put a question.

...(Interruptions)
MR. SPEAKER: Do not record anything.

...(Interryptions)*

MR. SPEAKER: Mr. Minister, do you wish to add
anything?

...(Interruptions)

MR. SPEAKER: | can only express my sorrow. What
can | say?

...(Interryptions)

MR. SPEAKER: So long as they do not get an
answer to their liking, hon. Members from every side of
the House will go on putting that question.

[Translation]
It is good if the House runs like this.
...(Interryptions)
[Enghish]

SHRI MURLI DEORA: Sir, the relief that the hon.
Member referred to is only for deferring the payment.
This is not a bailout at all. This is only and specifically
for deferring the payment to the airline companies.

...(Interryptions)

MR. SPEAKER: Hon. Members, please take your
seats. It cannot be that every answer would be
satisfactory.

...(Interruyptions)
[Translation]

SHRI RAM KIRPAL YADAV: Mr. Speaker, Sir, the
biggest reason of present day price rise in the country
was the excess increase in the prices of petrol products.
The price of crude oil in the international market has
gone down and | feel that the prices of petro products
need to be reduced to check the increasing price rise.
We have got an opportunity to check out price rise as

*Not recorded.
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the price of crude oil has decreased in the international
market. Through you, | would like to know from the
hon'ble Minister as to why shouldn't the Government act
promptly to bring down the prices of petroleum products
to protect the common people against the onslaught of
price rise.

[English]

MR. SPEAKER: Same question has been repeated.
...(Interryptions)
[Transiation]

SHRI MURLI DEORA: Mr. Speaker, Sir, the hon'ble
Member has rightly said. We are making efforts in this
regard. If the price of crude oil declines further then we
will make efforts to reduce the price... interuptions)

[English]

MR. SPEAKER: There should be silence in the
House.

...(Interryptions)

SHRI BRAJA KISHORE TRIPATHY: Sir, it is told,
when the price of oil is increased, the smile comes on
the faces of the hon. Ministers of Finance both at the
Centre as well as the in the States. The Qil Corporations
are also happy because the entire burden is going to be
shared by the common man. When the price is declining,
what is the policy of the Govemmment? .../ /nterruptions)

MR. SPEAKER: You are repeating the same question.
...(Interryptions)

SHR! BRAJA KISHORE TRIPATHY: No, Sir. It is
argued by the Government. Now, the policy has been
changed by the Government of India for the last eight
years that when the crude oil price will be increased,
proportionately the price will be increased and now when
the price is declining, whether it is not the policy of the
Govemment to also decrease the price. What is the policy
now? When the Government has admitted that the price
has declined up to 40 per cent between June and
October, why shall the benefit not go to the common
man? The common man is suffering. ...//nfermyptions)
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MR. SPEAKER: It is the identical quesion.
...(Interryptions)

SHRI BRAJA KISHORE TRIPATHY: You are only
helping the airlines because of certain things. Why shall
the common man not get the benefit? .../ nterryptions)

MR. SPEAKER: It is the identical question.
...(Interruptions)

SHRI BRAJA KISHORE TRIPATHY: We want to know
as to what is the policy of the Government. What is the
percentage the Government is collecting in the form of
tax and whether the Government will consider to reduce
the price. ...(Interruptions)

MR. SPEAKER: It has been mentioned in the reply.
Now, | am calling Shri Brajesh Pathak.
...(Interryptions)

SHRI BRAJA KISHORE TRIPATHY: | would like to
know as to what is the policy of the Government of
India. ...//nterryptions) Do they have any policy? Let the
hon. Minister say that there is no such policy.

...(Interryptions)
[Translation]

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, you have
given me an opportunity to speak on a very important
issue...(/ntarruptions) | would like to extend my thanks to
you for this...(Interryptions)

MR. SPEAKER: | do not need thanks. You please
ask your question.

...(Interryptions)
[English]

SHRI BRAJA KISHORE TRIPATHY: My question has
not been answered by the hon. Minister. What is the
policy of ths.Govemmem or do they have any policy?
...(Interryptions)

MR. SPEAKER: Mr. Minister, is there any policy?

...(Interryptions)
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MR. SPEAKER: Mr. Minister, do you wish to
announce the policy what he is asking for?

...(Interruptions)

SHRI MURL! DEORA: Sir | do not want to say that
this can be a policy or this cannot be a policy, but when
the prices come down, we reduce the prices.
...(Interryptions)

[Translation]

SHRI ANANT GANGRAM GEETE: Mr Speaker Sir,
what type of reply it is?...(/ntermyptions)

[English]

MR. SPEAKER: Hon. Members, please listen to the
reply. If you want a Half an Hour Discussion, | will allow
it What more can be done?

...(Interryptions)
[Translation]

MR. SPEAKER: First of all you please listen to the
reply of the horble Minister.

...(Intermyptions)

SHRI MURLI DEORA: Mr. Speaker, Sir, when the
price of crude oil increased in the international market
we had also increased the price and when it came down,
we also reduced it. Now regarding the present decrease
in the price of the crude oil, | would like to humbly
submit that we are pondering over this option. Today, the
prices have decreased and about tomorrw...//nferryptions)

SHRI BRAJESH PATHAK: Similarly, you please
reduce the prices of petroleum products in the domestic
market... (interryptions)

SHRI MURLI DEORA: If you would listen, then | will
tell...Interryptions) We are reviewing the situation and
within one week announcement will be made in this
regard... /ntemyptions)

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, the prices
of petroleum products have continuously increased.

...(Interryptions)
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[English]

MR. SPEAKER: There should be silence in the
House.

...(Interryptions)
[Translation]

SHRI BRAJESH PATHAK: The price of petroleum
products have been increased for more than six times
since the formation of the present Government.

...(Interruptions) Diesel, petrol... Interryplions) please have
patience to listen...(/nferruptions) Vijayendra Singh ji,
please have patience to listen...//nferyptions)

MR. SPEAKER: What is this going on?
...(Interryptions)
[English]

MR. SPEAKER: Please do not disturb, you will have
to go out.

...(Inferruptions)
[Translation]

MR. SPEAKER: When | am listening then | will listen
to all of you.

...(Interryptions)

.

SHRI BRAJESH PATHAK: The prices of petroleum
products have been increased more than six times since
the formation of UPA Government because the price of
crude oil have increased in the intemational market. |
know that if the price of crude oil increases in the
international market then it will be a compulsion for the
Government to increase the price of oil in the

country...(Infermyptions)
[English)

MR. SPEAKER: If there is any disturbance in the
House, | will ask you to go out.

...(Intemuptions)
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[Translation]

SHRI BRAJESH PATHAK: These days it is being
continuously reported in the newspapers that the price of
crude oil in the international market has come down by
more than 50 percent. Recently last week it was reported
in the newspapers that huge amount of the Ministry of
Petroleum is outstanding against indian airlines companies
Jet and Kingfisher. The outstanding amount is so huge
that one poor men can irrigate his field. One household
can get power and one factory can get
work... (interruptions)

MR. SPEAKER: You please ask the question.
...(Interryptions)

SHRI BRAJESH PATHAK: The outstanding is more
than Rs. five thousand crores... /nterryptions)

MR. SPEAKER: Please sit down. What is this. Your
Minister will give reply. Do not do this.

...(Interryptions)

SHRI BRAJESH PATHAK: The outstanding dues are
more than Rs. 20 thousand crore. The Ministry of
Petroleum has give rebate of Rs. 5 thousand crore to
the Ministry of Civil Aviation.../interryptions)

MR. SPEAKER: All right, please ask question.

...(Interruptions)

SHRI BRAJESH PATHAK: My question is simple. If
Ministry of Petroleum can give Rs. § thousand crore
rebate to the Ministry of Civil Aviation then would the
Government consider providing free diesel to the poor
tarmers? ...(Interryptions)

[English]

MR. SPEAKER: Mr. Minister, you say that this is a
suggestion for action.

[Transtation/

SHRI MURLI DEORA: Mr. Speaker, Sir, the point
raised by the hon. Member is not proper...(/ntermyptions)
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MR. SPEAKER: This is not fair. He has heard you.
You should hear him too.

...(Interruptions)

SHRI MURLI DEORA: He is wrong in saying that
prices were raised six times. Kerosene is one of the
Most essential commodities. The price of kerosene was
not increased by a single penny...//\nterruptions)

[English]

MR. SPEAKER: This is not fair. Do not take down
anything except the hon. Minister's reply.

...(Interryptions)”
[Translation]

SHRI MURLI DEORA: Kerosene at Rs. 9/- per litre
being made available in the country is not available
anywhere in the world. The Government is providing huge
subsidy on diesel, petrol and L.P.G. Last year Rs. 2 lakh
45 thousand crore... /ntermyptions)

SHRI BRAJESH PATHAK: The question is not
subsidy...//nternyptions)

MR. SPEAKER: What are you talking? This is not
proper.

...(Interruptions)
[Enghish]
MR. SPEAKER: This is not right.
..(Interruptions)
(Tmaslation]

MR. SPEAKER: What are you doing? You do not
have patience to listen to his reply.

...(Interryptions)

SHRI MURLI DEORA: Mr. Speaker, Sir with due
apologies, the hon. Member has asked a wrong
question...//nfermuptions) The prices of diesel have been
substantially cut to help the farmers...//nterryptions) Even
now the Government is bearing more than Rs. one lakh

crore...{Intemuyptions)

*Not recorded.
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[Enghish]
MR. SPEAKER: Q. No. 85-Shri Uday Singh.
...(Intermyptions)
MR. SPEAKER: No, | am sormry.
...(Interryptions)
[Translation]

MR. SPEAKER: Please give notice—then discussion
will be held on it.

MR. SPEAKER: Please give half-an-hour notice.

...(Interruptions)

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
rebate is being given to the Kingfisher Airines instead of
common man, so we are boycotting the
House...Interryptions)

11.38 hrs.

(At this stage Shri Anant Gangaram Geete, Shri
Rupchand Pal, Shri Gurudas Dasgupta, Shri Braja Kishore
Tripathy and some other hon. Members left the House)

...(Interruptions)
[English]
MR. SPEAKER: Why are you shouting?
...(Interruptions)
[Translation)

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL): Sir, he knows that the farmers are getting
subsidy even now...(/nterruptions) He is deliberately
speaking like this...(Interryptions) They are walking out
by indulging in dramatics.../ntermuptions)

(Engish/
+

“85. SHRI UDAY SINGH:
SHRI JASUBHAI DHANABHAI BARAD:

Will the Minister of CIVIL AVIATION be pleased to
state:

KARTIKA 1, 1830 (Saks)

lo Questions 22

(a) the status of the modemisation of the 35 non-
metro airports in the country;

(b) the funds earmarked by the Government for the
projects;

(c) whether the Airports Authority of India has been
ignored in allocating the task of non-metro airports terminal
work; '

(d) if so, the reasons therefor; and

(e) the corrective steps the Government proposes to
take in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHR! PRAFUL PATEL): (a) to (8) A
Statement is laid on the Table of the House.

Statement

The deveiopment works relating to Terminal Building
and Airside for the development and modemization of 35
Non Metro Airports are being undertaken by Airports
Authority of india. The Terminal Building and Airside works
for 35 Non Metro airports will be completed by March,
2010 as planned. A provision of Rs. 6443.53 crore has
been earmarked in the 11th Five Year Plan for
development of non-metro airports which includes the
modemization works for the 35 non metro airpots.

SHRI UDAY SINGH: Sir, | would like to compliment
the hon. Minister on the brevity of his answer. There is
not a word which can be deleted from here. We had
merely asked him about the status of the modernization
of the 35 non-metro airports in the country. He has said
that they would be completed by 2010. We would have
really appreciated had the hon. Minister been kind enough
to inform us whether any non-metro airport of these 35
non-metro airports has been operationalised; whether they
have been modemized and the time schedule when the
other of these 35 non-metros would get completed. That
is my first supplementary.

MR. SPEAKER: We also wants cheap air fares!

SHRI PRAFUL PATEL: Sir, the 35 non-metro airports,
as | have said clearly in my answer, are going to be
completed in 2010 and the Plan outlay has also been
mentioned in my answer. | don't think there is any reason
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for him to feel that the answer does not reflect the true
state of the work which is going on. | can assure him
that all these 35 non-metro airports will be completed by
the timeframe mentioned and almost about 25 airports

are either complete or would be completed probably by
March, 2009.

SHRI UDAY SINGH: Sir, the objective of any National
Civil Aviation Policy should be to see that the maximum
geographical area of the country gets access to an airport
nearby. | would like to know whether, on completion of
these 35 non-metro airports, that would be ensured and
it not, whether the Government has any other plan so as
to ensure that most of the geographical area of India
gets access to civil aviation facilities.

SHRI  PRAFUL PATEL: Sir, | fully appreciate the
sentiment expressed by the hon. Member. In fact, | would
just like to inform the hon. Member that in 2004, air
connectivity was to about 50 destinations in our country.
It has by now gone up to almost 85 airports in the
country. As | said, besides these non-metro airports
upgradation, we have also come out with a plan to
develop many of the non-operational airports in our
country. As the hon. Member rightly pointed out, in an
endeavour to build more airports to provide air connectivity
nearer to all the areas, we have also come out with a
Greenfield Airport Policy where new airports can be
developed or the older runways which are lying idie in
our country — there are almost about 300 to 400 such
runways — can also be operationalised. So, there is a
genuine endeavour on the part of the Government in this
direction and we are promoting this measure through
public private partnership and at the same time we are
also encouraging State Governments to take up this
programme in a big way. | am happy that developing of
many new Greenfield Airport projects or operationalisation
of the existing facilities by the States is now under way
and | am confident that in a couple of years down the
line, from the present 85 operational airports in the
country, the number will at least go up to 150 plus.

MR. SPEAKER: Shri Jashubhai Dhanabhai Barad—
Absent

SHRI DEEPENDER SINGH HOODA: Mr. Speaker,
Sir, let me, first of all, congratulate the hon. Minister for
improving airport infrastructure in the country. The question
pertains to upgradation of non-metro airports, but
throughout our country, whether metro airports or non-
metro airports, we see that there has been a silent
revolution in airport infrastructure and new infrastructure
is being put in place.

Having said that, it is unfortunate that we do not
have a metro in my State Haryana and the entire State
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is a non-metro area and unfortunately, Haryana is the
only State in the country which does not have a domestic
airport. Now, the Ministry of Civil Aviation has also relaxed
the 150 kms. radius rule which it once had and |
congratulate the hon. Minister for that as well. There is
an explosive growth of air traffic over Delhi and Haryana
consists of about 75 per cent of the National Capital
Region surrounding Delhi and we are also aware that
most of the National Capitals throughout the world have
more than one airport to receive the air traffic. In view of
the above, would the Ministry be willing to consider the
demand for setting up of an additional airport inside the
National Capital Region in my State Haryana and
specifically in the district of Jhajjar?

SHRI PRAFUL PATEL: Sir, at the moment, there is
no specific proposal which the Ministry is. considering.
But as the hon. Member hac rightly pointed out, more
airport infrastructure is required and the Ministry is having
an objective view on this. Of course, subject to contractual
obligations which we have entered into, we would be
happy to consider and try to find a way out. As he
rightly said, Haryana is probably the only State in our
country which has no airport of its own because it is
being serviced by Delhi or Chandigarh. So, besides Jhajjar
which the hon. Member has mentioned, if they also want
to develop some airports in the interior pants of Haryana
like Hissar or other places, | am sure that also would be
appropriate and, as | said, subject to contractual
obligations we are trying to find a way out and we could
consider that.

[Trans/ation]

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, |
would like to ask the hon. Minister as he had stated that
many airports in addition to 85 airports are proposed to
be developed, | had requested even on an earlier
occasion that there is Bamroli Airport of the Airforce in
Allahabad where landing of aircrafts at height is not
allowed, which causes a lot of inconvenience. | requested
whether the Government would develop the airport in
Robertsganj belonging to the British era and if not, then
why? As he stated that many airports proposed to be
developed. My question is related to this, area with which
you and the people across the country are also
associated.

MR. SPEAKER: Related to Kolkata.

SHRI REWATI RAMAN SINGH: Not Kolkata, Sir. Third
terminal was constructed recentty and | was glad that his
assurance that landing would take lesser time would be
fulfiled. However, even now it takes more than half an
hour for the plane to land. Planes queue up. What is the
use of extending the airport f more time is taken even
now?
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SHRI PRAFUL PATEL: Sir, | will first give reply to
your second question that perhaps you are referring to
runway and not terminal. Second runway is under
construction. | appreciate your sentiment, however, we
will have to understand that we have recently begun
standard operating procedures and as air traffic and
distribution of traffic increases then air traffic control and
all other agencies involved therein get familiar with the
operationalisation which takes one-two months. We have
started operating it during day time without any hurry
and not during night. However, in the next few months
when 24 hrs. operation starts his concem would get
addressed. The runway has been constructed to reduce
air traffic and not to increase traffic congestion. In regard
to fuel saving and many other issues being raised about
airlines, | would like to clarify on the point that these
airlines have been given a kind of bail out
package...(/nterruptions). This bail out package is a wrong
term, the Government has given neither a cheque to any
airline company nor the Ministry of Petroleum has taken
such a step that would make the oil companies suffer
losses nor any rebate is being given to the airlines. The
reasons for extending their period of conventional credit
from 60 to 90 days i.e. 31st March is to accommodate
in terms of credit or compensate the losses suffered by
the airlines companies on account of increase in prices
of ATF during the last one year. They have not been
given any check by the Government as a bail-out-
package... interryptions).

[English)]

MR. SPEAKER: Nothing will be recorded except what
the hon. Minister says.

(Interruptions)” ...

MR. SPEAKER: It is very unfortunate that the hon.
Ministers’ replies are interrupted and immediate reply is
being asked by those hon. Members whose names have
not been called. Then, there is no question of having a
regulated Question Hour.

SHRI PRAFUL PATEL: Sir, | clarified that an
impression was being made that at the expense of
common man or poor people we are trying to help major
airlines. That is not the case. There is no question of
giving any bail-out or giving any financial relief to any
airlines. It is only an accommodation and | thought |
should clarify.

Coming back to Rewati Raman Singh Ji's question
about Allahabad connectivity, | can only say that Allahabad
has an airport which is of the Defence Airport. Whatever
other facilities he is talking about, | do not have status
about the ownership of that other airport, may be it is
with the Defence or may be it is with the State

*Not recorded.
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Govemment. | would request him to let us know and we
will be happy to examine and try to see if a new airport
can be developed.

SHRI TATHAGATA SATPATHY: Thank you Sir. | have
been obedient to your wishes and thanks for calling me.

MR. SPEAKER: That is a news, thank you.

SHRI TATHAGATA SATPATHY: Sir, | have always
been obedient.

MR. SPEAKER: No, any Member being obedient to
the Chair is a news.

SHRI TATHAGATA SATPATHY: Sir, | have always
been obedient.

MR. SPEAKER: Thank you.

SHRI TATHAGATA SATPATHY: Sir, | have been an
exemplary case.

MR. SPEAKER: Very well, | accord that.

SHRI TATHAGATA SATPATHY: | do not wish to get
into the mudslinging that we are seeing publicly in the
newspapers that the two Ministers are doing.

The bailout or no bailout surprises the people of this
country. Like the hon. Minister said, when there is a
Government airline called the Air india or erstwhile Indian
Airines, from the same terminal, whether in Bombay or
in Delhi, especially in Delhi, we see that one particular
fishy airline is allowed to operate from there. All other
private airlines are dumped into another thing. So, ballout,
whether it is a cheque or whether it is psychological, we
do not know but there is definitely...

MR. SPEAKER: The Question is totally different.

SHRI TATHAGATA SATPATHY: My question is this. |
am interested about my State. Normally | should be asking
for an airport in Angul or Dhenkanal but | am not doing
that. What | am trying to ask the Minister —and whether
he can give us a categorical answer — is this. In the
western part of Orissa the major industries are coming
up and the mining activity is concentrated in and around
an area called Jharsuguda where there is already an
airfield.

MR. SPEAKER: It has nothing to do with this
Question.

SHRI TATHAGATA SATPATHY: | would like to know
whether the Minister will please give us a time-bound
programme if they have any plans of putting up an airport
there in Jharsuguda. The airfield aiready exists. Ic he
planning anything?

MR. SPEAKER: It does not arise from this Question.
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SHRI TATHAGATA SATPATHY: Bhubaneswar has
already been disconnected from Bangalore and Madras.
There are no connections by Indian Airlines to Bangalore
and Madras, which is a pity. It is a major State but you
are disconnecting us. You had been kind enough to give
us flights, now you yourself have disconnected.

MR. SPEAKER: You want more flights for aam aadrmi.

SHRI TATHAGATA SATPATHY: | would like to know
whether you will resume those flights and whether you
will restart work at Jharsuguda on a war footing. | would
like to know about that categorically.

MR. SPEAKER: Does it arise out of this Question?

SHRI PRAFUL PATEL: Sir, as you rightly said, it
does not arise out of this question.

MR. SPEAKER: You are right.

SHRI PRAFUL PATEL: But still in the interest of
lesser disruptions, | would say very categorically that
Origssa had only one operational airport or still has only
one operational airport for the civilian traffic, that is
Bhubaneswar. We are upgrading it in this 35 Non-metro
Airports Scheme; that is another issue. | wish you had
asked about that.

But the other issue is, yes, we have improved
connectivity to Bhubaneswar in a big way. One of the
reasons why connectivity has improved all over the
country is that this sector has been opened up, liberalized,
as a result of which, today, more and more cities are
being connected in the country. So, | am just saying this
because in a way, on the one side, we are saying that
there dre losses in the sector, on the other side, there
are connectivity issues. Therefore, yes, there is a little bit
of slowdown in the last one year. For the first time, in
the last four years, passenger traffic has declined for
June, July, August and September by almost 20 per cent.
So Bhubaneswar may have had a fall-out because of
this kind of a slowdown. But about Jharsuguda, | can be
very sure that Jharsuguda will see our Airport Authority
facility which is there being upgraded and, | think, by the
year 2010, Jharsuguda will become an operational airport.

[Translation]

SHRI RAJ BABBAR: Mr. Speaker, Sir, | have been
raiging this issue for last 11 years and has taken up the
matter with hon'ble Minister also. Around 85 airports are
being constructed and | would like to congratulate hon'ble
Minister for this. Alongwith it, | would like to say that
demand for construction of an intemational airport at Agra,
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the biggest hub of tourism in this country is being made
for last 11 years but every time, it is said that the State
Government will look into it, and it is under the Air Force.
Though Chandigarh airport has been developed as an
international airport and it has been formally inaugurated
also, Agra is also a very important station which is the
heartland of both citural and religious tourism. Mathura,
Vrindavan and Gokuldham are adjacent to this place. The
Taj Mahal of Agra is the window of tourism of the country,
but no attention is being paid in this regard. | hope that
the hon'ble Minister will pay attention in this regard. The
hon'ble Minister himself has stated it. International
chartered flights take off and land at the alrport under air
force, no regular flights take off and land at that airport.
Therefore, | want that the hon'ble Minister should say
something in this regard while he replies.

[Engiish]

SHRI PRAFUL PATEL: The hon. Member has been
speaking about this issue with me on a regular basis.
Agra has an airport and it has a civilian terminal. Any
airline of our country is free to operate to Agra in a time
bound manner. We have no issues. We will support it. If
there is any intemational flight which also wants to land
there, we can find ways and means for that. That is not
a problem. But at the moment, Lalu ji's trains are doing
such a great service to Agra that people are not choosing
to fly. Unfortunately we have a direct competition with
Lalu ji's Railways which are upgrading and flying trains
at faster speed. But for Agra, we are open. If there is a
request from airlines to operate intemational flights, | am
sure that we will be happy to support that.

MR. SPEAKER: | think, Agra needs more attention.

SHRI PRAFUL PATEL: Sir, | agree with you.
...(Interryptions)

MR. SPEAKER: Yes. | find the disturbed face of the
Tourism Minister.

Now, Q. No. 86 — Shri Rayapati Sambasiva Rao —
Not present.

Q. No. 87 - Shri Hiten Barman - Not present.
Shri Subrata Bose.
import of Urea

+
‘87. SHRI SUBRATA BOSE:
SHR!I HITEN BARMAN.:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:
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(a) the eetimated import of urea during 2008-09 and
the names of the countries from which it would be
imported;

(b) the present cost of the imported urea per tonne
and how it compared with the import price during the
past three years and the current year; and

(c) the steps taken to make urea available to the
tarmers at reasonable prices and to reduce its import?

[Trans/ation)

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHR!I RAM VILAS PASWAN):
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) The gap between assessed demand and the
production of urea in the country is met through imports.
The urea imports during Kharif 2008 (April to September
2008) were 24.28 lakh MT which includes 9.06 lakh MT
of granular urea imported from Oman India Fertllizer
Company under long term Urea Off Take Agreement.
Major sources of urea imports during the current year
are Oman, Kuwait, Russia, CIS countries, Qatar, Romania,
Saudi Arabia, China, Egypt, Malaysia etc.

(b) The weighted average C&F price of urea imported
during the last three years is as under:-

Year " W Average CAF price (US § per MT)
import from other sources  imports from Oman
2005-06 258.56 165.23
2006-07 248.85 168.66
2007-08 344.00 180.10

During the year 2008-09 prices of imported urea
increased from the level of US$ 440 per MT C&F in
April 2008 to US$ 850 per MT C&F in July 2008. The
prices have since started falling and the cost of urea
contracted for imports recently ranges from US$ 345 per
MT (FOB) to US$ 360.50 per MT (C&F).

(c) The Maximum Retail Price (MRP) of urea is under
statutory control and urea is available to the farmers at
uniform MRP throughout the country. The Government of
India has not increased the MRP of Urea since 2002. In
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view of projected imporovement in availability of gas from
2009 onwards, the Government has recently announced
a new policy for investment in urea sector based on
interational benchmark in order to promote investment
in urea sector and consequently to increase the
indigenous production. Besides, Government is also
considering revival of the closed fertilizer units.

[English]

MR. SPEAKER: Shri Subrata Bose, do you want to
put your supplementary?

SHRI SUBRATA BOSE: Yes, Sir.
MR. SPEAKER: Please put your supplementary.

SHRI SUBRATA BOSE: Sir, | would like to request
the hon. Minister, through you, to tell us as to what our
present average indigenous production of Urea is. in other
words, | would like to know the gap between our total
indigenous production of Urea and our total requirement
of Urea. In view of the fact that we shall be required to
continue to import Urea for some more time, is there any
possibility of increasing import of Urea from Oman under
the Urea Off-take Agreesment because the price of Urea
in Oman is much less than the price of import of Urea
from other sources?

[Transiation/

SHRI RAM VILAS PASWAN: Sir, one can that see
there is a huge difference between production and price
of urea. At present, the production of urea is 198 lakh
tonnes and import is 69 tonnes. The production of DAP
is 41 lakh and import is 27 tonnes. But 44 tonnes of
MORP is only imported.

[English]

MR. SPEAKER: Shri Subrata Bose, do you want to
put second supplementary?

SHRI SUBRATA BOSE Yes, Sir. It will be very short.

| would like to quote the last sentence of the Answer:
“Besides, Government is aiso considering revival of the
closed fertilizer units.” May | know from the hon. Minister
the number of closed fertilizer units both in the public
and private sector? When will the Govemment complete
the conciliation and start taking action to revive these
units?
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[Translation]

"‘SHRI RAM VILAS PASWAN: Sir, eight plants of HFC
and FCl were shut down in the year 2003 during the
NDA regime. Haldia, Durgapur in West Bengal, Barauni
in Bihar, Sindri, Ramagundam, Talchar, Gorakhpur plants
in Jharkhand are presently inoperative. But our
Government have decided in principle to restart all these
plants. This matter is in very advanced stage of
consideration and pending with the Cabinet and the
Government will take decision in this regard very soon,
but

[English]

In principle we have already decided to revive these
units... (Interruptions)

12.00 hrs.

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir,
please allow Half-an-Hour discussion.

MR. SPEAKER: You have to give a notice.
[Transiation)

You have to give notice. When you will give notice,
| will see Ht.../Interruptions)

[English]

SHRI KINJARAPU YERRANNAIDU: There is a
shortage of fertilizer... /nterruptions)

MR. SPEAKER: | will be very happy to take it up.
...(Interruptions)
[Translation]
MR. SPEAKER: Please speak after giving notice.
..(Interruptions)
[English/

MR. SPEAKER: Do you want to put a question?
Yes, Mr. Basu Deb Acharia.

SHRI BASU DEB ACHARIA: Sir, the hon. Minister of
Chemicals and Fertilizers is interested to revive only one
unit through the Public Sector Undertakings, that is, the
Barauni unit of Hindustan Fertilizer Corporation. Like
Durgapur, this is the only fertilizer urea manufacturing
unit in West Bengal that used to manufacture urea when
it was closed down. So, may | know from the Minister,
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along with Barauni, whether other units are also to be
revived through the Public Sector Undertakings or not?

MR. SPEAKER: Let him answer.
[Translation]

SHRI RAM VILAS PASWAN: | would like to tell the
House that an effort is being made to make every urea
or fertilizer plant operational and the biggest reason for
this is that atpresent we are purchasing DAP at the rate
of Rs. 56,000 per tonne and are giving it to farmers at
the rate of Rs. 9300 per tonne and urea is being
purchased at the rate of Rs. 26,000 per tonne, and is
being given to the farmers at the rate of Rs. 4830.
Therelore, we are trying to restart all the closed Plants.
A Cabinet note has been sent for revival package. You
people are aware that there are only three public
undertakings-RCF, NFL and KRIBHCO. Rs. 4000 crore
will be required for revival of each plant. As far as the
issue of revival of all plants is concemed, | would like to
cite the example of Haldia, in this context. It will neither
be acquired by public sector nor by any joint, sector it
will go to private sector, therefore some plants would be
given to public undertakings, some to joint ventures and
some to private sector.

[English]
MR. SPEAKER: Question Hour is over.

[English]
WRITTEN ANSWERS TO QUESTIONS
Shortage of LPG

*81. SHR! PRALHAD JOSHI:
SHR! SHAILENDRA KUMAR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether there is a severe scarcity of LPG in the
country particularly in Gujarat, Kerala and Uttar Pradesh;

(b) if so, the reasons therefor and the steps taken
by the Government in this regard;

(c) the details of total production, demand and actual
supply of LPG in States/Union territories during the last
three years and the current year;

(d) whether cases of hoarding or halck-marketing of
LPG by the Gas agencies/dealers have been reported
during the above period; and
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(e) if so, the details thereof and the steps taken by
the Government in this regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR! MURLI DEORA): (a) and (b) No, Sir. There
is no scarcity of LPG In the country including the States
of Gujarat, Kerala and Uttar Pradesh. Government is
ensuring that adequate quantity of LPG is available in
the country. All necessary steps have also been taken
by the OMCs to ensure that the supply and distribution
chain of LPG is maintained to meet the public satisfaction.

OMCs é#ave supplied 5132.47 Thousand Metric
Tonnes (TMT) of domestic LPG in the country during
April, 2008 as against 4858.09 TMT during the
corresponding period of last year, showing a growth rate
of 5.65%.

OMCs have reported that at present, there is no
overall shortage of LPG in the country and LPG supplies
to distributors are being made by the OMCs through
indigenous production and imports in accordance with the
genuine demand of customers registered with the LPG
distributors. As on 21.10.2008, Indian Oil Corporation
Limited (IOC) and Bharat Petroleum Corporation Limited
(BPCL) have reported backlog of 1-2 days in LPG
supplies in the States of Karnataka, Kerala, Maharashtra,
Rajasthan, Tamil Nadu and 3-4 days in West Bengal
mainly because of spurt in demand due to festive season.
Govemment has advised OMCs to liquidate the backlog
in the States by operating the bottling plants on holidays
and during extended hours.

(c) At present, the indigenous production of LPG is
inadequate to meet domestic requirements. The shortfall
in availability is met through imports. The details of LPG
domestic production and imports in the country during
the years 2005-06, 2006-07, 2007-08 and April, 2008 to
September, 2008 are as under:-

Year (Figs. in TMT)  (Figs. in TMT)  (Figs. in TMT)
Producton Imports Total
2005-06 7717 2883 10600
2006-07 8453 2278 10731
2007-08 8868 2829 11697
April-August, 08 3795 788 4583

The State-wise details of demand/actual sales in the
country during the years 2005-06, 2006-07, 2007-08 and
April, 2008 to September, 2008 are given in the enclosed
Statement.
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(d) The possibility of black marketing of subsidized
domestic LPG cylinders by some unscrupulous elements
cannot be ruled out due to the wide gap between the
retail price of LPQ for domestic use and the market price
for commercial LPG.

OMCs have reported that based on established
complaints of black marketing of LPG distributorships,
73 distributorships have been terminated during the last
three years and April, 2008 to September, 2008 as per
provisions of Marketing Discipline Guidelines (MDG)/
Distributorship Agreement.

(e) In order to stop black marketing of LPG cylinders,
the Government has enacted “Liquefied Petroleum Gas
(Regulation of Supply and Distribution) Order, 2000"
andformulated “Marketing Discipline Guidelines, 2001"
which provides for penal action against LPG distributors
indulging in back marketing of LPG.

Whenever OMCs receive complaints, these are
investigated and if the complaint is established. suitable
action is taken against the LPG distributors (8) in
aocordance with the provisions of the MDG. MDG provides
for following action against the distributor:-

— Fine of Rs. 20,000 plus the price of LPG
diverted at commercial rates for 1st offence.

— Fine of Rs. 50,000 plus the price of LPG
diverted at commercial rates for 2nd offence.

— Termination of the distributorship for 3rd offence.

In addition to the action taken by the OMCs, State
Governments are empowered under the LPG (Regulation
of Supply & Distribution) Order, 2000 promuigated under
the Essential Commodities Act, 1955 to take action against
black marketing of domestic LPG. Similarly, the Weights
and Measures Departments of the States/UTs initiate legal
action against those LPG distributors found supplying
under-weight LPG cylinders. The State Governments have
been alerted from time to time to take steps against the
black-marketing of domestic cylinders for unauthorized
usage.

Government have issued advertisements cautioning
the public that use of domestic LPG for non-domestic
purposes is illegal, dangerous and against national
interest. Through these advertisements, cooperation of the
general public has also been sought to report any
irregularity/malpratice to the OMCs.
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The officials of OMCs carry out checks at distributors
godowns, delivery points, as well as en-route to ensure
that no pilferage takes place. The distributors of OMCs
are under strict instructions to check the weight of
cylinders at their godowns before delivery, and only
cylinders with the specified weight are to be delivered to
the customers. The distributors have aiso been instructed
to ensure that the seals are verified & shown to the
customers at the time of delivery. In case any under-
weight cylinder is received by the customer, such cylinders
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are replaced with a fresh refill cylinder without any charges
levied by the OMCs.

In order to have amore convenient, easy and effective
way to enable the customers to register their complaints
for redressal, OMCs have w.e.f. 02.10.2008 started the
service of Toll Free Numbers for complaint registration
through call centers. This service is now available across
the country.

Statement

Stats-wise Quantity of Domestic LPG Supplied Dunng the Years 2005-06, 2006-07, 2007-08

and Apni-September, 2008 (Figs. in TMT).

State/UT 2005-06 2006-07 2007-08 April-September,
2008
1 2 3 4 5
Andhra Pradesh 764.45 783.61 826.61 413.45
Andaman and Nicobar islands 4.79 5.10 5.42 2.69
Ar;;?\achal Pradesh 9.53 10.10 10.88 5.40
Assam 162.13 166.30 174.18 86.23
Bihar 242.71 250.99 264.50 137.06
Chandigarh 29.14 30.48 32.20 14.98
Chhattisgarh 92.47 98.08 108.47 5§3.34
Dadra and Nagar Haveli 2.90 2.37 3.28 1.76
Daman and Diu 3.97 4.79 421 2.19
Dethi 554.58 565.60 580.68 283.95
Goa 37.84 39.08 41.54 20.75
Guijarat 539.52 558.25 588.61 286.92
Haryana 354.62 370.00 383.41 185.46
Himachal Pradesh 76.87 79.09 84.18 43.11
Jammu and Kashmir 104.39 108.30 121.24 58.23
Jharkhand 89.98 91.41 98.50 49.64
Kamataka 572.41 585.73 622.63 318.54
Kerala 415.29 409.82 438.76 225.55
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1 2 3 4 5

| Lakshadweep 0.27 0.24 0.21 0.13
Madhya Pradesh 379.89 304.96 431.43 213.43
Maharashtra 1341.68 1373.39 1449.84 729.51
Manipur 15.93 16.09 17.46 8.53
Meghalaya 12.00 12.61 12.93 6.42
Mizoram 16.90 17.79 17.40 8.44
Nagaland 13.04 13.65 14.14 7.03
Orissa 126.64 130.53 138.01 68
Puducherry 24.74 25.34 26.50 12.63
Punjab 489.16 512.69 635.72 257.63
Rajasthan 410.08 422.18 447.45 221.81
Sikkim 7.72 8.1 8.06 4.12
Tamil Nadu 874.53 892.59 844.57 476.59
Tripura 17.68 18.94 20.00 10.05
Uttar Pradesh 1022.19 1070.78 1160.45 6§72.73
Uttarakhand 143.80 154.09 135.91 67.39
West Bengal 493.24 519.03 547.55 278.80
All India 9471.91 10306.92 5§132.47

Increase in Prices of Medicines/Life Saving Drugs

‘83. SHRI RANEN BARMAN: Wili the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the prices of medicines/life saving drugs
have increased manifold during the current year;

(b) it so, the reasons therefor alongwith the
percentage increase in prices of each medicine in
comparison to the last two years;

(c) whether the Government has set up or proposes
to set up any high powered committee for review of price
control mechanism of medicines;

(d) it so, the details thereof, and

(e) the steps taken by the Govemment to keep the
prices of medicines/life saving drugs under control?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) No Sir. As per the month to month analysis
of ORG IMS Monthly Retail Audit data the prices of over
99% formulation packs (in a total market of around 55,000
packs) have remained stable during the period August,
2007, to July, 2008. The price increase as per the above
data has remained at less than 0.50%, whereas those
which have decreased have also been around less than
0.50% in the same period on month to month basis.

(b) The details of percentage number of packs whose
prices have increased on the montly basis in percentage
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Pvt. Ltd for the last two financial years are as follows:

Year'

April

June

May July  August Sept. Oct. Nov. Dec. Jan. Feb. Mar.
2006-07 0.15 0.55 0.31 0.66 0.27 0.34 0.86 - 0.37 0.89 0.68 0.14
2007-08  0.77 0.14 0.10 0.02 0.13 0.12 0.01 0.01 0.32 0.33 0.03 0.00
2008-09 0.07 0.12 0.30 0.05

(c) and (d) The Draft National Pharmaceuticals Policy,
2006 was submitted before the Cabinet for its approval.
The Cabinet considered the Policy in its meeting held on
11.1.2007. It was decided that the matter may, in the
first instance, be considered by a Group of Ministers
(GOM). GOM has since been constituted under the
Chairmanship of Shri Sharad Pawar, Minister of Agriculture
and Minister of' Consumer Affairs, Food & Public
Distribution. GOM has held four meetins so far on
10.4.2007, 12.4.2007, 12.9.2007, 30.1.2008 and 30.4.2008.
GOM is yet to make its recommendations to the Cabinet.

(e) In order to keep the prices of medicines under
control, NPPA has revised the allowable price increase
limit in case of non scheduled formulations from eariler
limit of 20% increase per annum to 10% increase per
annum w.e.f. 1.4.2007. In addition, the Government has
delegated its power under paragraph 10(b) of DPCO,
1995 to National Pharmaceutical Pricing Authority (NPPA)
on 15.01.07. Accordingly, the NPPA can cause enquiry,
call for information and fix retail price of a non-scheduled
formulation if it considers necessary so to do in public
interest.

As a result NPPA has fixed price in case of 27 non-
scheduled formulation packs under para 10(b) and
companies have reduced prices voluntarily in case of 60
formulation packs. Thus in all, prices of 87 packs of
control free drugs have got reduced as a result of the
intervention of NPPA. The NPPA has stepped up
enforcement activities and a separate enforcement division
has been started which purchases medicines from the
market to check that prices fixed by NPPA are
implemented.

impact of Hike in Air-Fares

*86. SHRI RAYAPAT| SAMBASIVA RAO: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether due to hike in air fares, middle-class
sections of the country’s population have reverted to travel
by trains; and

(b) it so, the steps taken by the Govemment to revive
economy fares to facilitate air travel by middie class
sections?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL). (a) The
Government does not maintain record on shift of mode
of transport by passengers. However, it is mentioned that
in comparison of 32.5% growth rate in 2007, there has
been a decline in the passenger growth by 0.71% in
2008 (January to September).

(b) The single largest element contributing to the
airline cost is the Aviation Turbine Fuel (ATF). ATF
accounts for 45-50% of the operating cost of iIndian
carriers. Government has taken various steps to reduce
the ATF cost. In this regard, States Governments have
been requested to consider moderation of the rate of
sales tax imposed on Aviation Turbine Fuel (ATF) and
align it with the '‘Declared Goods' rate. Empowered
Committee of State Finance Ministers was also requested
to consider moderation of the rate of sales tax imposed
on ATF and reduce it to the ‘Declared Goods’ rate. The
matter of ATF was also discussed in the national
conference on Civil Aviation held on 18.01.2008 at New
Delhi with representatives of all State Governments and
Union Territories. Based on the deliberations held in the
Conference, a group of officers has been constituted with
a view to present the ATF taxation issues to the
Empowered Committee of State Finance Ministers as well
as the Ministry of Finance.

Government of Andhra Pradesh has since reduced
the sales tax on ATF to 4%. Government of Rajasthan
has also reduced the sales tax on ATF to 4% in certain
cases.

Government of Maharashtra has also reduced Sales
tax on ATF from 25% to 4% for flights from airports
other than Pune and Mumbai.
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A Committee headed by Cabinet Secretary has also
been constituted to examine various issues relating to
the current financial crisis being faced by domestic airlines.
The first meeting of the Committee was held on
14.08.2008.

[Trans/ation]
FDI in Petroleum Sector

*88. SHRI MANSUKHBHAI D. VASAVA:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether allowing Foreign Direct Investment (FDI)
in the Petroleum Sector is not likely to adversely affect
the development/growth of petroleum industry including
over exploitation of natural resources;

(b) the reaction of the Govemment thereto; and

(c) the corrective steps being taken by the
Government in this regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURL! DEORA): (a) and (b) No, Sir. The
Government of India permits Foreign Direct Investment
(FDI) across the hydrocarbon value chain covering the
Upstream, Downstream and Midstream sectors.

Exploration and Production (E&P) of oil and gas are
capital intensive and high risk activities which require
deployment of expensive state-of-the art technologies and
best management practices for achieving the desired
success. The New Exploration Licensing Policy (NELP)
provides alevel playing field to the private investors
including foreign investors and provides the same fiscal
and contract terms as are applicable to the National Oil
Companies (NOCs). As India imports about 75% of its
crude oil demand, the E&P activities have been intensified
to explore & produce oil from domestic sources to meet
the growing energy demand and to reduce import
dependence.

Refining sector has been deregulated since 1998 and
FDI is allowed in refining of crude oil for producing
petroleum products. FDI is also allowed for investment in
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infrastructure relating to natural gas/LNG pipeline, market
study formulations and marketing of petroleum products.

(c) In view of (a) and (b) above, does not arise.
Loss Suffered by Airlines

“89. SHRI CHANDRA MANI TRIPATHL:
SHRI SARVEY SATYANARAYANA:

Will the Minister of CIVIL AVIATION be pieased to
state:

(a) whether several airlines in the the country “are
presently running at heavy losses;

(b) if so, the reasons therefor,

(c) whether these airlines have submitted any
memoranda to the Government in this regard; and

(d) if so, the details thereof and the steps taken by
the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHR!I PRAFUL PATEL): (a) Yes, Sir.

(b) The spiralling cost of Aviation Turbine Fuel (ATF)
coupled with economic slow down and low load factor
have contributed greatly to losses.

(c) and (d) Airlines and concemed organization have
requested for support of the Gowvt. to overcome the
financial crisis being faced by airlines. Various steps have
been taken by the Gowt. to reduce the ATF cost. In this
regard, State Governments have been requested to
consider modemation of the rate of sales tax imposed
on Aviation Turbine Fuel (ATF) and align it with the
Declared Goods rate. Empowered Committee of State
Finance Ministers was also requested to consider
moderation of the rate of sales tax imposed on ATF and
reduce it to the ‘Declared Goods' rate. The matter of
ATF was also discussed in the national conference on
Civil Aviation held on 18.01.2008 at New Delhi with the
representatives of all State Governments and Union
Territories. Based on the deliberations held in the
Conference, a group of officers has been constituted with
a view to present the ATF taxation issues to the
Empowered Committee of State Finance Ministers as well
as the Ministry of Finance.
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Government of Andhra Pradesh has since reduced
the sales tax on ATF to 4%. Government of Rajasthan
has also reduced the sales tax on ATF to 4% in certain
cases.

Government of Maharashtra has also reduced sales
tax on ATF from 25% to 45 for flights from airports other
than Pune and Mumbai.

A Committee headed by Cabinet Secretary has also
been constituted to examine various issues relating to
the current financial crisis being faced by domestic airtines.
The first meeting of the Committee was held on
14.08.2008.

Bogus/Fake Gas Connections

*80. SHRI KAILASH NATH SINGH YADAV:
SHRI MOHD. TAHIR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Govemment is collecting the details
of bogus gas connection hoiders in the country as
reported in ‘Dainik Jagaran’ dated 9 July, 2008;

(b) if so, the State-wise total number of bogus gas
connection hoiders identified so far;

(c) the quantum of gas being black-marketed through
these connections;

(d) whether the gas agencies are also involved in it;
and

(e) if so, the details thereof and the action taken
against them?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) to (c) Public Sector Oil
Marketing Companies (OMCs) have reported that they
have initiated the exercise of detecting muitiple LPG
connections, i.e. more than one domestic LPG connection
registered in the name of one customer. As on
30.09.2008, OMCs have detected 11,85, 937 number of
customers having muiltiple connections in the country.
Such multiple connections can not be treated as bogus
connections. However, they are in violation of LPG
(Regulation of Supply & Distribution) Order, 2000. The
State-wise detalls are given in the enclosed Statement.
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OMCs have initiated action to terminate such muitiple
LPG connections which are registered against the same
customer. As on 30.09.2008, LPG connections of 1,08,
766 numbers have been terminated by the OMCs.

(d) and () OMCs conduct regular inspections of their
LPG distributorships during which various aspects of the
functioning of the distributorship including release of new
LPG connections, are examined. OMCs have reported
that they have found 108 LPG distributors indulging in
release of unauthorized LPG connections in the country
during the years 2005-08, 2006-07, 2007-08 and April
2008 to September, 2008.

Action is taken by the OMCs against all the erring
LPG distributiors under provisions of the Distributorship
Agreement/ Marketing Discipiine Guidelines (MDG). MDG
provides for following action against the distributor for
release of unauthorized connection:-

- Fine of Rs. 10,000 & recovery at Rs. 4000 per
connection released unauthorisedly for 1st
offence.

- Fine of Rs. 25,000 & recovery at Rs. 4000 per
connection released unauthorisedly for 2nd
offence.

- Termination of the distributorship for 3rd offence.
Statement

State-wise Number of Multiple Connections
as on 30.8.2008

Figs. (in Nos.)
State/UT Number of Multiple
’ Connection detected
1 2

Andhra Pradesh 158302
Andaman and Nicobar Islands 0
Arunachal Pradesh 0
Assam 25883
Bihar 21061
Chandigarh 3833
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1 2 1 2
Chhattisgarh 7727 Tripura 0
Dadra and Nagar Haveli 172 Uttar Pradesh 137962
Daman and Diu 108 Uttarakhand 15398
Delhi 70736 West Bengal 25148
Goa 2402 All India 11,85,937
Guijarat 51139 [English]
Haryana 52394 Accidents In Runways/Airstrips at Alrports
SHRI NAND KUMAR SAI:
Jammu and Kashmir 72396
Will the Minister of CIVIL AVIATION be pleased to
Jharkhand 5923 state:
(a) whether accidents in airetrips/runways have been
Karnataka 40408 occurring in various airports in the country particularly in
Kerala 28953 Delhi airport;
(b) i so, the details of such accidents occurred in
Lekshadweep 0 the country during the last three years and the current
Madhya Pradesh 50663 year.
' (c) whether Government has taken any steps to avert
Maharashtra 96017 the increasing number of such accidents;
Manipur Y (d) if so, the details thereof; and
Meghalaya 0 (e) ¥ not, the reasons therefor?
Mizoram 0 THE MINISTER OF STATE OF THE MINISTRY OF
CiViL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
Nagaland 0 During the last three years and the current year there
had been 7 accidents on the airstrips/runways in the
Orissa 12559 country. None of the accidents occurred at Delhi airport.
The details are 01 helicopter accident in 2005, 02 multi
Puducherry 381 engine aircraft accident in 2006, 02 single engine and 01
multi engine aircraft accident in 2007 and 01 single engine
Punjab 105883 helicopter accident in 2008.
Rajasthan 28720 (c) and (d) To avoid air accidents, various accident
prevention programmes have been initiated by Directorate
Sikkim 939 General of Civil Aviation (DGCA). Safety audits,
surveillance inspections etc. are carried out to find out
Tamil Nadu 55452

hazards in the operations/engineering departments of the
operator. Corrective action is taken to eliminate or reduce
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the hazards. Safety management system is being
introduced with all service providers. Safety
Recommendations emanating from the investigations are
followed up by Directorate General of Civil Aviation for
implementation by the concerned units to prevent
recurrence of such accidents. Inspite of tremendous
increase in Passenger Traffic and number of Aircraft
during the last few years, aircraft accident rate has come
down.

(e) Does not arise.
Modernisation of identified Rallway Stations

‘92. SHRI M. APPADURAI:
SHRIMATI MANEKA GANDHI:

Will the Minister of RAILWAYS be pleased to state:

(a) the status of the conversion of some major railway
stations into Intermnational standard particularly New Delhi
Railway Station;

(b) the envisaged target for completion of the project;

(c) the stations which have been identified for
development in the next phase; and

(d) the likely dates for completion of the entire
project?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) to (d) Master Plan and Feasibility Report
for New Delhi has already been prepared. Request for
Qualification for New Delhi station has been invited and
opened on 16.7.2008. Development of Master Plan and
Feasibility Report for Patna has been taken up. Work of
appointment of Architectural-cum-Technical Consuitancy for
Chatrapati Shivaji Terminas Mumbai and Secunderabad
has also been taken up. On account of the complexity
involved in the Projects and necessity to undertake the
work while keeping the station operational, re-development
of stations would involve 5-6 years in each .of aforesaid
cases.

Other than the four stations taken up for re-
development as mentioned above, Ahmedabad, Amritsar,
Agra, Anand Vihar & Bijwasan (Delhi), Bangalore, Bhopal,
Bhubaneshwar. Chandigarh, Chennai Central, Guwahati,
Qaya, Howrah, Jaipur, Kanpur Central, Lucknow, Mathura,
Nagpur, Pune, Thiruvanthapuram, Tirupati & Varanasi
have aiso been identified for re-development into World
Class Stations. Railway are in the process of carrying
out pre-feasibility studies. No target dates for completion
of above have been fixed.

OCTOBER 23, 2008

to Questions 48

impact of Giobal Warming on
Heritage Monuments

*93. SHRI KIRIP CHALIHA: Will the Minister of
CULTURE be pleased to state:

(a) whether the World Monuments Fund has in its
Report commented upon the adverse impact of global
warming on India's heritage sites like the Jantar Mantar
Observatory at Jaipur, the heritage buildings in Srinagar
and Oid Leh town, etc;

(b) it so, the details thereof;

(c) whether the Government proposes to take action
to conserve the above mentioned heritage sites in the
country;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMAT! AMBIKA SONI): (a) and (b) The
World Monuments Fund (WMF) has compiled its World
Monuments Watch List, 2008 of 100 Most Endangered
Sites around the world that are threatened by a variety
of factors such as weathering, neglect, vandalism, armed
conflict, climate change, natural disasters eic. According
to the WMF website, the List includes the following sites
in India;

1. Amber Town, Rajasthan
2. Chettinad, Tamil Nadu
3. Jantar Mantar, Jaipur
4. Leh Oid Town, Ladakh

5. Srinagar Heritage Zone

(c) to (e) The centrally protected monuments of ASI!
in Amber Town, Rajasthan, to Chettinad, Tamil Nadu,
Leh Old Town and Srinagar Heritage Zone, J&K are in
a good state of preservation.

Corporate Plan for Steel Sector

*‘94. SHRI SURENDRA PRAKASH GOYAL:
SHRI ABU AYES MONDAL.:

' Will the Minister of STEEL be pleased to state:
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(a) the current per capita consumption of stee! in the
country;

(b) whether the Government has prepared any
futuristic corporate plan for the steel sector;

(c) if so, the estimated demand and supply projections
separately both by Public and Private sectors; and

(d) the steps taken/proposed to be taken to meet
the projected demand?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) The per capita consumption of finished
steel in the country, as per the provisional data of JPC,
was 46kgs in 2007.

(b) and (c) The Government has framed the National
Steel Policy (NSP) 2005 laying down the broad roadmap
for the long term growth of the Indian steel industry based
on future demand and supply projections of steel in the
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country. The NSP estimates that the level of domestic
consumption of steel will reach 90 million tonnes by 2019-
20 and aims at achieving the production level of 110
million tonnes by the same year. However, as per the
latest estimates, the domestic production of steel is likely
to cross the 110 million tonnes mark much before and
reach a level of 124.06 million tonnes by 2011-12. The
break-up of this estimated production capacity in respect
of major steel producers is given in the enclosed
statement. As per the Report of the Working Group on
Steel Industry for the Eleventh Five Year Plan (2007-
2012) prepared in December 2006, the demand of steel
in the country is estimated to be in the range of 66.84-
70.34 million tonnes.

(d) In order to promote the domestic steel industry
and to meet the projected demand, the Govemment has
constituted an Inter-Ministerial Group (IMG), under the
Chairmanship of Secretary (Steel), to monitor and
coordinate the issue concerning major steel investments
in the country related to infrastructure, raw material supply,
environmental clearance and other resource constraints.

Statement

Estimated Capaclly Expansion in the Steel Sector

(In million tonnes)

Investor Existing Expansion Plan Total
Capacity Brownfield Greenfield Capacity
(2007-08) 2011-12
(Most Likely)
1 2 3 4 S
Public Sector
Steel Authority of India Ltd. (SAIL) 12.84 12.00 — 24.84
Rashtriya Ispat Nigam Ltd. (RINL) 2.90 3.40 — 6.30
Sub Total 15.74 15.40 — 31.14
Private Sector
Tata Steel 5.00 5.00 3.00 13.00
Essar Steel Holdings Ltd. 4.60 3.90 6.00 14.80
JSW Steel Ltd. 4.10 6.90 - 11.00
Jindal Power & Steel Ltd. 240 3.60 445 10.45
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1 2 3 4 5

Ispat Industries Ltd. 3.00 2.00 — 5.00
Bhushan Power & Steel 1.20 - 2.80 4.00
Bhushan Steel 0.60 - 5.40 8.00
Sub Total 20.90 21.40 21.65 63.95
Others & Secondary Steel 22.91 2.00 4.08 28.97
Grand Total §9.55 38.80 25.71 124.06

Irregular Operation of Foreign Flights
in India Air Space

*95. SHRI ANANDRAO VITHOBA ADSUL:
SHR! NIKHIL KUMAR:

Will the Minister of CIVIL AVIATION be pleased to
state:-

(a) whether many foreign registered aircraft have
made unrestricted flights in Indian Air space without the
knowledge of the country’s security establishment as
reported in The Times of India’ dated 15 September,
2008;

(b) if so, the details thereof;

(c) the number of such foreign registered aircraft
noticed in the Indian Air space during the last six months;

(d) whether the details of the crew members have
been shared with the security agencies;

(e) if not, the reasons therefor;

(f) whether the Union Government has fixed any
responsibility for such lapses; and

(g) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) No
foreign registered aircraft are allowed to operate to/from
and within India in an unrestricted manner, except ‘as a
part of approved international itinerary. Prior approval of
Directorate General of Civil Aviation (DGCA) is required
to operate foreign registered aircraft within India for each

and every fight and the permission is duly conveyed by
DGCA to the concemed ATC units, who further convey
to the Indian Air Force authorities for getting the Air
Defence Clearance. However, the procedure does not
involve Ministry of Home Affairs at any stage.

(d) and (e) As per the practice in vogue, security
clearance for crew members of foreign registered aircraft
that are allowed to be retained in India for specific
purpose and for specific period is not required from the
Ministry of Home Affairs. The security clearance
requirement is applicable only in respect of the foreign
pilots operating Indian registered aircraft.

(f) and (g) Do not arise.
Scarcity and High Prices of Fertilizers

‘96. DR. ARUN KUMAR SARMA:
SHRI SARBANANDA SONOWAL:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there is scarcity of fertilizers for the
farmers and small tea growers in the country and the
same are made available at higher prices;

(b) if so, the reasons therefor, and

(c) the steps taken by the Govemnment to meet the
demand of fertilizers at reasonable prices and to achieve
self sufficiency in the fertilizer sector?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) No, Sir. The demand of tea growers is
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included in the overall requirement of the respective State
and the supplies are made accordingly.

Urea is the only fertilizer under partial movement
and distribution control of the Government. Union
Government ensures availability of urea at State level
and the State Governments are responsible for its
distribution within the State. However, the Department of
Fertilizers monitors the availability of fertilizers up to district
level.

All other fertilizer (Phosphatic and Potassic) viz., DAP,
MOP, SSP and NPK etc. are decontrolied/de-canalized
since 1992. The availability of Phosphatic and Potassic
fertilizers is decided by the market forces of demand and
supply.

The availability of DAP, MOP and Urea during-Kharif
2008 in the country has been as under:

(Qty. in LMT)
Fertilizer Requirement Availability Sales
DAP 42.75 53.19 52.85
MOP 17.19 22.79 21.55
UREA 137.11 134.66* 127.92

*About 10 LMT of Urea was available in the field godowns at
the start of the Kharif 2008 season which has not been included.
As such there is no scarcity of fertilizers.

(b) and (c) Does no arise.

Iintroduction of Marker System at Kerosene
Depots/Terminails

*97. SHRI L. RAJAGOPAL: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether all the Oil Marketing Companies have
introduced marker at all depots/terminals from where
kerosene is distributed to PDS;

(b) if so, the details thereof;

(c) whether the proposal for supplying test kit to
consumers or at retail outlets is yet to be implemented;
and

(d) if so, the manner in which the consumer would
check the quality and make sure that there is no
adulteration in kerosene?
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THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) and (b) Yes, Sir. Oil
Marketing Companies (OMCs) have introduced the
“Marker” System with effect from 01.10.2006 in which a
“Marker” is added to the Kerosene supplied by them.
Whenever there is any adulteration of petrol of diesel
with Kerosene containing “Marker”, the same can be
detected with the help of a Special Kit, which is available
with the Oil companies/their authorized representatives.
This test kit is capable of detecting adulteration of petrol/
diesel with kerosene containing “Marker” even at low
levels of adulteration.

{(c) There is no proposal for supplying test kit either
to consumers or to the retail outlets.

(d) Consumer can ensure the quality of petrol and
diesel at the retail outlets by checking the physical density
and comparing it with the recorded density. Additionally,
in case of petrol they can also check the quality M@h
fiter paper check. )

[Translation]
New Investment Policy for Fertilizer Sector

*88. SHRI BAPU HARI CHAURE:
SHRIMATI JAYAPRADA:

Wili the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government is contemplating to
formulate a new investment policy in fertilizer sector;

(b) it so, the salient features thereof;

(c) the time by which new policy is likely to be
implemented by the Government; and

(d) the extent to which the aforesaid policy is likely
to bridge the gap between consumption and domestic
production?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHR!I RAM VILAS
PASWAN): (a) to (d) The Government has already
finalized and announced a policy for new investments in
on 4th September 2008. The New Investment Policy aims
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at revamp, expansion, revival of existing urea units and
setting up of Greenfield/Browntield projects. The policy is
likely to substantially bridge the gap in next five years
between the consumption and domestic production subject
to confirmed and adequate availability of gas at
reasonable prices. The salient features of the new
investment policy are as under:-

1.

The policy is based on Import Parity Price (IPP)
benchmarked with suitable floor and ceiling
prices of USD 250/MT and USD 425/MT
respectively.

Revamp project: Any imporvement in capacity
of existing plants through investment upto Rs.
1000 crore, in the existing train of ammonia-
urea production will be treated as revamp of
existing units. The additional urea from the
revamp of existing units will be recognized at
85% of IPP with the floor and celling price as
indicated above.

Expansion projects: Setting up of a new
ammonia-urea plant (a seprate new ammonia-
urea train) in the premises of the existing
fertilizer plants, utilizing some of the common
utilities will qualify for being treated as expansion
project. The investment should exceed a
minimum limit of Rs. 3000 crore. The urea from
the expansion of existing units will be recognized
at 90% of IPP, with the floor and ceilling price
as indicated above.

Revival/Brownfield projects: The urea from the
revived units of Hindustan Fertilizer Corporation
Limited (HFCL) and Fertilizer Corporation of India
Limited (FCIL) will be recognized at 95% of IPP
with prescribed floor & ceiling price, if the revival
of closed units takes placed in public sector.

Greenfield projects: The pricing of Greenfield
projects will be decided based on a bidding
process which will be for a discount over IPP,
after firming up of the location (States) of the
proposed new plants.

Gas transportation charges: An additional gas
transportation cost will be paid to units
undertaking expansion and revival on the basis
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of actuals (upto 5.2 Gcal per MT of urea) as
decided by the Regulator (Gas) subject to a
maximum ceiling of USD 25 per MT of urea.

Allocation of Gas: Only non-APM gas will be
considered for the new investment in urea sector.

Coal gasification based Urea Projects: The
Coal gasification based urea projects will also
be treated on par with a revival or a Greenfield
project as the case may be. In addition, any
other incentives or tax benefits as provided by
Govemment for encouraging coal gasification
technology will also be extended to these
projects.

Joint Ventures abroad: The Joint Venture
projects abroad in gas rich countries are also
proposed to be encouraged through firm offtake
contracts with pricing decided on the basis of
prevailing market conditions and in mutual
consultation with the joint venture company.
However, the principle for deciding upon the
maximum price will be the price achieved under
Greenfield projects or 95% of IPP as proposed
for revival projects (in absence of any Greenfield
projects) with a cap of USD 405 CIF India per
MT and a floor of USD 225 CIF India per MT
(inclusive of handliing and bagging costs)

Time period for proposed investment policy:
Only those revamp projects which start
production of additional capacities within four
years of notification of the new policy would
qualify for the dispensation recommended above.
Similarly production from expansion and revival
(brownfield) units that come about within five
years of notification of the new policy would
qualify for dispensation provided in the policy. If
the production does not come through within
the stipulated time period, such brownfield
projects will be treated similar to a
Greenfield projects wherein price will be
decided through limited bidding options. The time
period for setting up of new Joint Ventures would
also be five years under the new investment
policy.
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Freight Performance of Raliways

*99. SHRI KASHIRAM RANA:
SHRI HARIKEWAL PRASAD:

Will the Minister of RAILWAYS be pleased to state:

(a) the percentage increase in revenue from freight
traffic by Indian Railways during the last three years;

(b) the extent to which the demand for freight tratfic
was met by the Railways during the last three years;

(c) whether the growth rate in the year 2008-07 in
term of freight loading had shown a declining trend over
the previous year;

(d) if so, the reaction of the Railways in this regard;
and

(e) the steps taken to augment the traffic facility to
meet the pace of development in the country?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) The percentage increase in revenue from
freight traffic by the Railways during the last three years
is as under:-

Year Earnings Percentage Increase
(In crores of Rs.) (Over Previous year)

2005-06 36287 17.90
2006-07 41717 14.96
2007-08 47435 13.71

(b) The loading targets on Indian railways are fixed
after getting inputs from various Ministries/Planning
Commission on the projected growth in individual sectors
and their projected movement by rail. This is reflected in
the budgeted targets. The projected demands for the years
2005-06, 2006-07 and 2007-08 which were reflected in
the Budget targets, were exceeded in all the three years.
The freight traffic carried by Indian railways during the
last three years was 2190.18 million tones as against the
total budgeted target of 2146 million tones.

(c) and (d) There was a marginal decline in growth
from 10.69% in 2005-06 to 9.23% in 2006-07. These
variations are acceptable. india Railways, however, loaded
728.77 million tones as against the target of 624 million
tones set for the last year of 10th Plan, i.e., 2006-07
registering a growth of 16.79% over the projections.
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(e) Railway is taking various steps to enhance the
line capacity works, like construction of new lines, gauge
conversion works, doubling improvement in signaling and
telecommunication, Electrification, increase number of
wagons with enhanced wagon loading capacity and
construction of Dedicated Freight Corridor (DFC), etc. to
augment the freight traffic.

[English]
Construction of Hostels for SC Girls

*100. SHRI BALASAHEB VIKHE PATIL: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether the funding scheme for construction of
hostels for Scheduled Castes girls has been changed
last year,

(b) it so, the details of the scheme;

(c) whether any State-wise targets have been fixed
for construction of girls hostels; and

(d) if so, the details thereof and the number of hostels
constructed during the last three years and the current

_ year, State-wise?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) Yes,
Sir. The earier Centrally Sponsored Scheme of Hostels
for Scheduled Castes Girls and Boys has been revised
and renamed as ‘Babu Jagjivan Ram Chhatrawas Yojana”
with effect from 1.1.2008.

(b) The salient features of the scheme, in so far as
it pertains to hostels for SC girls, are as follows-

() 100% central assistance for SC girls would be
provided to State Governments/UT
Administrations/Central and State Universities/
Institutions for construction of hostel buildings
and expansion of existing hostels. 90% central
assistance would be provided to NGO/deemed
Universities in the private sector, only for
expansion of existing hostels.

(i) In addition to the admissible central assistance
under the scheme, one time grant of Rs. 2500/-
per student would also be provided for hostel
fumiture; and

(i) Responsibility of maintenance of hostel would
be of the grantee State Gowvt./UT Administration/
University/NGO etc.
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(c) State-wise physical targets are not fixed.

(d) State-wise details of hostels sanctioned for

o Questions

construction during 2005-06 to 2008-09 (upto 30th
September 2008) are given in the enclosed statement.

Statement
Si.No. States/UTs 2005-06 2006-07 2007-08 2008-09*
No. of No. of No. of  No. of No. of  No. of No. of No. of

Hostels seats Hostels seats Hostels seats Hostels seats
1. Andhra Pradesh 10 200 81 8100 0 0 7 700
2. Assam 0 0 1 100 1 100 0 0
3.  Chhattisgarh 5 0 17 850 25 1220 0 0
4. Gujarat 1 100 1 100 1 100 0 0
5. Haryana 0 1 100 0 0 0 0
6. Himachal Pradesh 16 1479 0 0. 0 0 0 0
7. Jammu and Kashmir 0 0 0 0 1 100 0 0
8.  Jharkhand 9 450 1 50 1 50 0 0
9. Karnataka 0 12 800 7 350 2 200
10. Madhya Pradesh 6 0 6 300 6 300 6 300
11. Meghalaya 1 200 0 0 0 0 0 0
12.  Orissa 0 0 78 7800 143 11538 0 0
13. Punjab 1 200 1 51 0 0 1 50
14. Rajasthan 3 225 3 75 1 25 0 0
16. Tamil Nadu 0 0 2 177 0 0 0 1]
16.  Tripura 0 o] o] o] 0 0 1 20
17.  Uttar Pradesh 4 400 0 0 0 0 0 0
18.  Uttarakhand 0 0 0 0 0 0 0 0
19.  Waest Bengal 0 0 0 0 1 100 0 0
Total 56 3254 204 18303 187 13883 17 1270
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Gauge Conversion Between Dhasa-Jetalsar
Railway Line

853. SHRIMATI JAYABEN B. THAKKAR: Will the
‘Minister of RAILWAYS be pleased to state:

(a) whether the survey for gauge conversion of
Dhase-Jetalsar Meter Gauge Line has bsen completed;

(b) if so, the details thereof;
(c) if not, reasons for delay; and
(d) the time by which it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) As per survey repon, the cost of gauge conversion
of Dhasa-Jetalsar (104.44 kms) has been assessed as
Rs. 216.97 crore with the Rate of Return of 9.98%.

(c) and (d) Do not arise.
[Trans/ation]
High Speed Trains in Gujarat and Bihar

854. SHRI JIVABHAI A. PATEL:
SHRI V.K. THUMMAR:
SHRI GIRIDHARI YADAV:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have increased the speed
of some trains or have introduced high speed trains in
Gujarat and Bihar;

(b) if so, the details thereof, and

(c) the States to which the above service has been
extended alongwith details of the stations?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (c) 32 trains serving
Gujarat and 62 trains serving Bihar have been speeded
up during 2008-09. However, no high speed train as such
has been introduced in the States.

Subsidy for Revival of Closed Fertilizer Units

855. SHRIMATI KARUNA SHUKLA:
SHRI CHANDRA MANI TRIPATHI:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:
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(a) whether the Government has declined to provide
subsidy for the revival of closed Public Sector Fertilizer
Units;

(b) if so, the reasons therefor;

(c) whether the Govemment has chalked out any
plan to raise funds for the revival of closed Public Sector
Fertilizer Unit;, and

(d) if so, the details thereof and the target of the
capital proposed to be raised?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (d) Pursuant to the Government's
decision to examine the feasibility of reviving the closed

units of FCIL and HFCL subject to the confirmed -~

availability to gas, all options for financing the revival of
individual units are being explored, including revival with
100% equity participation by Public Sector/Cooperatives,
without budgetary support. The detailed proposals
regarding source of funds for revival of each unit will be
worked out once the model for financing of revival of
each unit is finalized.

Compensation to Victims of Bhopal Gas Tragedy

856. DR. LAXMINARAYAN PANDEY:
SHRI SYED SHAHNAWAZ HUSSAIN:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the persons affected by the Bhopal Gas
Tragedy and their families have not received compensation
so far;

(b) if so, the number of persons affected by the
tragedy and the number of persons received compensation
alongwith the number of cases pending with the
Government;

(c) the reasons for their pendency; and
(d) the steps taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (d) The process of distribution of
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compensation commenced in 1992 and 10,29,517 claim
cases were filed for compensation. All the cases have
since been settled. As on 30.09.2008, compensation has
been awarded to 5,74,361 claimants of the Bhopal Gas
Leak Disaster, found to be eligible by the Waelfare
Commissioner, who is a sitting judge of the High Court
of Madhya Pradesh. In addition to this, in compliance
with the orders of the Supreme Court dated 18th July
2004 and 26th October 2004, pro-rata compensation on
1:1 basis has been disbursed among 5,62,327 claimants,
till 19.09.2008. The work related to distribution of original
and pro-rata compensation to the victims of the Bhopal
Gas Leak Disaster, in compliance with the orders of the
Supreme Court, is continuing.

[English]

Price Hike and non-avalilability of Raw
Materials for Fertilizer Sector

857. SHRIMAT!I C.S. SUJATHA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the public Sector Fertilizer companies
including Fertilizer and Chemicals Travancore Limited
(FACT) are encountering serious problems due to price
hike and non-availability quantity of raw materials like
Sulphur;

(b) if so, the details thereof;

(c) whether various units of FACT are either closed
or on the verge of being shut down owing to the above
reason;

(d) if so, whether the Government has taken/proposed
to take comprehensive measures to overcome the crisis;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (e) Fertilizer and Chemicals
Travancore Ltd. (FACT) manutactures complex fertilizers
20.20:013 and Ammonium Sulphate. It uses naphtha,
phosphoric acid, sulphur and rock phosphate as inputs.
Phosphoric acid is either imported by the FACT or
purchased from indigenous sources or is manufactured
by using rock phosphate and sulphur. As such phosphoric
acid, sulphur and rock phosphates are important raw
materials for FACT. The prices of these raw materials
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and intermediates have shown an abnormal volatility in
recent past. For example, the negotiated price of
phosphoric acid for the year 2007-08 was US $ 566.25/
MT cfr, which had risen to US $ 1985/MT cfr for the
quarter of April-June 2008 and further to US $ 2200-
2310/MT cfr for the quarter July-September 2008.
Similarly, the average price of Sulphur for 2007-08 was
US $§ 324/MT cfr, which went up to US $ 757MT cfr for
the quarter April-June 2008 and further to US $ 807.38
for July-September 2008. The price of rock phosphate in
the international market, which was US $ 158MT cfr for
the year 2007-08 rose to US $ 440/MT cfr for the quarter
April-June 2008 and has marginally declined to US$
373.25/MT for the quarter July-September 2008.

Due to sharp increase in the prices and also liquidity
crunch, some of the public sector entities such as FACT
faced difficulty in sourcing raw materials and intermediates
for production of complex fertilizers. However, to deal
with the problem, the Government has taken the following
measures:

(i) Under the Concession scheme for P&K fertilizers
implemented by the Government of India w.e.f.
1.4.2008, Government has recognized the actual
cost of nutrient ‘N' applicable for the respective
units based on the price adopted by the Tariff
Commission (TC) in its cost price study
(December 2007). As such, Government is
compensating all the Fertilizer companies
including public sector companies and FACT for
their actual cost ‘N' for production of complex
fertilizers. The price of Phosphoric acid ‘P’
applicable for complex fertilizers is based on the
derived price of ‘P’ from the delivered cost of
the DAP, which is import based. Invariably, the
price of ‘P’ so derived is either comparable or
more than the negotiated price of phosphoric
acid being imported by the Indian companies
including FACT. Further, for the sulphur bearing
complex fertilizers, for example 20:20:0:13 ‘S’
(Factomfos of FACT), Government has
recognized nutrient ‘S’ for the purpose of
concession under the concession scheme. As
such, all the three nutrients i.e. ‘N’, ‘P’ & ‘S’
available in Factomfos are being fully
compensated under the concession scheme
being implemented w.e.f. 1.4.2008.
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(i) Government has included Ammonium Sulphate
(20.6 'N’-0-0-23 ‘S') produced by FACT and
GSFC under the concession scheme w.e.f. 1st
July 2008. Compensation for nutrient price of
ammonium sulphate and other costs incurred by
the companies including FACT is being provided
as per the same formula applicable for complex
fertilizer 20:20:0:13 for FACT. As such, there
may not be any under recovery in manufacture
of either complex fertilizer 20:20:0:13 or
ammonium sulphate by FACT.

(i) To deal with the liquidity and cash flow problem
of FACT and based on the proposal of the
company, the Government has provided Rs. 200
crore as an interim relief to the FACT to sustain
its operations.

(iv) To provide working capital facilitty to FACT, the
Government has issued letter of comfort in
favour of FACT to M/s IPL in order to facilitate
supply of raw materials/intermediates, such as
Sulphur, phosphoric Acid, Rock Phosphate, etc.,
by M/s IPL to FACT for production of fertilizers.

Contingency Plans at the Airports

858. SHRI BADIGA RAMAKRISHNA: Will the Minister
of CIVIL AVIATION be pleased to state:-

(a) the details of contingency plans brepared by the
Government to tackle any terror and other disasters in
the country, airport-wise,

(b) whether the Bureau of Civil Aviation Security
(BCAS) inspects and reviews the contingency plans of
airports in the country;

(c) if so, the details of inspections carried out by
BCAS during each of the last three years, airport-wise;

(d) whether the guidelines of the international Civil
Aviation Organisation (ICAO) are followed by the BCAS
in tackling the terror and other attacks; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Ministry of
Civil Aviation (MCA) has approved the model contingency
plan to deal with hijack situations which has been
circulated to all airports in the country. The number of
airports which have the contingency plan, already prepared
and approved by Bureau of Civil Aviation Security (BCAS)
is 53. Other airports are in the process of preparing their
new contingency plan as per the model contingency plan
approved by the MCA.
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(b) Yes, Sir.

(c) The details of inspection, audits, security tests
and surprise checks carried out by BCAS officers airport-
wise for the year 2008, 2007 and upto September, 2008
are given in the enclosed Statements-1 to IV.

(d) The model contingency plans have been prepared
as per the guidelines of ICAO with minor changes
according to suitability to our needs.

(e) Does not arise.

Statement |
Audit, Inspection, Securily Test for
the year 2006
SL.No. Name of Airport Audit  Inspection Securty  surprise
Test check

1 2 3 4 5 6
1. Ahmedabad 0 0 1 1
2. Amritsar 1 0 3 0
3. Aurangabad 0 0 1 0
4. Agartala 1 0 1 0
5. Agatti 0 1 0 0
6. Aizwal 1 0 0 0
7. Belgaum 1 0 0 0
8. Bhopal 1 0 0 0
9. Bangalore 1 2 1 0
10. Bhavnagar 0 0 1 0
11. Bhubaneshwar 0 0 2 0
12. Bagdogra 0 1 2 0
13. Bhyj ()} 1 2 0
14. Bhuntar 1 0 0 0
156. Chandigarh 0 0 1 0
16. Chennai 1 0 3 1
17.  Calicut 0 0 2 0
18. Coimbatore 0 0 1 0
19. Cochin 1 0 2 0
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1 2 3 4 5 6 1 2 3 4 5 6
20. Dehradun 1 0 0 0 41. Lengpui 0 0 1 0
21. Diu 1 0 0 0 42. Madurai 1 0 0 0
22. Dibrugarh 0 1 1 0 43. Mumbai 0 0 20 0
23. Dimapur 1 0 0 0 44. Manglore 0 0 2 0
24. Delhi 0 1 1 26 45. Portblair 1 0 0 0
25. Goa 1 0 1 o] 46. Patna 1 0 2 0
26. Gaya 1 0 1 0 47. Pune 1 1] 1 0
27.  Gwalior 1 0 0 0 48. Porbandar 1 0 0 0
28. Guwabhati 1 0 1 0 49. Raipur 1 0 1 0
29. Hyderabad 0 0 2 1 50. Ranchi 1 0 1 0
30. Hubli 1 0 0 0 5§1. Shimla 1 0 0 (o}
31. Imphal 1 0 2 (] 5§2. Srinagar 0 1 1 0
32.  Jodhpur 1 0 1 0 §3. Siichar 1 0 0 0
35. Jorhat 1 0 1 0 54. Trichy 1 0 1 0
34. Jamnagar 1 0 1 0 §5. Tirupati 0 0 1 0
35. Jammu 1 1 0 1 56. Trivandrum 1 1 0 0
36. Jaipur 1 0 0 0 57. Udaipur 1 0 0 (]
37. Kolkata 1 o] 14 0 §8. Varanasi 2 0 0 0
38. Kolhapur 0 1 0 0 §9. Vadodara 1 1 1 0
38. Lucknow 0 2 3 1 60. Vijayawada 1 0 0 0
40 Leh ! 0 ! 0 Total 42 14 85 31
Statement Il
Audit, Inspection and Secunty Test Aiport Wise for the Year-2007
SINo. Hypersenstive  Audt  Insp.  Toe! Senstive  Audt  Insp.  Test Normal Audit Inep. Tes!
Airport Airports Airports
1 2 3 4 5 6 7 8 9 10 " 12 13
1. Deihl (NR) 01 of 03 Agna (NR) Gwalior (NR)
2 Srinagar 01 01 Ntahabad 01 01 Kanpur 01
3 Jammu Bhuntar 01 Pathankot
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1 2 3 4 5 6 7 8 9 10 ) 12 13

4  Leh Chandigarh Aurangabed (WR)

5. Vaanas Dehradoon 01 Bhavnagar 01

6. Jaipur Gorakhpur Indore

7. Amritser 0 01 Jaisaimer Kohapur

8. Mumbel WR) 01 Jodhpur Keshod

9.  Pune 02 Lucknow 01 03 Khajuraho

10.  Kotksta (ER) (] Ludhiana Porbandar

1. Agarala 01 01 Shimia )] 01 Raipur 01

12 Bagdogn 01 Gagal 0 (] Rajkot

13, Guwahati 01 01 Udsipur Bhuvaneshwar (ER)

14, Imphal 01 03 Ahmedabed (WR) 01 01 Portblair o1 01
15 Baroda Beigaum (SR)

16. Bhopal Hubl

17. Bhy Madurai

18, Goa 01 Puttaparthy

19, Diu Viayawada

2. Jamnagar 01 01 Vadodera 01

21 Kanda Bilary 01 02
2 Nagpur 01 01

2 Nasik

2, Dibrugarh (ER) 01

2. Dimapur o1 04

2%. Gaya

21, Jorhat 01 02

2. Lilabari

2. Lingpui

3. Patna 01

3 Ranchi

2 Siichar
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1 2 3 4 5 6 7 8 9 10 11 12 13
k3 Tezpur 01
U, Shilong
3., Chennal (SR) 01 01 Agatti (SR)
3%.  Bangalore o Calicut 01
37. Hyderabad 01 Cochin 02
Coimbatore 01
Mangalore
Tirpati 01 02
Q. Trichy 01 01 01
73 Trivendrum 01
Visakhapatnam 01
Tuticourion 01 02
Statement Il
Audit, Inspection and Secunty Test Airport Wise Upfo September, 2008.
SiNo. Hypersensitve  Audt  Insp.  Test Sensitive Audt  Inep. Test Normal Audit Inep. Tost
Airport Aiports Airports
1 2 3 4 5 8 7 8 9 10 1" 12 13
1. Deihl (NR) 02 12 Agna (NR) Gwalior (NR) 01
2. Srinagar Allshabad 01 Kanpur 01 01 01
3 Jammu 0t Bhuntar 01 Pathankot
4 Leh 01 02 Chandigarh 01 02 Aurangabad (WR) 0
5. Varanasi 01 (1] Dehradoon 01 Bhavnagar 01
6. Jaipur 03 Gorakhpur Indore 01 04
7. Amrisar Jaisaimer Kolhapur
8. Mumbal (WR) 02 2 Jodhpur o1 o1 Keshod
9. Pune Lucknow 02 01 Khajursho 0 01
10. Kolkata (ER) 01 18 Ludhiana Porbendar 01
1. Agarisle 02 Shimia Raipur
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1 2 3 “ s 6 7 8 0 1 1" 12 19
12 Bagdogra of Gagal of 01 Rajkot

13 Guwshat o Udsiour ot Bhuvaneshwar (ER) o
W, impha oo Ahmedabed (WR) 01 Portbiir 05
15, Baroda Beigaum (SR)

16. Bhopal Hubi

1. Bhj o1 @ Madurai o1 o
18. Goa ot Putaparthy

1. Diu Viayawada

. Jamnagar o1 Vadodara o1 o
a1, Kanda of o1 Bilary o1

Nagour ot o

2, Nask

) ‘Dibragarh (ER)

25. Dimapur o 01

. Gaya oo

. Jamshedour oo

. Jorhat

2. Liaber

. Lingpu

31 Patna 02

2. Ranch 0@

2. Sichar

U Tezpur

3. Shilong

% Chennal (SR) 01 2 Agetti (R)

3. Bangalore o o Caicu ot ®

3. Hyderabad ot Cochin ot '

BIAL ot Coimbatore
Mangeors 01 @
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1 2 3 4 5 6 7 8 9 10 1" 12 13
4. Tirupati 02
Q. Trichy 01 07

Trivendrum 01 01 08

Visakhapatnam 01
45. Tuticourion
46. Total 06 15 98 13 1 37 05 05 19

Statement IV RUB at Davangere in Karnataka

Surprise Checks for the Year 2007 and 2008

SLLNo. Name of Airport 2007 2008
1. |Gl Airpoort, Delhi 08 1
2. Pathankot 01 _
3. Bangalore 01 -
4. Vizag o1 —
5. Chennai 05 16
6. Tirupati 01 —_
7. Goa 01 -
8. Pune - o1
9. Kolkata - 02

10.  Calicut 01 -

11.  Hyderabhad 01 02

12.  Cochin ()] —_

13. Mumbai 04 20

14.  Trichy 01 —_

15.  Imphal — 01

16. Kanpur - o1

17. Baltal o1 -

18. Amarnath 01 -

Total 28 54

850. SHRI G.M. SIDDESWARA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Karnataka Government has sent any
proposal to the Union Govemment for construction of
Road Under Bridge (RUB) near Ashoka Theatre in
Davangere in Karnataka;

(b) if so, whether as many as 3 lakh vehicles are
running over the line dally;

(c) whether the Union Government has considered
the proposal; and

(d) if so, by which time this project is likely to be
started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) Yes, Sir. The traffic density at Level Crossing
(LC) No. 199, Km. 324/10-11 is 3,10,032 TVUs (Train
Vehicle Units). However, an under bridge had been
constructed in 1995-96 in lieu of this LC but the LC
could not be closed on State Gowvt. request.

(c) No, Sir.

(d) Works are considered when proposals therefor
are sponsored by State Govt. concemed. In this case
State Govt. has not sponsored the proposal.

[Transiation]
Tourism Projects for Jharkhand

860. DR. DHIRENDRA AGARWAL.: Will the Minister
of TOURISM be pleased to state:
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(a) the details of tourism projects submitted by the
Government of Jharkhand during the last three years and
in the current year, and

(b) the action taken by the Government on each of
the above projects and the number of such projects
pending with the Government indicating the specific
reasons therefor?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMATI AMBIKA SONI): (a) The Ministry
of Tourism, Gowt. of India has sanctioned Rs. 33.14 crore
for 13 tourism projects to Jharkhand during the last three
years (2005-06 to 2007-08). In the current year, so far
no project has been sanctioned in Jharkhand.

(b) Development and promotion of tourism is
undertaken primarily by the State Govermments/Union
Termitory Administrations. However, Ministry of Tourism,
Government of India, extends financial assistance to the
State Governments/Union Territory Administrations for
tourism related projects, which are identified in consultation
with them.

Project proposals that are complete in all respect

are approved as per guidelines on the basis of inter-se
priority and funds released subject to availability of fund.

[English]
AME Institutes in the Country

861. SHRI NAVEEN JINDAL: Will the Minister of
CIVIL AVIATION be pleased to state:-

(a) the number of Aircraft Maintenance Engineering
(AME) Institutes operating in the country;

(b) whether they are approved by the Directorate
General of Civil Aviation (DGCA);

(c) if so, the main conditions laid down for approval;

(d) whether any new policy has been drafted
pertaining to such institutes;

(e) if so, the details thereof;

(f) whether any suggestions have been received from
the AME Institutes in this regard; and

(g) if so, the main features thereof and the DGCA's
response thereto?
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THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) At
present there are 68 institutes approved by Directorate
General of Civil Aviation (DGCA) for imparting training
for Basic Aircraft Maintenance Engineers Licence
(BAMEL).

(c) The institutes has to fulfill the conditions stipulated
in the Civil Aviation Requirements (CAR) Section 2, Series
E, Parts | & VIII.

(d) and (e) The CAR Section 2 Series E Part Viil
has been revised on 30.05.08. The salient features of
the revised CAR are that the Institutes shouild preferably
have its own premises or premises taken on long term
lease. The institute should not be established in residential
area and a No objection Certificate from local
administration/authority shall be required. Institutes seeking
approval in Mechanical Stream should have atleast one
pressurized/heavy airplane complete with engine running,
or alternately, sufficient mock-ups for training of students.

(f) and (g) The draft CAR was circulated to all the
AME institutes for comments. The main observation of
the Institutes was that they wanted a provision of mock-
ups Instead of pressurized airplane. The suggestion of
the Institutes was agreed to and Incorporated in the final
CAR.

[Trans/ation]
Food Processing Industries in Bihar

862. SHRI GIRIDHARI YADAV: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) the number of food processing industries
functioning in Bihar at present;

(b) the amount of investment made in these industries
and production being made by them in term of rupees;
and

(c) the assistance given by the Govemment for setting
up of new food processing industries and cold storages
during the last three years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) and (b) The data on food processing
in industries/units and details of investment and production
made in the industries in the country, including that of
Bihar, is not centrally maintained. Ministry of Food
Processing industries extends financial assistance in the
form of grant-in-aid to implementing agencies/
entrepreneurs @ 25% of the cost of Plant & machinery
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and Technical Civil Works subject to a maximum of Rs.
60 lakhs in general areas or 33.33% subject to a
maximum of Rs. 75 lakhs in Difficult areas under the
Scheme of Setting up/Modernization/Expansion of food
processing industries.
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(c) The details of assistance provided by the Ministry
of Food Processing industries under the Scheme of
Setting up/Modernization/Expansion of food processing
industries and cold storage during the last three years in
the country and current year are as below:

(Rs. in lakhs)
Name of the Scheme 2005-06 2006-07 2007-08 2008-09
(for first six months)
Setting up of new Food 6966.00 8219.00 11936.00 6596.00
Processing Industries
Cold Storage 273.79 218.03 51.74 14.56

[English]
Funds for Tourism Projects in Uttarakhand

863. SHRI K. C. SINGH “BABA": Will the Minister of
TOURISM be pleased to state:

(a) the funds released to the Government of
Uttarakhand for development of tourism projects during
the last three years;

(b) whether funds released to the State Governments/
UTs for development of tourism projects are not being
fully utilized; and

(c) if so, the steps taken/being taken by the
Government in this regard?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE OF (SHRIMATI AMBIKA SONI): (a) The
Ministryof Tourism, Gowt. of India has released Rs. 46.78
crore for tourism projects in Uttarakhand during the last
three years.

(b) and (c) Implementation of projects is primarily
the responsibility of State Governments/Union Territory
Administrations. However, Ministry of Tourism also
monitors the progress of projects with officials from the
concemed State Govemment/Union Territory Administration
through site visits and review meetings from time to time.

Development of Heritage Circuit in
Andhra Pradesh

864. SHRI M. RAJA MOHAN REDDY: Will the
Minister of TOURISM be pleased to state:

(a) whether Union Government has approved the
proposal from Andhra Pradesh Government for
development of a heritage circuit connecting various places
of spiritual, cultural and tourist importance in and around
the temple city of Tirupati; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) Yes,
Sir. The Ministry of Tourism has sanctioned a project for
development of Heritage Circuit at Tirupati (Nellore and
Chittoor Districts) as a Mega Circuit in Andhra Pradesh
in June, 2008 with Central Financial Assistance of Rs.
4652.49 lakh for landscaping works, footpaths, construction
of tollets, tourist arrival centres, compound wall,
signboards, renovation of koneru, overhead tanks, etc.

Dharangaon Rallway Station as a Model Station

865. SHRI VASANTRAO MORE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have declared the railway
station of Dharangaon, Maharashtra of Western Railway
as a model station;

(b) if so, the details thereof, and
(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Dharangaon was
declared as a Model Station in October, 2003.
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(b) Dharangaon station was an “E” category station
at the time of identification for development as Model
Station. Accordingly, passenger amenities as per norms
were provided at this station. However, based on the
passenger eamings of 2006-07, this station has been
upgraded to “D” category station. Further, augmentation
of passenger amenities commensurating with the upgraded
category of this station is at consideration stage.

(c) Does not arise.
[Translation/
Upgradation of Ratlam and Kota Railway Division

866. DR. SATYANARAYAN JATIYA: Will the Minister
of RAILWAYS be pleased to state the details of the action
plan and time bound programme for the upgradation of
passenger amenities at the railway stations under Ratlam
and Kota rallway division of Westem and West Central
Railway during the year 2008-097

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): Yes, Sir. Upgradation of
passenger amenities at Railway stations is a continuous
process. In this regard, works of upgradation/modemisation
under various schemes have been completed at 17
stations. In addition, various works completed recently
are given in the enclosed statement I.

Further, action plan has been drawn and works
planned to be completed in the year 2008-09 are shown
in the enclosed statement Il.

Statement |
Ratiam Division

Station Description of work
1 2
Indore (1) Extension of platform no. §

to accommodate 24 coaches.

(2) Improvement to circulating area with
parking facilities.

(3) Proposed construction of air-conditioned
waiting hall along with infrastructure for
passengers facilities such as (Cyber
Cafe, ATM, STD/PCO, Coin change
etc.) including fumiture for the waiting
hall, and providing air sitting
arrangement for passengers.
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Ratlam

Dahod

Neemuch

Chittaurgarh

@

M
@

®3)

@

()

@

@)

@
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(6)

M

@
@)

@

®)

)

@

)

Improvement to platrofm surface on
platform no. 2

Improvement to VIP room

Improvement of PF surface at Platform
No. 4

Providing of arch at entrance of MG
side

Prov. circulating area on Railway colony
side & shifting of Cycle stand.

Improvement of surface of passenger
PF. 1, 2 and 3 and platform covering
shed.

Extension of PF Sheiter

Renovation of existing Pay and Use
Tollet

Improvement to circulating area. (300
sqm)

Improvement of waiting hall and Retiring
Room

Improvement of existing water fountain
by providing granite face and new taps
including steel dustbin

Improvement to circulating area
Providing Foot over bridge

Replacement of AC Sheet covering
shed and Valley-gutter by providing
Aluminium sheet and Valley-gutter of
MG Platform

Improvement to waiting hall, waiting
room Tollet, water fountain at platform

Shifting of cycle, car parking for VIP
vehicles, handicapped vechicles from
station to circulating area

Improvement of Pay & Use toilets,
Retiring room and waiting room

Improvementof waiting hall and
circulating area

Improvement of BG Platform surface




83 Whnitten Answers OCTOBER 23, 2008 to Questions 84
1 2 1 2
Mandsaur Providing Foot over bridge Hindaun City, 1. Construction of covering shed on PF
) Ramganj Mandi, No. 1&2 improvement to Ist class
Meghnagar (1) Providing passenger amenities Vikramgarh Alot, waiting room SS Chamber,
(2)  Extension of Platform no. 1 and Shelter Dakaniya Talav Circulating area, provision of PRS,
Pay and use tollet & water booth
(3) Exte;sion of Platform shed at Platform on PF No. 1&2.
no.
2. Lighting on PF and circulation area.
Bamnia Extension of PFs for 24 coaches trains
- 3. Platform clock.
Raoti Providing covering shed on Platform no. 2
(15m)
Dewas (1)  Providing platform covering on platform- Statement i
No. 1 & 2 and improvement to Ratiam Division
circulating area
(2)  Improvement to booking & parcel office Station Decription of work
Tarana Extension of Platform to accommodate 24 1 2
coaches Indore (1) Improvement to VIP room
Maksi Extensi f Pl
i xtension of Platform to accommodate 24 (2) Providing landing/ramp on platiorm
coaches
nos. 3&4
Kaligindh Extension of Platform to accommodate 24 (3) Improvement to platiorm surface at
coaches
platform no. 2
Bairagarh Riepai':s to wm;qm:"' 9 wu' PF'NG' (4) Extension of platform sheiter at
pipe line water n and seats o 0. platform no. ¥4
1 & 2 and circulating area
" (5) Conversion of dormitory into AC
Ujjain Wahable apron on platform no. 6 dormitory
(6) Connecting concourse hall with
Kota Division Booking office
Station Description of work Ujjain (1)  Provision of CC apron on platform nos.
1, %4 and 6
1 2
(2) Providing platform shelter and widening
Vikramgarh Alot, Extension of platform to accommodate of platform no. 1
hidpur road, aches
z:aum .;h 24/26 co for awadh express (3) Providing Booking office and
Dakaniya Talav, developing second entry
Garoth, (4) Decongestion of station building
Jhalawar Road, ) . i
Morak, Indragarh (5) Relocating booking office and
sumerga, njmandi, developing sitting space and shifting
Lakheri of lst class waiting hall room 1st floor

to ground fioor
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Ratlam

Mhow

Dahod

Chittaurgarh

Meghanagar

Bamnia

Khachroad

Kalapipal

(6) Improvement to VIP room

(7) Converting 1st class waiting hall into
AC dormitory and improvement of
retiring room.

(1) Extension of Platform No. 6 for 24
coaches

(2) Improvement of surface of Platform
Nos. 5 & 6

(3) Provision of Waiting shelter, fencing,
widening of entry road, premium
parking and other through lens in
connection second entry

(1) Providing kota stone flooring on PF
Nos.1, 2 & 3 steel benches and
improvement to water fountain
(2006-07)

(2) Improvement to all toilets including
‘Pay & Use' toilet and for disabled
persons, Enquiry office Waiting room
(Ladies & Gents) etc.

(3) Extension of Pay and Use Toilets
making two bathroom and one lavatory

Improvement to facade of station building in
complaince of Touch and Feel scheme and
various other related works

(1) Providing eparate coach filing facility
by providing RCC over head tank,
Pipeline, Bore

(2) Raising of plinth of station building
(3) Providing CC apron at Platform no. 1.

Providing VIP waiting room on PF No.1, new
waiting hall & handicapped facility on new
booking window

Providing covering shed on PF Nos. 1, 2
&3

Extension of PF Nos. 1 & 2 for 24 coaches

Extension of Platform to accommodate 24
coaches

Akodiya

Shujalpur

Laxmbiai Nagar

Extension of Platform to accommodate 24
coaches

Provision of Booking window & approach
road ashphalting work

Providing RCC OH water tank in lieu of MS
tank of 2.55 lakhs litres and providing
150mm dia Gl pipe line in place of Cl pipe
iine

Kota Division

Stations

Description of work

2

Shyamgarh

Gangapur City

Kota

1. Covering over plattorm and Pay and
use toilet, water booth.

2. Lighting on PF and circulation area.

3.  Piatform clock Coach Guidance Boards
on Platforms.

Providing RCC over head water 2.23 lakh
Iiters on 20m hight.

(1) Provision of full covered shed on
passenger platform Nos. 1, 2, 3, 4 &
5.

() Dismantling existing corroded Fot Over
Bridge and providing Fot Over Bridge
at New location.

(3) Kota Coach guidance system should
be provided on plattorm no. 5§ to
facilited to passengers.

(4) Development of concourse in front of
new booking office with proper RCC
roof covering

(5) Provision of Platform ticket vending
machine

(6) Misc. work in development of
circulation area

(7) Provision video surveillance system

ALY

.
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(8) Misc. Telecom related work in
connection with public announcement,
train arriver/departure display and
enquiry etc.

‘Bharatpur Construction of new Fot Over Bridge
on platform Nos. 3, 4, 5 & up of new RRI

building

Sawai Madhopur (1) Provision of CC apron on Platform
Nos. 1 & 3.

(2) Construction of plattorm No. 4 and
passenger amenities

(3) Provision of Platform ticket vending
machine

Antah Provision of modernize water booth and
water cooler

[English]

Setting up of Airport Economic Regulatory
Authority

867. SHRI S.K. KHARVENTHAN: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government has any plan to create
Airport Economic Regulatory Authority;

(b) if so, the details thereof, and

(c) the steps taken by the Government for
liberalization of routes through Open Sky Policy for the
promotion of job, tourism and trade between the
countries?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
Airports Economic Regulatory Authority of India Bill, 2007
was introduced in the Lok Sabha on 5th September, 2007
for establishing an independent Regulatory Authority
namely, Airports Economic Regulatory Authority (AERA)
with the prime objective to create a level playing field
and healthy competition amongst all major airports
(Government-owned, PPP-based, private), ecourage
investment in airport facilities, regulation of tariffs of
aeronautical services, protection of reasonable interest of
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users, etc. The main function of AERA would be (i) to
determine tariff for aeronautical services taking into
consideration capital expenditure incurred and timely
investment in improvement of airport facilities; service
provided and its quality; cost for improving efficiency; and
revenue from non aeronautical services, (ii) to determine
development fees, (iii) to determine PSF, (iv) to monitor
set performance standards, (v) to perform such other
functions relating to tariff as may be entrusted to it by
the Government.

(c) The Government has taken a number of steps
for liberalization such as amendment of bilateral Air
Services Agreements (ASAs) based on the International
Civil Aviation Organisation template and addition of
capacity and providing a framework for increased
connectivity in the bilateral talks with the foreign countries,
which has contributed to the giuwth of trade and tourism
in the country. All the above measures have helped boost
tourism travel and trade in this country.

Status of Airports at Tirupati and Warangal

868. SHRI E. DAYAKAR RAO: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Ministry has set in motion the process
of declaring the domestic airport at Tirupati an international
one;

(b) if so, the details worked out so far;

(c) whether the Government has received any
proposal to set up airport at Warangal; and

(d) if so, the action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
Yes, Sir. The Government have decided that the Tirupati
airport be made operational as International airport after
requisitic facilities have been put in place.

(c) and (d) Yes, Sir. An Memorandum of
Understanding (MoU) has been signed between
Government of Andhra Pradesh and Airports Authority of
India on 30.3.2007 for the development of Warangal
Airport. Master Plan indicating the development works
has been forwarded to State Government for acquisition
of required land.

New Train from Durgapur to Howrah

869. SHRI SUNIL KHAN: Will the Minister of
RAILWAYS be pleased to state:
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(a) whether the commitment of the Railways to
introduce the train from Durgapur to Howrah will be met
shortly;

(b) if so, by what time the train service will start;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Due to infrastructural
constraints at Durgapur, no such proposal has been
agreed to.

(b) and (¢) Do not arise.
[Translation]
Passenger Train Between Udalpur and Kota

870. SHRI RAGHUVEER SINGH KOSHAL: Wili the
Minister of RAILWAYS be pleased to state:

(a) whether a proposal to introduce a fast passenger
train between Kota-Udaipur was submitted by the Western
Central Railways to the “Akhil Bharatiya Samay Sarani
Sabha” and the same was to be connected with the
Jaipur-Jabalpur by pass at Kota;

(b) it so, the details thereof; and

(c) the reasons for not providing direct passenger
train or fast passenger traing between Kota and Udaipur?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) During the Inter
Rallway Time Table Co-Ordination meeting 2008, West
Central Railway had proposed to extend 291/292 Bina-
Kota Passenger upto ‘Udaipur.

(c) The proposal was examined and was found not
feasible as it would have led to the withdrawal of an
existing service between Kota-Neemuch which would be
deeply resented by the users.

Merger of Indian Ailrlines with Alr India

871. SHRI SHRIPAD YESSO NAIK: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the objectives behind merger of Indian Airines
with Air India;
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(b) whether these objectives have been achieved,
(c) it so, the details thereof, and

(d) the details of the losses being suffered by these
companies during pre and post period merger separately?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Effective
27 August, 2007, Air India Limited and Indian Airlines
Limited have amalgamated with National Aviation
Company of India Limited in accordance with the Scheme
of Amalgamation. The integration of the two airines will
lead to developing seamless connectivity, network of
regional operations, short to medium haul trunk operations
and long haul operations resulting in an improved product
offering through wider network coverage. The merger will
laso provide significant synergy for procurement, sales
and distribution besides affording an opportunity for
leveraging common assets. The new airline, with more
than 112 aircraft, having an intemational and domestic
footprint would set fresh benchmarks for effeciency: and
reliabllity, thus benefiting the civil aviation sector in the
country, specially the travelling public.

(b) and (c) Most of the objectives have already been
fulfiled. Some of them are: (i) Air India has become the
largest airline in India and comparable to other airiines in
Asia; (i) The integration of routes has aiso been initiated
effective Winter 2007 thereby the routes operated by both
erstwhile Air India and Indian Airlines concurrently have
been discontinued, the domestic sectors are now operated
by A320 aircraft whereby A310 capacity has been
redeployed on more lucrative routes etc. (i) A new
organisation structure has been finalised and Functional
Directors and Executive Directors appointed; (iv) Seniority
integration principles finalized (v) Common branding at
key touch points have been initiated; (vi) Administrative
and Financial powers harmonized; (vii) Functioning of Star
Alliance Plans; and (vii) many other steps are being taken
progressively to merge the various activities of both the
airlines to improve and effect savings in operators.

(d) The net losses being suffered by erstwhile Air
India and Indian Aidines during pre and post merger
period are as under:-

Company Pre-merger (2006-07)

Air India 447.93 Crores

Indian 240.29 Crores
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Post merger 2007-08 accounts are yet to be finalized.
increase in Number of Air Passengers

872. SHRI HANSRAJ G. AHIR: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the air passengers have shown
tremendous increase in the country;

(b) if so, the share of airlines in respect of traffic
flow;

(c) whether the Government has permitted new
airlines to introduce regular flights in view of the
substantial increase in air passengers; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The details
of domestic passengers carried during the last three years
is as follows:

Year Passengers Carried Growth (in%)
(million)

2005 22.3 +22.8

2006 32.7 +46.5

2007 43.3 +32.5

2008 (till September) 31.5 -0.71

(b) In the year 2008 (upto September), the share of
scheduled domestic airlines in terms of passengers carried
is-NACIL (l) erstwhile Indian Airlines-15.9%, Jet Airways-
22.4%, Jet Lite-8%, Air Deccan-13.3% Kingfisher Airines
14.6%, Spicejet-9.8%, Paramount Airways-1.4%, Go Air-
3.6%, IndiGo-10.8% and MDLR Airlines-0.2%.

(c) and (d) To increase the air connectivity between
smaller cities, Government introduced the concept of
scheduled regional airlines which will primarily operate in
a designated region and will not be permitted to operate
on the trunk route as indicated in the Route Dispersal
Guidelinesissued by the Government.

Under the Category of scheduled regional airine,
Government has granted initial NOC to MDLR Airines,
Jagson Airlines, Star Aviation and ZAV Air. MDLR has
already commenced air services in the Northem region.
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[English]
Captive Mines of SAIL in Orissa

873. SHRI JUAL ORAM: Will the Minister of STEEL
be pleased to state:

(a) the number of captive mines of the Steel Authority
of India Ltd. (SAIL) in Orissa;

(b) the number of mines obtained by SAIL on lease
in Jharkhand; and

(c) the total billion tonnes of lron-ore extracted by
SAIL from these mines?

THE MINISTER OF STA % IN THE MINISTRY OF
STEEL (KUNWAR JITIN PRASADA): (a) At present SAIL
has three captive iron ore mines namely Kaita, Barsua
and Bolani in the State :: Orissa.

(b) SAIL has 13 leases for iron ore mines in
Jharkhand spread over the following mining areas:
Kiriburu-Meghahkataburu (1 ..ee leases), Chiria (six leases)
and Gua (4 leases).

(c) The total quantity of lron ore extracted by SAIL
from these mines in Orissa and Jharkhand was about
6 milion tonnes and 12 million tonnes respectively in
2007-08.

Price Control of Essential Drugs

874. SHRI NARAHARI MAHATO: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government is considering to bring
essential drugs under the price control; and

(b) if so, the steps taken by the Government in this
regard and names of all such drugs?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) and (b) The Supreme Court vide its
interim order dated 10.3.2003 in SLP (C) No. 3668/2003
directed the Government, /nfer alia, to “consider and
formulate appropriate criteria for ensuring essential and
life saving drugs not to fall out of price control and further
directed to review drugs which are essential and life
saving in nature till 2nd May, 2003. As per the directions
of the Supreme Court, the Ministry of Health and Family
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Waelfare reviewed the National Essential Drugs List 1996
and brought out the National List of Essential Medicines
2003 (NLEM 2003).

Keeping in view the directions of the Supreme Court
it has been proposed in the draft National Pharmaceuticals
Policy-2006 that basket of drugs for price control would
be the formulations of specified strength of essential
medicines as contained in the NLEM 2003 (subject to
certain exemptions) in addition to the 74 bulk drugs and
formulations thereof which are at present under price
control under the Drugs (Prices Control) Order, 1995.

This Policy was submitted before the Cabinet for its
approval. The Cabinet considered the Policy in its meeting
held on 11.1.2007. It was decided that the matter may,
in the first instance, be considered by a Group of Ministers
(GoM). GoM has since been constituted under the
Chairmanship of Shri Sharad Pawar, Minister of Agriculture
and Minister of Consumer Affairs, Food & Public
Distribution. GoM has held three meetings so far on
10.04.2007, 12.09.2007, 30.1.2008 and 30.4.2008. GoM
is yet to make its recommendations to the Cabinet.

[Translation]
World Heritage Status to Kalka-Shimia Rallway Link

875. SHRI ANURAG SINGH THAKUR: Will the
Minister of. RAILWAYS be pleased to state:

(a) whether United Nations Educational, Scientific and
Cultural Organisation (UNESCO) has recognized Kalka-
Shimla Railway as a world heritage and called it as a
wonder of 19th century engineering;

(b) if so, whether the Railways are contemplating to
start a rapid rail car or similar services to facilitate travel
of foreign and domestic tourists from Delhi to Kalka and
thereafter from Kalka to Shimla through linked rail services
in minimum time;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir.

(c) A Rail Motor Service has already been introduced
and this completes the journey in 4 hours and 05 minutes.
In anddition, the possibility of increasing the speed of
trains is also being examined to reduce the journey time.

(d) Does not arise.
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[English]
Appointment of Porters as Gangmen

876. SHR!I K.C. PALLANI SHAMY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have any proposal to
redevelop various rallway stations in the country;

(b) if so, the details thereof, division-wise;

(c) whether there is aiso a proposal to appoint porters
as Gangmen in the Railways;

(d) if so, the number of porters so far appointed as
Gangemen, division-wise;

(e) whether there is also a proposal to expand the
same further; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! R. VELU): (a) and (b) It has been
decided to develop identified railway stations in metro
and mini metros and important centers into world class
stations through public private partnership by leveraging
the surplus land and air-space in and around the station.

The stations identiﬁed.are as follows:

Central: Chhatrapati Shivaji Terminus (Mumbai),
Nagpur, Pune

East Central: Gaya & Patna

East Coast: Bhubaneshwar

Eastern: Howrah

North Central: Agra, Mathura & Kanpur Central
Northeast Frontier: Guwahati

Northern: Amritsar, Anand Vihar (Delhi), Bijwasan
(Delhi), Chandigarh, Lucknow, New Delhi & Varanasi.

North Western: Jaipur
Southern: Chennai & Thiruvananthapuram
South Central: Secunderabad & Tirupati

South Western: Bengalore
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West Central: Habibgan| (Bhopal)
Western: Ahemedabad.
(c) Yes, Sir.

(d) The information is being collected and will be
laid on the Table of the Sabha.

(e) No, Sir. The scheme for appointing licensed
porters as Gangmen was announced as a one time
measure.

() Does not arise.
Status of international Airport at Hyderabad

877. SHRI E.G. SUGAVANAM: Wili the Minister of
CIVIL "AVIATION be pleased to state:

(a) whether the new intemational airport at Hyderabad
has started functioning;

(b) if so, the details alongwith the special features of
the new airport;

c) whether the functioning of the existing airport has
been dispensed with;

(d) if so, the details thereof;

(e) whether the Employees’ Union has demanded
the continuance of the service of the existing airport; and

(f) if so, the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL). (a) and (b)
Yes, Sir. The new international airport is situated near
Shamshabad in Ranga Reddy district of Andhra Pradesh
covering an area of about 5400 acres (approximately).
The private participants led by GMR Group holds 74%
stake and remaining 26% stake is held by Airports
Authority of india and Government of Andhra Pradesh. In
the initial phase Hyderabad Intemational Airport is capable
of handling 12 million passengers. The airport has a
terminal area of 105,300 sq.m. with 3,200 peak hour
passenger capacity. The airport has 137,000 sq.m. of
Apron area and 100,000 tonnes/year of Cargo capacity.

(c) and (d) Yes, Sir. As per the Concession
Agreement signed between Government of India and
Hyderabad International Airport Limited for the
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development, construction, operation and maintenance of
the Hyderabad Intemational airport, the Government of
india will have to ensure that after commissioning of the
new airport the existing Begumpet airport shall not be
open or available for use for commercial civil aviation
operation. However, General Aviation Services (other than
those relating to commercial aircraft, charter flights, aircraft
hired or operated under commercial arrangements) may
continue to be provided at the Begumpet Airport at
Hyderabad.

(e) and (f) Various Public Interest Litigations (PILs)
including that of Employees Union of Airports Authority of
india for keeping the Begumpet Airport open for
commercial operations are subjudiced in the High Court
of Andhra Pradesh.

Shortage of ATC Officers

878. SHRI MILIND DEORA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Air Traffic Control (ATC) has been
affected by massive manpower shortage for some years
now and the massive growth in air traffic and extra
facilities being provided to airlines and passengers have
put pressure on ATC officers;

(b) if so, the reasons for this manpower shortage
and details thereof;

(c) the number of ATC officers in place as against
the sanctioned strength;

(d) the time by which the manpower shortage is likely
to be met in order to reduce the workioad of officers;
and

(e) to what extent the work of airlines has suffered
and its impact on the passengers due to shortage of
manpower?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
No, Sir. However, there was additional requirement of
controllers due to opening of new airports and new ATC
sectors.

(c) The sanctioned strength of ATC officers is 2107
and the actual strength is 1725.

(d) At present 1725 Air Traffic Controllers are in
position. Written test for 68 posts of Manager (ATC) is
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scheduled to be held on 9.11.2008. Efforts are also being
made to utilise the services of retired ATC Officers of
Airports Authority of India and Indian Air Force to meet
. the urgent operational requirements when the situation
warrants.

(e) Does not arise.
Funds for Sardar Vallabhbhal Patel Memorial

879. SHRI MADHUSUDAN MISTRY: Will the Minister
of CULTURE be pleased to refer to the reply given to
Unstarred Question No. 2078 on March 13, 2008
regarding Sardar Vallabhbhai Patel Memorial and to state:

(a) whether the Government has since considered to
give corpus funds for development and maintenance of
Sardar Vallabhbhai Patel Memorial at Karamsad, Gujarat;

(b) if so, the details thereof, and

(c) the time by which the Government proposes to
start the work regarding development/maintenance of the
said memorial?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) The
matter is under consideration.

Disinvestment by Andrew Yule and
Company Limited

880. SHRI EKNATH MAHADEO GAIKWAD: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether Andrew Yule and Company Limited
propose to disinvest their stake in Tide Water Oil
Company Limited;

(b) if so, the name of the companies showing their
willingness to take over such stake;

(c) the estimated revenue likely to be generated from
such deal; and

(d) the time by which the process of selling of the
Government's stake is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI RAGHUNATH JHA): (a) Government of India has
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approved the revival package for Andrew Yule & Co.
Ltd. (AYCL). As a part of package AYCL Is to repay the
loan granted to it by divesting its holdings in Tide Water
Oil Company Limited.

(b) to (d) The disinvestment process is in the initial
stages and an Expression of Interest from companies is
yet to be invited.

Revision in Allowances of Cabin Crew

881. MS. INGRID MCLEOD: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether any agreement has been signed recently
between the Management of iIndian Airlines and
Employees Union Regarding revision in flying allowance
of Air Hostesses (Cabin Crew);

(b) if so, the details thereof;

(c) the rates of flying allowance per hour being drawn
at present by Cabin Crew appointed in 1999;

(d) the rates of flying allowance per hour revised as
per the agreement signed for cabin crew appointed in
1999;

(e) whether flying allowance being drawn by above
mentioned Air Hostesses is more than the flying allowance
proposed to be revised as per the agreement signed;

(f) if so, the reasons therefor and the steps taken by
the Government to rectify the anomaly created due to
the revision; and

(g) the time by when the anomaly is likely to be
rectified?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a), (b) and
(d) to (g) A Memorandum of Settlement has been signed
with Air Corporations Employees Union representing Cabin
Crew on 1st October, 2008. This Settlement is subject to
the approval of the Board of Directors of National Aviation
Company of India Limited.

(c) At present, the rate of flying allowance per hour
being drawn by Cabin Crew having rendered more than
5 years of service is Rs. 480/- for upto 60 hours per
month and for those having rendered between 5 to 10
years of service it is Rs. 540/- for above 60 hours per
month.
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LPG Pilferage

882. SHRI RAYAPATI SAMBASIVA RAO: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether cases of LPG pilferage have come to
the notice of the Government during the last six months;

(b) if so, the details thersof and reasons for such
pilferage;

(c) whether the Government has constituted any Body
to inquire into the reasons for growing cases of LPG
piferage;

(d) if so, the findings of the Body on this count and
action taken thereon; and

(e) what are the laws that are in vogue to control
and punish those who indulge in LPG pilferage?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a), (b) and (e) The possibility of diversion of
subsidized domestic LPG cylinders by some unscrupulous
elements cannot be ruled out due to the wide gap
between the retail price of LPG for domestic use and the
market price for commercial LPG.

Public Sector Oil Marketing Companies (OMCs) have
reported that based on the established complaints of
supply of underweight cylinders/pilfering product by LPG
distributors, action has been taken in 22 cases during
April, 2008 to September, 2008 as per provisions of
Marketing Discipline Guidelines (MDG)/Distributorship
Agreement.

Whenever OMCs receive complaints, these are
investigated and it the complaint is established, suitable
action is taken against the LPG distributor(s) in
accordance with the provisions of the MDG. MDG provides
for following action against the distributor:-

— Fine of Rs. 20,000 plus the price of LPG
diverted at commercial rates for 1st offence.

— Fine of Rs. 50,000 plus the price of LPG
diverted at commercial rates for .2nd offence.

— Termination of the distributotship for 3rd offence.
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In addition to the action taken by the OMCs, State
Gcvernments are empowered under the LPG (Regulation
of Supply & Distribution) Order, 2000 promuigated under
the Essential Commodities Act, 1955 to take action against
black-marketing of domestic LPG. Similarly, the Weights
and Measures Departments of the StatesAUTs initiate legal
action against those LPG distributors found supplying
under-weight LPG cylinders. The State Governments have
been alerted from time to time to take steps against the
black-marketing of domestic cylinders for unauthorized
usage.

Government have issued advertisements cautioning
the public that use of domestic LPG for non-domestic
purposes is illegal, dangerous and against national
interest. Through these advertisements, cooperation of the
general public is also sought to report any irregularity/
malpractice to the OMCs.

The officers of OMCs carry out checks at distributors
godowns, delivery points, as well as en-route to ensure
that no pilferage takes place. The distributors of OMCs
are under strict instructions to check the weight of
cylinders at their godowns before delivery, and only
cylinders with the specified weight are to be delivered to
the customers. The distributors have also been instructed
to ensure that the seals are verified & shown to the
customers at the time of delivery. In case any under-
weight cylinder is received by the customer, such cylinders
are replaced free of charge by the OMCs.

(c) No, Sir.
(d) Does not arise, in view of (c) above.
Regularisation of Petrol Pumps

883. SHRI C. KUPPUSAMI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government is aware that National
Highway authority and Forest Departments of different
states are not clearing the proposais of Oils PSUs for
the opening of new petrol pumps and rather taking actions
against already installed retail outiets instead of
regularizing the same;

(b) if so, whether the Government would take up the
issue with these departments and State Government for
the regularization of already installed and working petrol
pumps,; and
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(c) It so, the time by which the matter is likely to be
taken up and decision taken?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) Ministry of Shipping Road Transport &
Highways (MOSRTH) have issued guidelines for setting
up for Retail Outlets along National Highway vide letter
dated 25.9.03/17.10.03 and these new guidelines come
into force with prospective effect.

In line with the above guidelines, OMCs have been
developing the layouts for new ROs and submitting the
same to local National Highway authorities. The proposals
are then vetted by the concerned Regional Directors of
National Highway Authority of India (NHAI) to MOSRTH
for final approval. However, in some cases, delay in
obtaining final approval from MOSRTH, has been noticed.
In the State of Haryana some cases of ROs where
conditional No Objection Certificates (NOCs) were issued,
notices were received from District Magistrate for
(i) complying with tire & safety requirements, and
(ii) approval from Forest Department for use of
approaches. OMCs have responded to all the notices.
However, there has been no case where OMCs had to
de-energize/cancel its ROs due to non-receipt of approval
from MOSRTH/Forest Department.

(b) and (c) OMCs regularly maintain follow up with
MOSRTH/NHAI/Forest Department for necessary
approvals. This Ministry also takes up the matter with
concerned authorities whenever need arises.

Short Supply of Diesel

884. SHRI RAGHURAJ SINGH SHAKYA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government is aware that the Oil
Corporations has been releasing restricted quantities of
normal diesel to petrol pumps in Haryana; and

(b) if so, the corrective steps being taken/proposed
to be taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) and (b) Oil Marketing Companies (OMCs)
have reported that they have not restricted/curtailed supply
of unbranded/normal diesel to their petrol pumps any
where in the country including the State of Haryana.
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However, Government has directed the OMCs to take
urgent steps to ensure adequate supply and availability
of both unbranded and branded variants of Diesel and
Petrol at the Retail Outlets (ROs) across the country.

Setting up of Power Plant by BHEL

885. SHRI SWADESH CHAKRABORTY: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether Bharat Heavy Electricals Limited (BHEL)
has entered into an agreement with Andhra Pradesh
Power Generation Corporation to set up a 125 MW power
plant using IGCC (Integrated Gasification Combined Cycle)
technology;

(b) if so, whether IGCC technology is more thermal
efficient and cost effective than conventional pulverized
coal technology; and

(c) it so, the comparative figures thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI RAGHUNATH JHA): (a) Yes Sir, Bharat Heavy
Electricals Limited (BHEL) has signed a Memorandum of
Understanding with Andhra Pradesh Power Generation
Corporation (APGENCO) to set up a 125 MW IGCC
(Integrated Qasification Combined Cycle) based Thermal
Power Plant at Vijayawada.

(b) IGCC technology has a higher thermal efficiency
vis-a-vis conventional pulverized coal technology it is
based on the principle of Combined Cycle operation vz,
the gas turbine cycle and the steam turbine cycle, which
produces electric power more efficiently and with lower
emissions.

The initial capital cost of an IGCC power plant is
generally higher world-wide compared to a conventional
thermal power plant. However, the cost of IGCC
technology developed by BHEL over 25 years for high
ash Indian coal is lower than that of developed countries
including USA. The technology developed by other
countries is suitable for low ash coal.

(c) IGCC is a futuristic clean coal technology which
is inherently less poliuting compared to other coal based
power generation technologies and has substantial
environmental benefits like reduction in air poliution
reduced water consumption and reduced solid waste
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production while also utilizing less coal. The parameters
of pollution, consumption and solid waste depend upon
the quality of coal used. Since the first IGCC based
thermal power plant is yet to be set up at Vijayawada by
BHEL in cooperation with APGENCO, comparative figures
are not available.

Discontinuation of Air Services between
Kochi and Agathi

886. SHRI PANNIAN RAVINDRAN: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Domier Aircraft being operated from
Kochi to Agathi (Lakshadweep) was discontinued since
28th May, 2008 and the passengers and postal materials
were stranded at Kochi and Agathi;

(b) it so, the details and reasons for suspending air
services; and

(c) the time by which the services are expected to
be resumed?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.
The services on the Kochi-Agathi route were discontinued
by National Aviation Company of india Limited effective
30.5.2008. Normally NACIL facilitates stranded passengers
by assisting them getting reservations on alternate flights
operated by other airlines and offers full refund. Since
the route is also served by Kingfisher Airlines, no

passenger of cancelled NACIL flights were stranded at
Kochi and Agathi.

(b) and (c) The services on Kochi-Agathi route were
discontinued by NACIL since the Domier Aircraft operating
on this route have been phased out. The other type of
aircraft in NACIL's jet fleet cannot operate to Agathi in
view of the airfield constraints.

Tourist Train Covering Kanyakumari to Goa

887. SHRI P. KARUNAKARAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government of Kerala has suggested
for any tourist train covering Kanyakumari to Goa; and

(b) if so, the decision taken by the Railways in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. There
was a suggestion from the Government of Kerala for
introduction of Tourist train covering Kanyakumari to Goa.
However, no detailed proposal has been received in this
Ministry to take a decision.

[Translation]
Construction of Civil Terminals in Uttar Pradesh

888. SHRI SANTOSH GANGWAR: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the names of the places in Uttar Pradesh for
which proposals for construction of civil terminals have
been received from the State Government;

(b) whether there is also a proposal for construction
of international airport at Noida and a civil terminal at
Bareilly;

(c) it so, the details thereof; and
(d) the progress made so far in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No proposal
has been received in recent past from the State
Government of Uttar Pradesh for construction of Civil
Temminal at Defence airports.

(b) A proposal for construction of an airport at Jewar,
near Noida, is under consideration for in principle approval.
However, there is, presently, no proposal to construct a
Civil Enclave at Bareilly airport.

(c) and (d) Do not arise.

Double Pricing of Diesel for
Commercial Purposes

[English]

889. SHRI MADHU GOUD YASKHI:
SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:

Will the Minister of PETROLEUM AND NATURAL
GAS pe pleased to state:

(a) whether the Govemment has any proposal for
the dual pricing of diesel for commercial purpose;
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(b) if so, the details in this regard;

(c) whether some organisations like Federation of
Indian Export Organisation have opposed this move of
Government;

(d) if so, the reasons given by them; and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) and (b) The High Power Committee on
Financial Position of Oil Companies, set up by the
Govemment has recommended sale of Diesel to industrial
and commercial users at market prices, to be negotiated
on commercial considerations.

(c) to (e) Representations opposing dual pricing of
Diesel have been received from several organizations.
Government will take note of these representations while
taking a decision on the issue of dual pricing of Diesel.

[Translation]

Additional Coaches In Devgiri Express and
Nandigram Express

890. SHRI D.B. PATIL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there Iis a long waiting list of passengers
for Sikandra-Mumbal Devgiri Express and Nagpur-Mumbai
Nandigaram Express trains passing through Nanded
Station;

(b) if so, whether there is any proposal to add extra
coaches to these trains; and

(c) it so, the time by which it will be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (c) The demand of
traffic in Secunderabad-Mumbai Devgiri Express and
Nagpur-Mumbai Nandigram Express trains varies from
class to class and time to time. At present there is some
waliting list in these trains in the current month upto first
week of November.

Waiting list in all trains including these trains is
monitored on day to day basis and extra coaches are
attached subject to operational feasibility and availability
of resources.

To clear the extra rush, two extra coaches each-one
Sleeper Class and one First AC in Devgiri Express and
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one Sleeper Class & one Second Class (General) in
Nandigram Express have been attached.

[English)

Construction of International Airport at
Halwara Airbase at Ludhiana

891. DR. RATTAN SINGH AJNALA:
SHRI SUKHDEV SINGH DHINDSA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the status of the proposal to construct an
International Airport at Halwara airbase of Indian Air Force
near Ludhiana in Punjab; and

(b) the time by which work on the project is likely to
be started?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) In
view of the traffic potential assessment and other relevant
factors, the proposal for Civil Enclave at Halwara has
been found to be unviable. Hence, the matter is not
being pursued further.

Setting up of PCPIR in Gujarat

892. SHRI MAHESH KANODIA:
SHRI HARILAL MADHAVJI BHAI PATEL:
SHRI P.S. GADHAVI:
SHRI BHUPENDRASINH SOLANKI:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Union Government has finalised the
Techno-feasibility on the proposal of Gujarat Industrial
Development Corporation for setting up of Petroleum,
Chemical and Petro-Chemical investment Region (PCPIR)
at Dahej in Gujarat;

(b) if so, the details thereof; and

(c) if not, the time by which the said PCPIR is likely
to be set up at Dahej?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES. (SHRI B.K.
HANDIQUE): (a) to (c) We have received a proposal
from Government of Gujarat for setting up a Petroleum,
Chemicals and Petrochemicals Investment Region (PCPIR)
at Dahej spread over an area of 453 Sq. Kms. Inter
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ministerial consultation has been completed in respect of
the proposal and the same is now being put up for
recommendation of the High Powered Committee.

Revival of HCL

893. SHRI BANSAGOPAL CHOUDHURY: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) the status of revival proposal for the Hindustan
Cables Ltd. (HCL);

(b) whether the Government has received any
proposal to run the HCL in joint venture;

(c) if so, the details thereof, and
(d) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI RAGUNATH JHA): (a) BRPSE on 9.1.2008
recommended for exploring the possibility of a Joint
Venture association for Hindustan Cables Limited (HCL)
either through Public or Private Enterprise, failing which
to take up complete disinvestment, after clearing the
balance sheet of the company. Some Public Sector
Enterprises which have synergies with HCL were
approached for joint venture but no response was
received. Besides, an open advertisement has been
published in some of the leading Newspapers on
22.08.2008 inviting expression of interest for Joint Venture
with HCL or with its individual units.

(b) to (d) Minerals and Metals Trading Corporation
(MMTC), Bharat Electronics Ltd. (BEL), National Mineral
Development Corporation Ltd. (NMDC) and Engineering
Projects (India) Ltd. (EPI) have shown interest in purchase
of land/developing land and infrastructure at Hyderabad
plan only. Rashtriya Ispat Nigam Ltd. (RINL) has informed
that they are interested in JV partnership and sought six
months time to submit a concrete proposal.

[Translation]
Setting up of CNG/LPG Outlets in Rajasthan

894. SHRI SUBHASH MAHARIA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the State Government of Rajasthan has
sent any proposal to the Union Government for setting
up of CNG/LPG outlets in the State;
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(b) if so, the time by which the said proposal is
likely to be approved; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) Yes, Sir. Govemment of Rajasthan has sent
proposals to the Central Government for setting up of
CNG/LPG outlets in the State.

(b) and (c) Ministry of Petroleum & Natural Gas has
established the Petroleum & Natural Gas Regulatory Board
(PNGRB) with effect from 01.10.07, under the PNGRB
Act, 2006, to regulate the refining, processing, storage,
transportation, distribution, marketing and sale of
petroleum, petroleum products and natural gas excluding
production of crude oil anc natural gas. GAIL GAS LTD,
a wholly owned subsidiary of GAIL (I) Ltd. has applied to
PNGRB for authorization for City Gas Distribution projects
in Kota and other cities of Rajasthan. As regards
availablity of gas, Gas Rehabilitation and Expansion
Project (GREP) Pipeline and Vijaipur-Kota pipeline of GAIL
pass through Rajasthan. GAIL has been issued
authorization for Chhainsa-Gurgaon-Jajjhar-Hissar pipeline,
passing close to Alwar in Rajasthan; the work on this
pipeline is in progress.

As on 1.10.2008, OMCs are operating 18 Auto LPG
Dispensing Stations (ALDS) in the state of Rajasthan.
The total sale of auto LPG during the period April, 2008
to September, 2008 was 2.26 thousand metric tonnes
(TMT) in the State of Rajasthan, as against 3.36 TMT
during the corresponding period of last year.

Public-sector oil marketing companies set up ALDS
based on their commercial considerations and upon the
availability of suitable sites in various cities to meet the
requirement of auto LPG.

[English]
New Trains from Sonebhadra to New Delhi

895. SHRI BHAILAL: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railways have received proposals
from various Governments bodies and citizens to star
new trains from Sonebhadra District of Uttar Pradesh to
connect the capital city of New Delhi;

(b) if so, the details thereof;

(c) whether there is any proposal to extend the
Prayag Raj Express Train to Shaktinagar/Renukoot in
order to facilitate the State and Central Government
Employees as well as the citizens; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir.
Representations including from Secretary, Jayant Colliery
Karamchari Sahkari Upbhokta Bhandar, Marya Jayant
Project, have been received.

(c) and (d) No, Sir. Due to operational and resource
constraints, extension of 2417/2418 New Delhi-Allahabad
Prayag Raj Express up to Shaktinagar/Renukut is not
feasible.

Fare Structure of Low Cost Airlines

SHRI MANIK SINGH:
SHRI RAM KRIPAL YADAV:

896.

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the fare of low cost airlines is much less
than the charges of taxes and surcharges on the air
tickets;

(b) if so, whether all these tax charges are being
paid to the Government by the private airlines;

(c) if so, the revenue generated during the last
financial year under this head; and

(d) whether the Government proposes to make any
changes to the policy in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Air
fares are not being regulated by the government. At
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present, air tare charged by the private scheduled
domestic airlines comprises of basic fare, fuel surcharge,
congestion surcharge, passenger service fee and
transaction fee (if the ticket is booked through any point
of purchase other than the website). Out of the aforesaid
charges, only passenger service fee is collected by the
airlines on behalf of the Airport operators.

(c) The information is being collected.
(d) No, Sir.
Investment in Steel Sector

897. SHRI J.M. AARON RASHID: Will the Minister
of STEEL be pleased to state:

(a) the number of Memorandum of Understandings
(MoUs) signed between the State Governments and
private companies in respect of investments in the steel
sector;

(b) the number of mega projects currently being
executed; and

(c) the total production capacity of each plant
proposed to be set in the steel sector?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (KUNWAR JITIN PRASADA): (a) to (c) As per
the latest information in the Ministry of Steel, 193 investors
have signed Memorandum of Understandings with various
State Governments to set up steel projects at proposed
cost of Rupees five lakh fourteen thousand crores approx.
Investment plan in respect of certain major steel investors,
proposing to set up steel projects are as below:-

(Crude steel capacity in million tonnes)

SI.No. Name of the company Current Capacity likely Total proposed
production to be achieved capacity by
capacity by 2011-12 2019-20

1 2 3 4 5

1. Steel Authority of India Ltd. 12.84 24.84 60.0

2. Rashtriya Ispat Nigam Ltd. 2.9 6.3 6.3

3 NMDC Ltd. - - 3.0

4, Tata Steel Ltd. 5.0 13.0 335
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1 2 3 4 5

5. Essar Steel Ltd. 4.6 14.50 20.5

6. JSW Steel Ltd. 4.1 11.0 31.0

7. Jindal Steel & Power Ltd. 24 10.45 28.5

8. Ispat Industries Ltd. 3.0 5.0 17.0

9. POSCO India Pvt. Ltd. - - 12.0

10. Arcellor Mittal India Ltd. - - 24.0

Upgradation of Rajkot Airport

898. SHRI HARILAL MADHAVJI BHAI PATEL: Will
the Minister of CIVIL AVIATION be pleased to refer to
reply given to the Unstarred Question No. 2073 on March
13, 2008 regarding upgradation of Rajkot Airport and state:

(a) whether Railway Authorities have transferred
21 hectares (approx.) of land to Airports Authority of India
(AAL);

(b)  so, whether AAl has started rehabilitation work
for affected residential units located in the area; and

(c) the time by which the upgradation work of Rajkot
Airport is likely to be undertaken by AAI?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.

(b) Does not arise.

(c) Modernisation of Rajkot airport is included in the
35 non-metro airports modernisation project of Airports
Authrity of India. The development plan includes
construction of new terminal building, new apron and link
taxiway on the existing land for completion by December,
2009. However, Runway extension work can only be taken
up after additional land is made available by the Raitways.

[Translation]
Overioading of Air Traffic Control

899. SHRI KIREN RIJIJU:

SHRI AVINASH RAI KHANNA:
PROF. VIJAY KUMAR MALHOTRA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Air Traffic Controllers (ATCS) are facing
heavy work load at airports of metropolitan cities like
Delhi and Mumbai due to frequent flights of public and
private airlines;

(b) it so, whether this workload is adversely affecting
the time schedule and safety of flights;

(c) if so, the plans being formulated by the
Govemment to reduce the workload on ATCs and operate
are traffic smoothly with security; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Mumbai
and Delhi airports are busiest airports in India handling
maximum traffic. However, multiple sectors/units are
implemented which distributes the traffic among various
controllers and thereby workload is distributed.

(b) to (d) Safety of air operation has not been allowed
to be compromised due to increase in traffic. Further,
modern state of art technology radar system,
communication, navigation, surveillance system and
automation system are provided to ensure safe and
efficient operation with enhanced safety level. in addition,
various additional works have been taken up like
upgradation of ATC Automation System at Kolkata and
Chennai with Controller Tools, Arrival Manager etc.; Tower
Automation for a number of airports; Additional En-route
Monopulse Secondary Surveillance Radars for seamless
surveillance coverage over Continental Indian Airspace;
Provision of Approach Radars ASR/MSSR for Cochin and
Amritsar; Provision of additional radar at Mumbai, Kolkata,
Delhi and Chennai for ensring continuity of radar service;
Digital ATIS at 21 airports; Provision of ILS at 12

additional airports; Provision of DVOR at 8 additional
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airports; Advanced Surface Movement and Guidance
Control System (ASMGCS) at Mumbai, Kolkata and
Chennai airports and upgradation of system at Delhi
airport to cover 3rd runway and GBAS at Mumbai and
Delhi aimports.

[English]
Reforms in Steel Sector

900. DR. RAJESH MISHRA: Will the Minister of
STEEL be pleased to state:

(a) whether the Government has received any
suggestion for reforms in the steel sector both in terms
of production and granting licences to producers;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (KUNWAR JITIN PRASADA): (a) to (c) According
to New industrial Policy announced in July, 1991, steel
industry has been de-licensed and removed from the list
of industries reserved for the public sector subject to
certain locational restrictions. No industrial licence is,
therefore, required for setting up steel plants under the
industrial (Development & Regulation) Act, 1951 and the
entrepreneurs are free to set up such plants anywhere in
the country except in the restricted locations based on
their commercial judgement. Further, the Ministry of Steel
has not received any suggestion for reforms in the sector
both in terms of production and granting licences to
producers.

[Trans/ation]
Production of Steel

901. SHRI SRICHAND KRIPLANI: Will the Minister
of STEEL be pleased to state:

(a) the total capacity of steel production in the country
and the State-wise volume of steel being produced at
present;
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(b) whether among all the Steel Companies in the
country only Steel Authority of India Ltd. and Tata have
captive mines of iron-ore;

(c) if so, the reasons therefor, and

(d) the volume of steel imported by the Government
keeping in view the demand for it?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (KUNWAR JITIN PRASADA): (a) Based on the
provisional data for 2007-08, capacity of crude steel
production in the country has been assessed to be 59.55
million tonnes. The State-wise production of crude steel
in the country during the year 2007-08 is given in the
enclosed Statement.

(b) Apart from Steel Authority of India Ltd (SAIL)
and Tata Steel, some other steel companies also have
captive iron ore mines.

(c) Does not arise in view of (b) above.

.'i

(d) The Indian steel industry has been de-regulated
in 1991-92. As a result, import of steel has been brought
under the Open General License (OGL), canalization of
steel has been stopped. Therefore, the government no
longer imports steel and currently imports can be
undertaken freely by all Indian citizens or corporate bodies
etc. The following table shows the import of total finished
steel in the country during the last three years and April-
September 2008-09:-

Year Import of Total Finished Steel
(alloy + non-alloy) (mt)

2005-06 4.31
2006-07 493
2007-08* 6.92
April-Sept. 2008-08" 3.08

Source: Joint Plant Committee;
* Provisional
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Statement

Crude Steel Production, 2007-08

Main Producers Electric Arc Fumace Induction Fumace Corex-BOF/MBF-EOF Total Steel Prod.
No. of  Production No. of  Production  No. of  Production No. of  Production No. of  Production

Units Units Units Units Units
i 2 3 4 5 6 7 8 9 10 1
West Region
Chhattisgarh 1 5055 2 1312 64 2171 66 3361
DNH 25 276 25 228
Daman 14 176 14 149
Goa 1 63 22 525 23 546
Gujarat 4 4149 62 850 66 4881
Maharashtra 8 3829 73 1999 1 417 82 6106
Madhya Pradesh 1 1 19 242 20 207
Region Total 1 5055 16 9354 279 6239 1 417 297 21064
East Region
West Bengal 3 2529 4 67 43 1097 47 1082
Orissa 1 2093 2 48 57 1187 50 1126
Jharkhand 2 9140 3 348 24 377 27 679
Bihar 10 139 10 120
Meghalaya 14 81 14 54
Assam 11 49 11 28
Region Total 6 13762 9 484 159 2929 0 0 174 17155
North Region
Chandigarh 1 31 2 6 3 33
Delhi 10 41 10 22
Haryana 3 623 31 212 34 776
Himachal Pradesh 14 149 14 122

Jammu and Kashmir 8 170 8 155
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1 2 3 4 5 6 7 8 9 10 1"
Punjab 4 268 119 1783 123 1824
Rajasthan 32 458 32 397
Uttar Pradesh 2 46 107 1282 109 1124
Uttaranchal 26 362 26 312
Region Total 10 968 349 4462 0 0 358 5431
South Region
Andhra Pradesh , 2 3287 24 545 24 499
Kerala 1 15 41 589 42 526
Karnataka 18 437 1 2884 19 3287
Pondichery 29 71 29 656
Tamil Nadu 7 1329 1 456 72 1650
Region Total 2 3287 1 15 183 3612 2 3340 188 10254
Grand Total 9 22104 36 10801 970 17242 3 3757 1018 53804
Source: JPC

Relief Measures for Bihar Flood Victims calamity; and

902. SHRI MOHAN SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) the amount of assistance provided to the
Govemment of Bihar by the Railways for providing relief
to the victime of flood caused by overflowing Kosi river;

(b) whether free rail service was also provided in the
flood aftected areas; °

(c) i so, the additional expenditure incurred by the
Railways;

(d) whether free food, shed and safe drinking water
were also provided to the fiood victims by the Railways
alongwith the expenditure incurred thereon;

(e) it so, the amount of time taken by the Railways
for providing free food to flood victims;

() whether the Railways would provide such relief to
all the other States also on the lines of this natural

(g) it so, the details of the decision taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No direct assistance
was provided to the Govemment of Blhar by the Rallways
for providing relief to the victims of flood caused by
oveflowing Kosi River. However, Railways provided free
transportation of relief material like fodder, food grain,
tentage, clothes, medicines, drinking water, water purifiers,
ambulances etc. that was loaded by various government
and non-government agencies, welfare organisations etc.
to the fiood affected areas in Blhar.

(b) Yes, Sir. Railways also provided free train services
to transport affected persons to the safer detinations.

(c) Existing infrastructure and assets were used for
the relief work. Hence, no additional expenditure was
incurred by the Railways.
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(d) Railways are running relief camps at some of the
Railways stations of flood affected areas of Bihar wherein
free food, medicines, clothes, utensils and other minor
relief material are being distributed to the affected persons
out of Railway Minister's Welfare and Relief Fund without
incurring any extra expenditure from the Railways finance.

(e) Railway relief camps are being managed by the
posted railway officials and volunter and as such no extra
time was spent by the railways on providing free food to
the flood victims.

(f) and (g) Free transportation of relief material in
cases of natural calamities like tsunami, earthquakes,
floods, droughts etc. is granted on merits as has been
the case in recent tsunami and erthquakes in Gujarat.
Instructions have been issued recently for free
transportation of relief material to the flood affected
districts of Assam and Orissa.

[Enghish]
Setting up of Ultra Mega Steel Plants

903. SHRI P.S. GADHAVI: Will the Minister of STEEL
be pleased to state:

(a) whether the Government has received any
proposal/representation for setting up of Ultra Mega Steel
Plants in the country;

(b) if so, the details thereof; and
(c) the action taken/proposed to be taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (KUNWAR JITIN PRASADA): (a) and (b) Yes,
Sir. Two representations from Shri C. Ramchandriah,
Hon'ble MP, Rajya Sabha and Shri Dhram Pal Sabharwal,
Hon'ble MP, Rajya Sabha have been received in this
Ministry for setting up of Ultra Mega Steel Plants in the
country which /nfer-alia suggests consideration for the
following:-

(i) Setting up a Steel Mission under the direct
leadership of Prime Minister with a suggested
role.

(i Setting up of Ultra Mega Steel Plants of
10 million tonnes per annum in various states
in the line of Ultra Mega Power Plants set up
in the country;
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(i) To take steps to achieve efficiency, cost
effectiveness and optimum utilization of
resources.

(c) Government has constituted an Inter-Ministerial
Group (IMG) to monitor and coordinate issues conceming
major steel investments in the country. The Inter Ministerial
Group functions under the Chairmanship of Secretary
(Steel) with members from various Central Ministries/
Departments, such as Railways, Road Transport &
Highways, Shipping, Industrial Policy & Promotion, Mines,
Environment & Forest and the concerned State
Govemnments. View of the industry has also been sought
regarding the feasibility and modalities of the concept of
Ultra Mega Steel Projects.

Indo-iran Gas Pipeline

904. SHRI ANANTA NAYAK:
SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI GURUDAS DASGUPTA:
SHRI KINJARAPU YERRANNAIDU:
SHRI C.K. CHANDRAPPAN:
DR. LAXMINARAYAN PANDEY:
SHRI PANKAJ CHOWDHARY:
PROF. VIJAY KUMAR MALHOTRA:
SHRI DANVE RAOSAHEB PATIL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the present status of indo-iran gas pipeline project;

(b) whether talks on the proposed Indo-Iran-Pakistan
gas pipeline has been progressing very siowly;

(c) if so, the reasons therefor;

(d) whether any discussion was held in this regard
with the President of Iran during his recent visit to India;

(e) it so, the details thereof;

(f) whether Iran is willing for a change in the delivery
point of gas for IP! pipeline;

(g) if so, the details thereof, and

(h) the time by which this gas pipeline agreement is
likely to be finalised?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! DINSHA
PATEL): (a) to (c) India is pursuing the import of natural
‘gas from Iran through lIran-Pakistan-india (IPl) Gas
Pipeline Project. Various important issues, wz, pricing of
gas, delivery point of gas, project structure, payment of
transportation tariff and transit fees for passage of natural
gas through Pakistan, etc. are under discussion amongst
the participating countries.

Such multilateral projects involve protracted
discussions, as all the aspects have to be carefully
examined and deliberated upan to the satisfaction of the
participating countries to protect each country’s interests
and to avoid any problems in the future in the successful
operation of the project.

(d) and (e) In the meeting held between the President
of Islamic Republic of Iran and Prime Minister on April
29, 2008, the modalities of pursuing the project were
discussed.

(f) and (g) The issue is under discussion amongst
the participating countries.

(h) Finalization of the agreement can be achieved
when satisfactory resolution of the issues under discussion
is reached by the countries participating in the project,
viz,, Iran, Pakistan and India.

Charges from Ailr Passengers

905. SHRI ASADUDDIN OWAISI:
SHRI KINJARAPU YERRANNAIDU:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the airines are charging basic fare, taxes
and other levies including air traffic congestion charges
from the passengers;

(b) it so, the details and the justification thereof;

(c) whether the airlines are expected to give
compensation to their passengers for delay/cancellation
of flights for technical or other reasons, as being paid by
the foreign airlines to their passengers in such

contigencies; and
(d) if so, the reaction of the Government thereto?
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THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Air
fares are not being regulated by the Government. Airlines
are free to charge air fares as per the market forces.

At present, air fare charged by the private scheduled
domestic airlines comprises of basic fare, fuel surcharge,
congestion surcharge, passenger service fee and '
transaction fee (it the ticket is booked through any point
of purchase other than the website). Out of the aforesaid
charges, only passenger service fee (Rs. 200/- per
passenger) is collected by the airines on behalf of the
Airport operators and Central Government.

(c) and (d) In case of delays and concellations, full
service airlines provide adequate facilities to the
passengers which include provision of food, hotel
accommodation, conveyance, cash compensation, etc. Low
cost airlines also provide refreshments to passengers in
case the flight is delayed more than two hours. Airines
also refund the tickets as per regulations issued by DGCA.

Setting up of Hospitality Institute at
Alappuzha in Kerala

906. DR. K.S. MANOJ: Will the Minister of TOURISM
be pleased to state:

(a) whether the Government proposes to establish a
National Hospitality institute at Alappuzha, Kerala;

(b) if so, the details thereof, and

(c) the details of the hospitality Institutes established
in the country during the last three years?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMATI AMBIKA SONI): (a) No proposal
in this regard has been received from the State
Govemnment.

(b) Does not arise.

(c) The Ministry of Tourism has sanctioned 12 State
Institutes of Hotel Management at Ranchi, Raipur,
Silvassa, Kozhikode, Ailawng (Mizoram), Dimampur, Yupla
(Arunachal), Bodhgaya, Fursatganj (UP), Hamirpur (HP),
Solapur and Bhatinda during 2005-06, 2006-07 and
2007-08. Aiso 4 State Food Craft Institutes have been
sanctioned at Hassan (Kamataka), Nagaon (Assam),
Garhmukteshwar (UP) and Jammu (J&K) during the year
2007-08.
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Rental Charges of Stalls at Rallway Stations

907. SHRI CHANDRA SHEKHAR DUBEY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways plan to increase the rental
charges of various stalls at the Railway stations,
particularly in the Western Railway Zone;

(b) if so, the details and the present status of
proposais under consideration in this regard; and

(c) it not, the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R.“VELU): (a) No, Sir.

(b) and (c) Do not arise.
Hike in Price of Petro-Product/Petrol

908. SHRIMATI MINATI SEN: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the recent petroleum and petro-product
price hike has been made without proper assessment of
the actual deficit of the public sector oil companies and

on the basis of the vague term as “under-recoveries”;
and

(b) it so, the details and reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) and (b) The under-recoveries of Public Sector
Ol Marketing Companies (OMCs) on marketing of senstive
petroleum products were estimated at Rs. 2.45 lakh crore
in June 2008, based on the approved principles of import
Parity pricing for PDS Kerosene & Domestic LPG and
Trade Parity pricing for Petrol & Diesel.

The concept of “Under Recovery” was examined by
the Committee on Pricing and Taxation of Petroleum
Products, under the Chairmanship of Dr. C. Rangarajan,
Chairman, Prime Minister's Economic Advisory Council.
The Committee had /nfer-akia observed that:

“Refining of crude oil is a process industry where
crude oil constitutes around 90% of the total cost.
Since value added is relatively small, determination
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of individual product-wise prices becomes problematic.
The Oil Marketing Companies (OMCs) are currently
sourcing their products from the refineries on import
parity basis which then becomes their cost price.
The ditference between the cost price and the
realized price represents the under-recoveries of the
OMCs."

The under-recoveries of OMCs on marketing of
sensitive petroleum products vary in line with movements
in the international oil prices. The under-recoveries for
2008-08 which were estimated at Rs. 2.45 lakh crore in
June 2008 are currently estimated at Rs. 1.47 lakh crore,
based on the prices of 2nd fortnight of October, 2008.

[Translation]

Demand for More Garib Rath and Sampark Kranti
Express for Uttar Pradesh

909. MOHD. MUKEEM: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the measures being taken by the
Railways to start either ‘Garib Rath' or ‘Sampark Kranti'
Express between New Delhi and Gorakhpur, New Delhi
and Varanasi and New Delhi and Azamgarh; and

(b) the details of the new trains proposed to be
started for Uttar Pradesh from Delhi/New Delhi in the rail
budget and the details of the trains that have been started
so far and the time by which the rest of the trains are
likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) As of now introduction
of 2213/2214 Varansi-Anand Vihar Garib Rath Express
(Tri-weekly) and 2211/2212 Bapudham Mothihari-Anand
Vihar Garib Rath Express (weekly) via Gorakhpur have
been announced in the Rail Budget 2008-09.

(b) Out of 11 pair of trains linking Dethi-Uttar Pradesh,
announced in the Rail Budget 2008-09, three pairs have
been introduced on dates as indicated below:

1. 2205/2206 Nizamuddin-Dehradun AC Exp.
introduced from 01.07.2008

2. 5035A/5036A Ramnagar-Delhi Link Exp.
introduced from 01.07.2008
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3. 2211/2212 Bapudham Mothihari-Anand Vihar
Garib Rath Express

4. 2213/2314 Lucknow-New Delhi AC Express
5. 2233/2334 Lucknow-New Delhi AC Express
6. 2287/2288 Kochuveli-Dehradun Express

7. 2447A/2448A Nizamuddin-Khajuraho Express

8. 2569/2570 Jay Nagar-Nizamuddin Express
introduced from 29.09.2008

9. 2877/2878 Ranchi-New Deihi Garib Rath Express
10. 4018/4020 Radhikapur-Anand Vihar Express

11. 4019A/4020A Jogbani-Anand Vihar Link Express
[English]
Expansion Programmes of Steel Industry

910. SHR!I M. SREENIVASULU REDDY: Wil the
Minister of STEEL be pleased to state:
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(a) whether the Indian Stwel Industry is set to emerge
as the third largest steel producers in the world by 2015;

(b) if so, the facts thereof, and

(c) the details of expansion programmes implemented
to reach the target?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (KUNWAR JITIN PRASADA): (a) India is currently
the 6th largest producer of steel in the world. It is
projected that if the Indlan steel industry continues to
grow at the rate recorded during the last 5 years. India
may attain the position of the 3rd largest steel producers
in the world by the year 2015.

(b) According to the International iron and Stee!
Institute’'s data on country-wise production of steel India
is seen to occupy the 5th position with a production of
53 million tonnes in CY 2007. The relative position of
the 6th largest producers of steel in the world during
CY 2007 is shown in the Table below. Assuming that
the rate of growth observed between CY2000 and CY2007
will ailso hold good till CY2015, India will be the 3rd
largest producer of crude steel after China and Japan.

Table 1. Relative Rank of India in terms of Crude Steel Production, 2007

Country Production Current rank Annual Likely rank

of Crude growth (%) By 2015

Steel, recorded
CY 2007 between CY
(Million Tonnes) 2000 and 2007

China 489.2 18.7% 1
Japan 120.2 3.1% 2
USA 98.2 0.1% 5
Russia 724 4.3% 4
India 53.1 10.3% 3
South Korea 51.5 2.9% 6 N

Note: Calculated on the basis of IISI data
Source: Economic Research Unit
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(c) The likely production capacities in respect of some
of the major steel investors in the country are
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furnished below:-

(Crude steel in Million tonnes)

Si.No.

Name of the company Current Capacity Total proposed
production likely to be capacity by
capacity achieved by 2019-20
2011-12
1. Steel Authority of India Ltd. 12.84 24.84 60.0
2. Rashtriya Ispat Nigam Ltd. 2.9 6.3 6.3
3. NMDC Ltd. - - 3.0
4. Tata Steel Ltd. 5.0 13.0 33.5
5. Essar Steel Ltd. 46 14.50 20.5
6. JSW Steel Ltd. 4.1 11.0 31.0
7. Jindal Steel & Power Ltd. 24 10.45 26.5
8. Ispat Industries Ltd. 3.0 5.0 17.0
9. POSCO India Pvt. Ltd. - - 12.0
10. Arcellor Mittal India Ltd. - - 240
[Translation] SUBBULAKSHMI JAGADEESAN): (a) to (d) As per the
National Action Plan for Total Eradication of Manual
Targets for abolishing Manual Scavening Scavenging by 2007 (NAP), formulated by the Planning
Commission, the three pronged strategy for eradication
911. SHRI SYED SHAHNAWAZ HUSSAIN:

DR. LAXMINARAYAN PANDEY:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Government has failed in achieving
the target of abolishing scavening by 2007;

(b) if so, the reasons therefor along with State-wise
details of people presently working as scavengers;

(c) the details of problems being faced to achieve
the above target; and

(d) the tiine by which the Government would abolish
scavenging along with details of effort being made to
achieve the said target?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE A" EMPOWERMENT (SHRIMATI

of manual scavenging includes (i) Enforcement of the
Employment of Manual Scavengers and Construction of
Dry Latrines (Prohibition) Act, 1993; (ii) Implementation
of the Integrated Low Cost Sanitation Scheme (ILCS);
and (iil) Implementation of the National Scheme of
Liberation and Rehabilitation of Manual Scavengers and
their Dependents (NSLRS). During the implementation of
ILCS and NSLRS Schemes, inadequacies of these
schemes in achieving the targets were observed.
Accordingly, a new Self Employment Schemes in
achieving the targets were observed. Accordingly, a new
Self Employment Scheme for Rehabilitation of Manual
Scavengers (SRMS) was introduced in January, 2007.
The ILCS Scheme has also been revised in February,
2003.

Remaining manual scavengers and their dependents
are identified for their rehabilitation under SRMS. As per
available information there are about 1.23 lakh manual
scavengers and their dependents in the country, to be
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assisted for rehabilitation, State-wise break-up is given in
the Statement enclosed.
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Statement
Si. Name of the State Updated No. of
No. Manual Scavengers
and dependents
1. Assam 4404
2. Bihar 15268
3. Delhi 1085
4. Gujarat 8740
5. Himachal Pradesh 3296
6. Jammu and Kashmir 254
7. Jharkhand 5750
8. Karnataka 10
9. Madhya Pradesh 16213
10. Maharashtra 13320
11. Meghalaya 372
12. Orissa 16386
13. Pondicherry 180
14. Rajasthan 1448
15. Tamil Nadu 22811
16. Uttar Pradesh 9426
17.  Uttaranchal 525
18. West Bengal 5265
Total 123761

Subsidy on Fertilizers

912. SHRI RAMJI LAL SUMAN:
SHRI RAJIV RANJAN SINGH “LALAN™:
SHRI SHISHUPAL N. PATLE:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:
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(a) whether the fertilizers subsidy is estimated to be
around Rs. 1,25,000 crores during the cument year in
the country;

(b) it so, whether the Fertilizer subsidy was earlier
projected to be around Rs. 30,886 crores by the
Government,

(c) if so, the factual position in this regard; and

(d) the reasons for such a huge gap between the
Govemment projection and the actual position?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (d) The requirement of fertilizer
subsidy for 2008-09 was projected at Rs. 48,379.70 crore
in October, 2007 at the time of finalization of B.E 2008-
09. Against the above projected requirement, the allocation
under BE 2008-09 is Rs. 30,886 crore only. The
requirement of fertilizer subsidy was subsequently
enhanced to Rs. 1,19,772 crore due to sharp increase in
intemational prices of fertilizers. The balance requirement
of subsidy is proposed to be met through allocation under
supplementary demand for grants 2008-09.

[English]
Waiting List for LPG Connections

913. SHRI S. AJAYA KUMAR:
SHRI PUNNU LAL MOHALE:
SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI THAWAR CHAND GEHLOT:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government is aware that the waiting
list for LPG connections has gone beyond the control
throughout the country;

(b) it so, the number of persons in the waiting list
for LPG connections in various States particularly in
Orissa, Chhattisgarh and Madhya Pradesh as on date;
and

(c) the time by which the list is likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
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PATEL): (a) to (c) The enroiment of new LPG customers
and release of new LPG connections is a continuous
process. At present, new LPG connections are made
available across the counter as soon as possible.

As on 01.10.2008, Public Sector Oil Marketing
Companies (OMCs) have reported a waiting list of 139978
pending with them for release of new LPG connections
in the country, including 553 and 5938 in the States of
Chhattisgarh and Madhya Pradesh respectively. There is
no waiting list pending with the OMCs for release of new
LPG connections in the State of Orissa. The State-wise
details of waiting list position as on 01.10.2008 are given
in the enclosed statement.

Statement

State-wise number of Waiting List as on 01.10.2008

Figs. (in nos.)

State/U.T. Total
1 2

Anghra Pradesh 21798
And’a.man and Nicobar Islands 360
Assam 2051
Bihar 1061
Chhattisgarh 553
Goa 1206
Guijarat 13171
Haryana 13716
Jharkhand 753
Karnataka 34336
Kerala 500
Madhya Pradesh 5938
Maharashtra 34132
Manipur 746
Meghalaya 183
Mizoram 154

OCTOBER 23, 2008

lo Questions 132

1 2

Nagaland 289
Tripura 1021
West Bengal 8010
All India 139978

Utilisation of Rallway Land at Nemam Near
Thiruvananthapuram

914. SHRI VARKALA RADHAKRISHNAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Southermn Railway has any proposal
to utilise the land available with the Railways at Nemam
near Thiruvananthapuram;

(b) if so, the details thereof;

(c) whether trains are being detained at
Thiruvananthapuram Railway Station due to non-availability
of platforms;

(d) if so, the details thereof; and
(e) the steps taken/being taken to solve the problem?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir.
Proposals are being mooted out for setting up statellite
coaching maintenance terminal at Nemam for easing the
congestion at Thiruvananthapuram.

(c) and (d) Yes, Sir. Detention to train short of
Thiruvanathapuram Central Station, at adjacent stations
or at the home signals occurs occasionally at the peak
time between 08.30 AM to 10.30 AM and from 16.30 PM
to 18.30 PM due to bunching of trains arising out of their
late running. During the period of 30 days from 16.09.08
to 15.10.08 on 9 days no train was detained for want of
platform. On the remaining 21 days on an average
2 trains were detained between 5 to 15 minutes.

(e) To ease the congestion at Thiruvanathapuram
Central, Kochuveli as Second coaching Terminal is
sanctioned and the work is in progress.
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[Translation/

Non-payment of Prescribed share
capital to NMDFC

916. SHRI MAHAVIR BHAGORA: Will the Minister
of MINORITY AFFAIRS be pleased to state:

(a) whether out of the prescribed share capital
provided under the National Minority Development and
Finance Corporation (NMDFC) since 8th five year plan
til 31.3.2007, the Union Government has provided only
88.84 per cent and the States/UTs have provided only
57.1 percent amount;

(b) if so, the reasons for non-payment of the
prescribed amount;

(c) the States/Union Territories wise details of the
persons benefited from the loans issued by the corporation
during the last three years and the current year;

(d) the plan wise details of the funds approved and
released by the Union and State Govemments under this
head; and

(e) the measures taken by the Govermment against
the defaulting States/Union Territories?

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R.
ANTULAY): (a) and (b) The authorized share capital is
the maximum limit up to which a company may raise
capital and the actual capital that may be issued may be
less than or equal to the authorized capital.

The authorized share capital of NMDFC has been
raised from time to time since its inception in 1994. As
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on 31.3.2007, the authorized and paid up capital were
as under:-

(Rs. in crores)

Authorized share Paid up capital
capital
Central Gowvt 422,50 375.36
State Govts. 169.00 96.50
Institutions/Individuals 58.50 Nil

(c) A Statement is enclosed.

(d) The amounts contributed by the Central
Government as well as States/Union Territory the equity
of NMDFC during 8th, 9th, 10th and 11th Plan are as
below:

(Rs. in crores)

Govt. of India  States/UTs
8th Plan Rs. 125.00 Rs. 16.08
8th Plan Rs. 92.26 Rs. 24.63
10th Plan Rs. 158.10 Rs. 55.81
11th Plan (Upto 30.09.2008) Rs. 112.14 Rs. 16.56
Total Rs. 487.50 Rs. 113.06

(e) Efforts are made to persuade State Governments
to release their contribution in time through visits/
discussions by NMDFC officers. The matter has aiso been
taken up by the Central Government with the State
Govemments.

Statement

The State wise beneficianes covered

2005-06 2006-07 2007-08 2008-09
Sr.No. State Number of Number of Number of Number of Beneficiaries
Beneficiaries Beneficiaries Beneficiaries Tilh 15/10/2008
1 2 3 4 5 6
1. Andhra Pradesh 7448 5117 2631 528
2. Arunachal Pradesh 42 0 0 0
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1 2 3 4 5 6
3. Assam 720 2180 654 0
4. Bihar 250 700 883 1032
5. Chandigarh 8 4 13 4
6. Chhattisgarh 0 137 0 0
7. Delhi 72 25 107 34
8. Gujarat 0 925 474 200
9. Himachal Pradesh 144 127 375 100
10. Haryana 700 960 1073 752
11. Jammu and Kashmir 565 740 1350 380
12. Jharkhand 363 126 218 0
13. Kerala 6195 8669 10260 6385
14. Kamataka 1147 0 1234 413
18. Maharashtra 0 160 1933 1000
16. Manipur 0 0 80 0
17. Madhya Pradesh 0 0 0 0
18. Meghalaya 0 1] 62 0
19. Mizoram 0 400 1000 300
20. Nagaland 1166 1136 1681 209
21. Orissa 501 140 0 100
22, Pondicherry 13 25 57 100
23. Punjab 963 1050 1875 0
24 Rajasthan 246 335 626 205
25. Tamil Nadu 4778 14582 8042 7857
26. Tripura 50 41 75 0
27. Uttar Pradesh 2156 0 615 0
28. Uttaranchal 470 202 0 0
29. West Bengal 6304 9922 12415 5929
Total 34301 47783 47733 25258
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[English]
Windfall Profit by Private Ol Companies

916. SHRI GURUDAS DASGUPTA:
SHRI C.K. CHANDRAPPAN:
SHRI SURAVARAM SUDHAKAR REDDY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the private oil companies in the country
are enjoying windfall profits due to high global crude
prices;

(b) whether it is a fact that when the New Exploration
Licensing Policy (NELP) was adopted for the private oll
companies, the crude oil prices were much below the
present global crude prices;

(c) if so, the detail thereof;

(d) whether the Government proposes to revise the
NELP or to impose a cess on the windfall profits made
by the private oil companies; and

(e) if 8o, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) to (e) Private Oil Companies are operating
in a Production Sharing Contract (PSC) regime and under
New Exploration Licensing Policy (NELP), the terms and
conditions are the same for National Oil Companies and
private companies including foreign companies. So far,
there is no significant crude oil production from NELP
PSCs.

[Translation]
Subsidy on Fertilizers

917. SHRI KAMLA PRASAD RAWAT: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the quantum of subsidy provided on fertilizers
during 2007-08;
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(b) whether the Government proposes to increase
the subsidy on fertllizers during the current financial

year;
(c) it so, the details thereof, and
(d) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) During the year, total fertilizer subsidy
disbursed was Rs. 40338 crore.

(b) to (d) The fertilizer subsidy is the ditference
between the delivered cost of fertilizers at the farmgate
level and the notified selling prices of the fertilizers. The
estimated requirement of the fertilizer subsidy has risen
in the current year to Rs. 1198772 crore, due to sharp
increase in international prices of fertilizer, constant selling
prices of subsidized fertilizers within the country and an
estimated increase in demand for fertilizers in the current

year.

Pricing of Steel by SAIL

918. SHRI DANVE RAOSAHEB PATIL:
SHRI SANJAY DHOTRE:

Will the Minister of STEEL be pleased to state:

(a) whether the Steel Authority of India Limited (SAIL)
had decided not to change the steel prices in the month
of July despite the news of increasing prices in the
domestic market; and

{(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (KUNWAR JITIN PRASADA): (a) and (b) The
Steel Authority of India Limited (SAIL) had not changed
its ex-works list prices for Long products as well as Flat
products in July 2008. The details of SAIL's major product
prices in the month of July 2008 are given in the enclosed
Statements | and Il.
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Statement |

SA/L Ex-Works List Prices for Representative Flat Products

Price in Rs/tonne

Item As on As on As on
01.06.08 01.07.08 01.08.08

HSM Plates IS 2062 GR AK

5-10 MM 34500 34500 34500
PM Plates IS 2062 GR A K

abv 12<20 mm 36500 36500 36500
Chequered Plates IS 3502

68/7 mm 35500 35600 35500
HR Sheets IS 1079 GR O K

abv 2.5-3.15 34100 34100 34100
HR Coils: IS 10748 GR 1 K

2.5-3.15 33100 33100 33100
Skelp IS 10748 GR 1 K

abv 2.5-3.16 31800 31800 31800
CR Coils IS 513 GR O K

0.50 38000 38000 38000

0.63 37600 37600 37600

1.0 37000 37000 37000
CR Sheets

0.63 37800 37900 37900

1.0 37300 37300 37300

GP Sheets IS 277 CL Vil

0.63 40600 40600 40600

1.0 39800 39800 39800
GC Sheets

0.63 41300 41300 41300

1.0 40500 40500 40500
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Statement Il

SAIL Ex-Works List Prices for Representative Long Products

Price in Rs/tonne

Category/items As on As on As on
01-06-08 01-07-08 01-08-08

Tor/TMT IS 1786 Fe 415
8mm 32000 32000 32000
Angles

65x65x61S2062 Grade A 31000 31000 31000
Channels

200x75 1S2062 Grade A 33000 33000 33000

Stoppage of Supply of Ordinary Petrol and Diesel

919. SHRI HEMLAL MURMU:
SHRI K.C. PALLANI SHAMY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Governments aware that Oil Marketing
Companies (OMCs) have stopped supply of ordinary petrol
and diesel to small townships, cities forcing the consumers
to buy much costlier premium brands of fuel as reported
in ‘Daink Jagam' dated June 17, 2008;

(b) if so, the details alongwith the reasons therefor;
and

(c) the steps taken by the Govemment to restore
the supply of the ordinary petrol and diesel?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) to (c) Oil Marketing Companies (OMCs) have
reported that they have not stopped supply of ordinary
petrol and diesel to small townships, cities forcing the
consumers to buy much costlier premium brands of fuel
as reported in ‘Dainik Jagran' dated 17th June, 2008 at
any point of time.

OMCs have also reported that they ensure the
availability of both ordinary and branded variants of petrol

and diesel and Retail Outlets (ROs) in the country at all
times. OMCs are supplying ordinary and premium brands
of petrol and diesel to the Retail Outiet Dealers as per
their indents. The pruchase of premium fuels is as per
the consumer's choice between ordinary petrol and diesel
and premium fuels.

Government has aigo directed the OMCs to take
urgent steps to ensure adequate supply and availability
of both unbranded and branded variants of Diesel and
Petrol at the ROs across the country.

[English]
Stray Wild Animais on Runway at IGIA

920. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether secondary runway at the Indira Gandhi
Intemnational Airport (IGIA) had to be closed recently for
nearly an hour and about 100 fiights got delayed after
2-3 feet long Monitor Lizard strolled on the runway and
some jackals were sighted;

(b) if 8o, the details thereof:

(c) whether steps have been taken to stop such
incidents in future; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) On
1.6.2008 at 0930 IST, 6 monitor lizards appeared on
runway 09/27 at the runway shoulder grass area and the
Air Traffic Control immediately closed the said runway for
operations. The monitor lizards were trapped and removed
from runway and the runway was made operational at
1040 IST. Similarly on 16.06.2008, a jackal was sighted
on runway 10/28 at 1049 IST. This resulted in a
go-around of Jet Airways flight.

(c) and (d) Yes, Sir. To avoid bird hit cases and
entry of stray/wild animals, Airfield Environment
Management Committees have been constituted at those
airport where scheduled flights operate to identify the
sources of stray animals/bird attraction and take remedial
steps like proper disposal of garbage, prevention of water
logging, coverage of garbage dalaos, establishment of
modern abattoirs, scaring and shooting of birds, fencing
of airport periphery, etc.

Tour Packages

921. SHRI AMITAVA NANDY: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government purposes to provide tour
packages to help the middle and lower middle class
tourists;

(b) it so, the details thereof; and
(c) the steps taken by the Government in this regard?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) The
tour packages for the tourists are offered by the travel
agents and tour operators. However, the Ministry of
Tourism, Government of India, to promote tourism, has a
voluntary scheme to grant recognition to Travel Agents,
Tour Operators, Domestic Tour Operators and Adventure
Tour Operator, who offer tour packages to domestic and
foreign tourists.
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Setting up of Manali-Leh Raillway Link

922. SHRI BASU DEB ACHARIA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have decided to set up
Manali-Leh railway link;

(b) it so, the details thereof;

(c) whether the Railways have initiated detalled survey
for the work;

(d) if so, the steps taken so far, and

(e) the details of estimated expenditure, time frame
and fund sharing for this project?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) Does not arise.

(c) and (d) A Reconnaissance Engineering-cum-Traffic
Survey for construction of new rail line connecting Bilaspur
to Leh (via Kullu and Manali) has been sanctioned.

(e) Does not arise at this stage.
Electrification of Raliway Tracks In Bihar

923. SHRI RAM KRIPAL YADAV: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have any plan for
electrification of Railway tracks in Bihar during the 11th
Five Year Plan;

(b) if so, the details thereof; and

(c) it not, the time by which the said project is likely
to be started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Following
sections are planned for electrification during 11th Five
Year Plan. The details are as under:
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Name of the Total Kilometres Total Outlay Balance fund

Project and year Kilometres in Bihar Project 2008-09 requirement

of sanction Cost (Rs. in crore) (Rs. in crore)
(Rs. in crore)

Barabanki-Gonda- 729 388 679.96 98.51 581.45

Gorakhpur-Barauni

2007-08

Barauni-Katihar- 809 250 821.53 25.20 796.33

Guwabhati

2008-09

(c) The dates for completion of projects are
dependent on availability of fund in future years. However,
most of the project in Bihar will be completed during
11th Five Year Plan.

Setting up of National Aeronautics Commission

924. SHRI BALASHOWRY VALLABHANENI: Wili the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government is considering a proposal
for setting up of National Aeronautics Commission;

(b) if so, the status of proposals; and

(c) the time by which it is likely to be set up?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHR!I PRAFUL PATEL): (a) to (c) There
is no such move to set up National Aeronautical
Commission.
[Transl/ation/

Demand for More Jansadharan Express

925. SHRI HEMANT KHANDELWAL: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways propose to start Nizamuddin-
Indore and Nizamuddin-Nagpur trains on the pattem of
‘Jansadharan Express’ already plying between New Delhi-
Patna (Rajendra Nagar);

(b) if so, the details thereof; and

(c)thotimebywhichmotralnbukolytobemw?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) and (c) Do not arise.
Electrification of Raliway Tracks

926. SHRI MUNSHI RAM: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the rail lines where the work of
electrification was to be completed by the year 2005;

(b) whether the work of electrification of these rall
tracks has been completed according to the schedule of
progress by the railways department,

(c) It not, whether the Railways have fixed the
responsibility for unnecessary delays and estimated the
cost-overruns on account of that; and

(d) the time by which the electrification work of
Saharanpur-Lucknow rail line is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) 10th Five Year Plan
commenced from April 2002. From April 2002 to March
2005, 1279 Route kilometers were electrified whose details
are given in the enclosed statement. With this the
commutative electrification till March, 2005 became 17280
Route kilometers.

(b) The targets of electrification of rail lines are fixed
on year to year basis keeping in view the progress of
the works and the availability of resources. However,
during 10th Five Year Plan (2002-07), 1810 Route
kilomters were electrified against the initial planning of
1800 Route kilomters.
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(c) Does not arise.

(d) Electrification work on Saharanpur-Lucknow rail
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line is in progress and targetted for completion by

December, 2011.

Statement

Routes Electrified Dunng 2002-05

Si.No. Section Railway Route Kilomters
1. Barsat-Hasnabad Eastern 62
2. Patna-Gaya East Central 92
3. Kusunda-Jamumiatand East Central 23
4, Ludhiana-Amritsar Northemn . 137
5. Malhaur-Safedabad-Barabanki Northern 18
6. Saharanpur-Roorkee-Dausani Northem 45
7. Laksar-Muazzampumarain & Tapri Northemn 29

bye pass line
8. Lucknow Pasgsenger Line Northern 04
9. Kanchipuram-Takkolam Southem 22
10. Tindivanam-Villupuram Southem 37
11. Emakulam-Kottayam-Kayankulam-Kollam Southemn 153
=12 Emakulam-Alappuzha-Kayankulam Southemn 99

13. Renigunta-Nandalur South Central 86

14. Amrda Road-Balasore-Bhadrak South Central 96

15. Vyara-Nandurbar-Dondaicha Western 130

16. Bhestan Neyol byepass line Westemn 04

17. Bhubneshwar-Barang- East Coast 96

Meramandoli (Taicher)
18. Talcher Station Yard East Coast 03
19. Rajatgarh-Kapilas Road/Nergundi & East Coast 35
Radhakishore-Machapur
20. Bhadrak-Cuttack-Barang (Partly) East Coast 77
21. Khurda Road-Puri East Coast 41

Total

1279
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[Enghish]
Dormitory Facilities at Delhi Airport

927. SHRI M. JAGANNATH: Wil the Minister of CIVIL
AVIATION be pleased to state:

(a) whether Delhi Airport Private Ltd. proposes to
provide dormitory facilities to the passengers at Indira
Gandhi intemnational Airport keeping in view the difficulties
being faced by them in spending nights at the airport;

(b) if so, the details thereof, and

(c) the time by which the above facilities are likely to
be made available?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Under
the Indira Gandhi International Airport modernization
project, Delhi International Airport Private Limited is
building the new integrated terminal building which will
include a 60-room transit hotel to cater to the needs of
the passengers. In addition to this, many hotel facilities
ranging from budget to 5-Star class are aiso planned
which are likely to be available by the year 2010.

Gauge Conversion of Ankola-Hubll Section

928. SHRI M. SHIVANNA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the gauge conversion work of Ankoia-
Hubli section is pending for the last several years;

(b) if so, the details thereof; and
(c) the steps taken to expedite this project?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (c) The work of new
line from Hubli to Ankola was taken up in the Budget
1997-98 and land acquisition, earthwork and bridge works
have been taken up on Hubli-Kirvatti section. The Central
Empowered Committee (CEC), constituted by the Hon'ble
Supreme Court is hearing a Public Interest Litigation case
regarding transfer of Forest Land for this project. As per
CEC directions, work on the project has been stopped.
Further action on this project would be taken only after
the decision of CEC is received in totality for which matter
is regularly being pursued.
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Development of Sabarimala

929. SHRI P.C. THOMAS: Will the Miniater of
TOURISM be pleased to state:

(a) whether the Govemment has any pian to develop
Sabarimala in Kerala;

(b) if so, the details thereof;

(c) the funds allocated for the said purpose during
the last three years;

(d) whether the Govermment has recognized this place
as a Pilgrim Centre; and

(e) if so, the steps taken by the Govermnment for
development of this centre?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMAT!I AMBIKA SONI): (a) to (e) The
development and promotion of places of tourist interest
is primarily undertaken by the State Governments
themselves. However, Ministry of Tourism provides funds
on the basis of projects prioritized in consultation with
the State Governments under various schemes.

The developmental activities of Sabarimala Pilgrim
Centre are undertaken by the Travancore Devaswom
Board and line Departments in the State of Kerala.
However, the Ministry of Tourism has sanctioned a project
for Construction of Pilgrim Facilitation Centre at
Sabarimala during 1998-99 for an amount of Rs. 104.89
lakh.

Expansion of Dabolim Alrport in Goa

930. SHRI FRANCISCO COSME SARDINHA: Will
the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Airport Authority of India has started
the work of expansion of the existing airport terminal
building/new building in Dabolim Airport in Goa;

(b) whether the new runway has been constructed;
(c) if so, the time by which it will be operative; and

(d) the total amount spent for the renovation and
expansion of the Dabolim Airport?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.
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(b) and (c) Runway at Goa (Dabolim) Airport belongs
to Indian Navy. AAl have no plan for construction of new
runway at this airport.

(d) Expansion of existing apron at Goa (Dabolim)
airport has been carried out with expenditure of Rs. 120"
lacs.

Stoppage of Sale of Janata Food ltems

931. SHRI C.K. CHANDRAPPAN:
SHRI SURAVARAM SUDHAKAR REDDY:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Indian Railway Catering and Tourism
Corporation (IRCTC) has decided to stop the sale of all
low cost food items called as “Janata Food items” at all
important stations including Delhi; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(d) Does not arise.
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[Trans/ation]

Acquisition of Land from Government of Madhya
Pradesh

932. SHRI CHANDRABHAN SINGH: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government has acquired land at
free of cost basis from Madhya Pradesh Government for
the development of airports;

(b) if so, the area of land acquired so far; and
(c) the status of development work of airports?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) anc (b)
Yes, Sir. The State Government has, so far, handed over
land free of coast to Airports Authority of india (AAI) at
the following airports: Bhopal-354.45 acres, Indore-137
acres & Khajuraho-355.66 acres.

(c) The status of development works at airports in
Madhya Pradesh is given in the enclosed statement.

Statement

(Rs. in crores)

Sl.No. Name of Schemes Amount  Progress  The time Remarks
Sanctioned’ made upto by which
Budget for  30.09.08 likely to
the project be competed
1 2 3 4 5 6
1. Bhopal
Construction of New Integrated Terminal Building 135.04 -_ 14.09.09 Work recently awarded
Construction of New Apron and associated works 63.78 - — Detailed estimate under
process. Press Notice
issued for shortlisting of
agencies
Extension of runway and land acquisition runway 10.50 10% 05.04.09 Work in progress
12 beginning
2. Indore
Construction of New Integrated Terminal Building 135.60 —  Oct. 2009 Work recently awarded
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1 2 3 4 5 8
Expansion & strengthening of runway & construction 60.00 23% 06.05.09 Work in progress
of isolation bay & taxiway.

3. Khajuraho
Construction of new integrated terminal building 756.32 33% 31.12.08 Work in progress
Construction of new apron and taxiway 13.47 100% - Work completed

Second Opening of Cuttack Rallway Station

933. SHRI B. MAHTAB: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the construction of second opening of
Cuttack Railway Station has been completed;

(b) if so, the details thereof,
(c) it not, the reason therefor; and

(d) the time by which the said second opening of
the station is likely to be made functional?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Second
entry on East side of Cuttack station with provision of
Booking office and foot over bridge connecting all
platforms has been commissioned and opened on
26th July 2008. The second entry at present is accessible
through the existing railway Goods Shed road. A link
road from second entry to service road of National
Highway No. 5 is also planned which could not be
completed for want of land. Request for acquisition of
land measuring 0.59 acre has been made to the State
Govemment.

(c) and (d) Do not arise.
Expansion of Rail Network

934. SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAQC:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have identified the districts
in different States which are not connected by rail;

(b) if so, the details therecf, State-wise particularly in
Uttar Pradesh and Maharashtra;

(c) whether any proposal is under consideration of
the Railways for providing rail connectivity to such districts;

(d) if so, the details thereof, and

(e) the time by which the work on this proposals is
likely to be started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) There is no
such policy as to provide all connectivity to each districts
in the country and data in this regard is not maintained.

(c) No, Sir.
(d) and (e) Do not arise.

Company-Owned-Company-Operated
Petroleum Retail Outlets

935. SHRI GIRDHARI LAL BHARGAVA:
SHRI NARAYAN CHANDRA BORKATAKY:

Wil the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the state-owned oil marketing companies
have decided to relinquish their operations on a large
number of company-owned-company-operated (COCO)
petroleum retail outlets;

(b) it so, whether these outiets will be allotted to
individual applicants and certain special category
applicants;

(c) #f so, the details thereof;
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(d) whether the public sector oil marketing companies
will still retain a few retail outlets on COCO basis for
brand promotion; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) to (e) With a view to reduce the number of
pending Letter of Intent (LOI) holders, Ministry wice letter
dated 6th September, 2006, had issued broad guidelines
to public sector oit marketing companies (OMCs), vz,
Iindian Oil Corporation Limited (IOC), Hindustan Petroleum
Corporation Limited (HPCL) and Bharat Petroleum
Corporation Limited (BPCL) for operation of Company-
Owned-Company-Operated (COCO) ratail outlets. As per
these broad guidelines, the temporary COCO retail outlets
are to be offered to the pending LOI-holders under Special
Scheme (Operation Vijay-Kargil), Discretionary Quota
Scheme, Corpus Fund Scheme (SCs/STs, widows and
unmarried women above 40 years of age without earning
parents) and other categories in that order. Permanent
COCOs, which are of strategic importance for the OMCs
for brand building and training purposes are to be
operated permanently by the companies themselves
through their own officers. The details of these permanent
COCOs is available with Director (Marketing) of OMCs.

Major Civillan Plane Accidents

936. SHRI ADHIR CHOWDHURY: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the_details of major civil plane accidents occurred
in the country during the last sixth months;

(b) the number of passengers killed and injured as
a result thereof alongwith loss of properties suffered,

accident-wise;

(c) the compensation relief paid to the next of kin of
the victims;

(d) whether any Committee has been appointed by
the Government to examine causes of such accidents;

(e) if so, the details and outcome thereof; and

(f) the steps taken by the Government to avert such
accidents in future?
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THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
There have been two accidents to Indian Civil Registered
aircraft in last six months. In the first one a Bell 430
helicopter operated by M/s. Ran Air on 3.8.2008 went
missing during flight from Hyderabad-Jagdalpur-Raipur in
which 4 persons were on board. In the other case a
Cessna 152 aircraft operated by M/s. Andhra Pradesh
Aviation Academy crashed immediately after take off on
8.9.2008 in which 02 persons died.

(c) Compensation, if any, is paid by the Operators.
Government does not maintain any record regarding
compensation paid to the passengers.

(d) and (e) Both the accidents are under investigation
by Inspector of accidents appvinted under Rule 71 of
Aircraft Rules, 1937.

(f) To avoid air accidents, various accident prevention
programmes have been initiated by Directorate General
of Civil Aviation (DGCA). Safety audits, surveillance
ingpections etc. are carried out to find out hazards in the
operations/engineering departments of the operator.
Corrective action is taken to eliminate or reduce the
hazards. Safety management system is being introduced
with all service providers. Safety Recommendations
emanating from the investigations are followed up by
Directorate General of Civil Aviation for implementation
by the concerned units to prevent recurrence of such
accidents. Inspite of tremendous increase in Passenger
Traffic and number of Aircraft during the last few years,
aircraft accident rates has come down due to various
safety measures undertaken.

Revival of Durgapur Fertilizer Plant

937. SHRI AJOY CHAKRABORTY: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has chalked out any
programme to revive the Durgapur Fertilizer Plant;

(b) if so, the details thereof;

(c) whether the plant is going to use gas discovered
in nearby Birbhum District of West Bengal;, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
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STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) and (b) Pursuant to the Government's
decision, the feasibility of reviving all the closed units of
Hindustan Fertilizer Corporation Ltd. (HFCL) including the
Durgapur Unit, is being explored, subject to the confirmed
availability of gas. Various options for financing the revival
of the unit are being looked into. The details will be
worked out once the proposals for revival of each
individual units are finalized.

(¢) No such proposal is there at present.
(d) Does not arise.
[Trans/ation]

Extension of Rallway Line from Parasnath
to ISRI-Madhuban

938. SHRI TEK LAL MAHTO: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are considering extension
of rail line from Parasnath to ISRI-Madhuban; and

‘(b) if so, the details thereof alongwith the time by
which the work is likely to commence and the amount of
funds proposed for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) A survey for a new BG
rail line from Parasnath to Madhuban has been
sanctioned.

(b) Does not arise.

[English]
Construction of Greenfield Alrports

939. SHRI DUSHYANT SINGH:
SHRI K.J.S.P. REDDY:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has a proposal to build
some Greenfield airports;

(b) if so, whether private sector participation has been
invited for the purpose;

(c) it so, the details of the places selected for the
construction of such airports;

(d) the views of the Ministry of Environment and
Forests thereon; and
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(e) the status of the above proposal?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The
Central Govemment has accorded ‘in principle’ approval
for setting up of Greenfisld Airports through Public Private
Partnership (PPP) at Navi Mumbal, Sindhudurg
(Maharashtra); Mopa (Goa); Bijapur, Simoga, Hassan,
Gulbarga (Kamataka); and Kannur (Kerala). In addition
to the above, ‘in principle’ approval has been given for
setting up of greenfield airports by Airports Authority of
Iindia (AAl) at Pakyong (Sikkim); itnagar (Arunachal
Pradesh) and Chetu (Nagaland).

(d) Clearance from Ministry of Environment and
Forests is taken prior to construction of Greenfield airports
by the respective project authorities.

(e) In the case of PPP projects the process of section
of private entities is in progress. The projects to be
implemented by AAIl is at planning stage.

[Trans/ation)
Organizing Health Fairs by SAIL

940. SHRI RAJESH VERMA: Will the Minister of
STEEL be pleased to state:

(a) whether funds are being spent by the Steel
Authority of India Ltd. (SAIL) and other undertaking in
the country for organizing heaith fairs;

(b) if so, the details thereof, and

(c) the date-wise and place-wise details of health
fairs organized and funds spent during the last three
years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (KUNWAR JITIN PRASADA): (a) to (c) information
is being collected and will be laid on the table of the Lok
Sabha.

[English]
Contribution of FPI In GDP
841. SHRI BRAJA KISHORE TRIPATHY: Wil the

Minister of FOOD PROCESSING INDUSTRIES be pleased
to state:

(a) the contribution of Food Processing Industries
(FP1) to the Gross Domestic Product (GDP) during the
Tenth Five Year Plan period;
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(b) the percentage of big, medium, smali and tiny
industries in the food processing sector;

(c) the number of MNCs operating in the Food
Processing Industry as on date;

(d) the percentage of their share in the market;
and

(e) the steps taken by the Government to increase
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the contribution of FPI to the GDP in the 11th Five Year
Plan?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) and (b) The Gross Domestic Product
(GDP) of Agriculture based industry groups comprising
meat, fish, fruits, vegetables and oils, dairy products, grain
milling, other food products, beverage and their growth
during the Tenth Five Year Plan are as below:-

Gross Domestic Product at Current Prices

(Rs. in crores)

Description

2003-04 2004-05 2005-06 2006-07

(Provisional)
Food Products & Beverages 51846 55772 59281 70088
Percentage contribution in GDP 2.0 1.9 1.8 1.8

Gross Domestic Product at constant prices (Base year 1999-2000)
(Rs. in crores)

Description 2003-04 2004-05 2005-06 2006-07

(Provisional)
Food Products & Beverages 46386 47245 49165 53589
Percentage contribution in GDP 2.1 2.0 1.9 1.9

(c) and (d) Some MNCs have set up their units for
manufacturing of Processed food. However, the requisite
details about MNCs working with Small Scale and Cottage
Industries are not centrally maintained in the Ministry.
Based on employment, entire industrial sector including
food-processing industries can be broadly classified as
organized and unorganized sectors. In terms of gross
output, share of the unorganized sector is 41% as against
59% contributed by the organized sector upto the year
2006-07. 100% Foreign Direct Investment (FDI), under
the automatic route is allowed in the Food Processing
Industry.

(e) Government has formulated and implemented
several Plan Schemes to provide financial assistance for
the establishment and modernization of Food processing
units, creation of infrastructure, support of R&D, Human
Resource Development besides other promotional
measures to encourage development of food processing
industries. Moreover, the Government has taken several

steps like tax reduction, waiver/reduction of excise duty,
reduction of custom duty on specific food items with a
view to encourage the growth of Food Processing
Industries and make them more competitive. The Ministry
under its Plan Scheme for establishing/upgrading of Food
Quality Testing Labs, Implementation of Quality Systems
such as Hazard Analysis Critical Control Points (HACCP),
International Organization for Standardization (ISO) 9000,
Promotion of research and Development, Capacity building
and Human Resources Development, provides assistance
to food processing industries to enable them to increasse
the contribution of Food Processing Industries to the GDP
in the 11th Five Year Plan.

Deviation in Prices of Medicines/Medical
Equipments

942. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the
Minigter of CHEMICALS AND FERTILIZERS be pleased
to state:
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(a) whether the medicines and medical equipments
serving the same purpose are having abnormal deviations
in prices;

(b) it so, the reasons therefor; and

(c) the measures taken to put an end to such
deviations in price?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (c) Under the provisions of Drugs
(Price Control), 1995, the prices of 74 bulk drugs and
the formulations containing any of these scheduled drugs
are controlled. The Government/NPPA fixes/revises their
prices from time to time as per formula provided under
DPCO. In respect of drugs, which are not covered under
price control (non-scheduled formulations), the
manufacturers are free to fix the prices by themselives
without seeking approval of Government/NPPA. In the
cases of certain non-Scheduled formulations Government/
NPPA has observed substantial deviation in prices.
Medical equipments are not under price control.

Countries to Soften Petroleum Prices

943. SHRI M.K. SUBBA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Minister of Petroleum and Natural
Gas and the Finance Minister of India visited Jeddah to
seek cooperation of the Oil producing countries to increase
oil and output to soften petroleum prices in the
international market;

(b) it so, the precise demands made by india and
the response of petroleum producing countries thereto;
and

(c) the annual requirements and production of
petroleum in the country during the last three years and
the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) and (b) Minister of Petroleum and Natural
Gas and Finance Minister attended the Jeddah Energy
Meeting on 22 June 2008 to highlight adverse
consequences of high crude oil prices on India. India
urged the giobal hydrocarbon community to augment the
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crude oil supply, make speedy investments in the
hydrocarbon sector to address crude ol supply constraints,
make crude oil trading transparent and introduce a Price
Band Mechanism for greater predictability of crude oil
prices.

(c) Annual requirement and production of crude oil in
the country is as under:-

Quantity (Milion Metric Tons)

Year Annual Requirement  Annual Domestic
of Crude Oil Production of
Crude QOil

2005-06 127.0 30.1
2006-07 141.5 31.5
2007-08 150.8 314
2008-09 (P) 65.7 12.8
April-August’'08

Petroleum products refined and their consumption
annually in the country is as under:-

Quantity (Million Metric Tons)

Year Quantity of Petroleum Annual consumption of
products refined annually Petroleum Products
2005-06 124.1 113.2
2006-07 140.1 120.7
2007-08 149.9 120.2
2008-09 (P) 65.0 54.2
April-August’'08
[Transl/ation]

Increase in Fares for Cloak Room and Lockers

944. SHRI SANJAY DHOTRE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways propose to increase fare
for cloak rooms and lockers available for passengers at
the Railway Stations;

(b) the time by which the Rallways propose to revise
the amount to be charged from passengers, and
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(c) the State-wise details of amount likely to be
eamed by the Railways from this increase?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) There is no such
proposal under consideration at present.

(b) and (c) Do not arise.
[English]
Increase in Prices of Steel

945. SHRI HARIBHAU RATHOD: Will the Minister of
STEEL be pleased to state:

(a) whether the Government is aware about the
spiralling prices of steel in the country during the last
few years;

(b) if so, the actual increase in the prices of materials
that are used for manufacture of steel;
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(c) the other reasons behind the continuous rise in
consumer sale price of steel in the country;

(d) whether the Government is considering ban on

export of steel to keep the steel prices in control in the
country; and

(e) if so, the time by which a notification in this
regard is likely to be issued by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (KUNWAR JITIN PRASADA): (a) The retail prices
of a representative category of steel items at Delhi from
June 2005 to September 2008 are given in the enclosed
statement. The data in the table indicates that there is a
wide fluctuation in price movement of different steel
products.

(b) The increase registered in the raw material spot
prices (FOB) of the main steel making raw materials from
March 2007 to September 2008 is given on quarterly
basis in the table below:

Raw Matenal Spot Prices (FOB)

AN
Period NMDC (LTA) India Spot Australian China Met Shredded
Price* ron Ore 63% Spot Hard Coke 12.5% Scrap
Fe CFR Coking Coal Ash Rotterdam
China Export FOB
(In Rs.Aonne) (In $.tonne) (In $.tonne) (In $.tonne) (In $.tonne)
Mar.-07 1114 92 103 185 340
Jun.-07 1209 104 120 252 310
Sep.-07 12089 170 150 275 295
Dec.-07 1783 190 180 390 300
Mar.-08 1783 205 360 630 4456
Jun.-08 1970 185 380 680 670
Sep.-08 1970 121 380+ 730 240

(Source: JPC)

(c) The rise in price of steel is attributable to various
factors both in the supply side as well as the demand
side. While, on the supply side, rise in price of steel can
be attributed to a steep rise in the price of critical input
materials as indicated in reply to part (b) of the question,
on the demand side the mismatch in demand and supply
is the main reason for the rise in steel prices.

(d) and (e) Export of steel from India is slightly
over 1 per cent of the total finished steel production.
The minimal presence that the Indian steel industry
has in the global market is necessary to maintain its
global competitiveness and also as an alternate market
whenever the domestic demand diminishes. However,
to stabilize supply and price of steel in the domestic
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market, government imposed export duty @ 15%
imposed w.e.f. 10.5.08 on Pig Iron, Sponge Iron, Scrap,

Trend of Market Prices of Select Stee/ ltems at Delh/

ro Questions 166

Ingots and all categories of non-alloy semi finished

steel.

Statement

(In Rs.Aon)
Period TMT Wire Rods Rounds Plates HR Coils CR Coils GP Sheets
10mm 8mm 16mm 12mm 2.5mm 0.63mm 0.63mm

2008-09

Sept., 2008 41934 43664 43788 46250 45327 48700 51662

June, 2008 47451 45925 43875 45200 50045 49492 52986
2007-08

March 2008 43775 43225 42875 45000 43800 48000 56000

Dec., 2007 32200 32200 29800 35400 34700 38000 42500

Sept., 2007 29900 30500 27000 361756 35500 39550 46750

June 2007 36925 30850 31250 36925 35350 38000 48050
2006-07

March 2007 29650 29325 28300 35150 33275 38475 48750

Dec., 2006 27250 27050 26525 33275 32750 36925 44500

Sept., 2006 25800 26000 24950 33275 32750 34325 42125

June, 2006 24950 25475 23925 33800 31625 34850 30526
2005-06

March, 2006 26425 26525 25575 27550 27550 30675 35350

Dec., 2005 23700 23400 22300 25500 25000 30000 31500

Sept., 2005 26600 26600 25900 27800 26700 33100 33000

June, 2005 25500 24000 24000 33000 32000 33500 38500
(Source: JPC)

Setting up of Alrport in Kumnool District

946. SHRI K.J.S.P. REDDY: Will the Minister of CIVIL

AVIATION be pleased to state:

(a) whether the Government has any proposal to set

up an airport in Kurnool district;

(b) if so, the details thereof and the target set for
the construction of the airport; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) On
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the request of the State Government of Andhra Pradesh,
Airports Authority of India conducted feasibility study of
two sites in Kurnool District (1-Prudidapadu Village
Mandal, 2-Orvakul Mandal) and has submitted its report
to the Government in June, 2008. Response of the State
Government is awaited.

Noise Poliution due to Frequent Flights

947. SHRI PRABHUNATH SINGH: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether large number of aircraft fly over the
residential areas of R.K. Puram, New Delhi disturbing the
peace and tranquility of the residenis particularly senior
citizens;

'(b) it so, is there any proposal to shift Palam and
IG!I airports away from the populated areas; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (c)
For landing on secondary runway 27 at IGI Airport, New
Delhi, the aircrafts have to fly over the R.K. Puram area.
However, with the commissioning of third runway, the
instances of secondary runway 27 being used for landing
are expected to become minimal.

(b) No, Sir.
[Transiation]

Policy for Conservation of Monuments
and Museums

948. SHRIMAT!I KIRAN MAHESHWARI: Will the
Minister of CULTURE be pleased to state:

(a) whether any policy has been made by the
Government for the maintenance of Archieves/Museums
and conservation of Monuments;

(b) if so, the details thereof;
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(c) whether the Government has received proposals
from various State Governments seeking financial
assistance for the preservation of manuscripts of historical
and cultural importance of their States;

(d) if so, the details of financial assistance provided
during the last three years and the current year; and

(e) the steps taken by the Government in this regard,
State-wise?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMAT! AMBIKA SONI): (a) and (b) Yes,
Sir. Conservation of protected monuments is the primary
responsibility of the Archaeological Survey of India (ASI).
The ancient Monuments and Archaeological Sites and
Remains Act 1958 lays down these responsibilities.

Archival records are collected and conserved by the

National Archieves of India under the Public Records Act
1993.

The National Museum Institute, New Delhi and the
National Research Laboratory for Conservation of Cultural
Property (NRLC), Lucknow have been set up with a view
to imparting training in the area of conservation.
Government maintains important museums like National
Museum, Indian Museum, Salarijung Museum, and
Allahabad Museum etc. where antiquities are collected,
exhibited and conserved. The Ministry of Cuilture also
extends financial also extends financial and technical help
to their Museums.

(c) Yes Sir.
(d) The details are given in the enclosed Statement.

(e) In order to protect .and conserve manuscripts, a
National Mission for Manuscripts was set up in 2003.
The Government has sanctioned funds for designating
manuscript Resource Centres and Manscript Conservation
Centre in various States. Financial assistance is also
extended for improving storage facilities, better record
management and computerisation. Curative and preventive
conservation and preservation work is also being
conducted.
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Statement
List of State/U.7. Archival Repositorias, Govemnment Librares and Museums fo whom
grant was given dunng 2005-06.
Sl.No. Name of the Institution Government amount given
1 2 3
1. Assam Rs. 1,50.000/-
Rangia Raij Mel Krishak Swahid, Rangia
2 Delhi Rs. 4,00,000/-
Delhi State Archives, New Delhi.
3. Hardayal Public Library, New Delhi. Rs. 3,50.000/-
4, Himachal Pradesh Rs. 1,68.750/-
Himachal Pradesh Museum Library, Shimia
5. Karnataka Rs. 4,00.000/- (2nd Instaliment of 2001-02)
Kamataka State Archives. Bangalore
6. Kerala Rs. 4,50,000/-
Kerala Legislature Library. Thiruvananthapuram
7. Madhya Pradesh Rs. 7,12.500/-
Bhopal
8. Manipur Rs. 7,46,250/-
Manipur State Archives, Imphal
9. Rajasthan Rs. 7,50.000/-
Rajasthan State Archives. Bikaner
10. Tamil Nadu Rs. 3,75.000/-
Govemnment Museum. Chennai
11. Uttaranchal Rs. 4.12,520/-
State Archives. Uttaranchal, Dehradun.
12. Uttar Pradesh Vishamber Dayalu Tripathi Rs. 4.08.750/-

Rajkiya Zila Pustakalaya, Unnao
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1 2 3
13. Rajkiya Sangrahalya, Jhansi Rs. 2,27,680/-
14, Ayodhya Shodh Sansthan, Ayodhya, (Faizabad) Rs. 3,37,500/-
15. Rajkiya Bodh Sangrahalaya, Gorakhpur Rs. 1,50.00/-
16. Amiruddaula Public Library, Lucknow Rs. 3,75.000/-
17. West Bengal Rs. 1.71,000/-

Krittibas Memorial Library Cum-Museum, Nadia.

18. Information and Cultural Affairs Department Gove Rs. 6,61,500/-
of West Bengal, Kolkata

Total Grant released during 2005-06 to 18 Organizations= Rs. 72,46,430/-

List of StataU.T. Archival Repositories, Govemment Libranes and Musewns to
whom . grant was given aduning 2006-07.

Sl.No. Name of the Institution Government amount given
1 2 3
1. Bihar Rs. 4.12,500/-

Bihar State Archives, Patna
2. Chandigarh Rs. 1,08.750/-

Government Museum Art and Gallery, Chandigarh

3. Gujarat Rs. 1,38,750/-

Government District Library, Bhavnagar

4, Government District Library, Amreli Rs. 1,38,750/-
5. Shree Bhagat Sinhjee Library, Gondal Rs. 71,250/-
6. Himachal Pradesh Rs. 2,81,250/-

Bhuri Singh Museum, Chamba

7. Karnataka Rs. 6,75,000/-
Kamataka State Archives, Bangalore (2005-06)

8. Kamataka State Archives, Bangalore Rs. 4,50,000/-

9. District Central Library, Karwar Rs. 1,87,500/-
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1 2 3

10. Rajasthan Rs.56,250/-
Rajkiya Sarvajanik Zila Pustakalaya, Jhunjhunu

11, Rajkiya Zila Sarvajanik Pustakalaya, Karoli Rs. 56,250/-

12. Rajkiya Sarvjanik Zila Pustakalaya, Churu Rs. 75,000/-

13. Maulana Abul Kalam Azad Arabic and Persian Rs. 1,87,500/-
Research Institute, Tonk (First Instalment)

14, Government District Public Library, Dholpur Rs. 75,000/-

15. Rajkiya Sarvajanik Pustakalaya, Bhilwada Rs. 37,500/-

16. Tamil Nadu Rs. 8,50,000/-
Tamil Nadu State Archives, Chennai

17. Department of Archaeology, Library, Tamil Nadu Chennal Rs. 4,53,000/-

18. Uttar Pradesh Rs. 5,00,000/-

Amir-ud-daula Public Library, Lucknow

19 West Bengal Rs. 5,00,000/-
Photo Archives of Information and Cultural affairs
department, Kolkata

20. Lady Brabourne College, Kolkata Rs. 4,50,000/-
21, Paschim Banga Bangla Academi, Kolkata Rs. 5,00,000/-
22. Maulana Azad College Library, Kolkata Rs. 5,85,000/-
23. District Librery, Murshidabad Rs. 1,81,7256/-

Total Grant released during 2006-07 to 23 Organizations= Rs. 69,51,000/-

List of State/U.T. Archival Repositories, Govemment Libranes and Museums to
whom grant was given during 2007-08

Sr.No. Name of the Grantee Organizations Government amount given
1 2 3
1. Andhra Pradesh Rs. 2,55,000/-

A. P State Museum, Office of the Director
Archaeology and Museums.
Hyderabad

2. Arunachal Pradesh Rs. 1,12,506/-
Gazetteers Department,
Reference Library,
Chimpu,
Itanagar
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3. Haryana Rs. 30,000/-
Library of Financial Commissioners Office.
Haryana Revenue (General) Department, Chandigarh

4, Kerala Rs. 2,25,000/-
The State Institute of Languages Kerala.
Nalanda, Thiruvananthapuram.

5. Kerala Sahitya Academi, Thrissur Rs. 63,750/-

6. Rajasthan Rs. 1,00,000/-
Rajkiya Sarvajanik Mandal Pustakalaya, Udaipur

7. Rajkiya Sarvajnaik Zilla Pustakalaya. Rs. 2,00,000/- (1st installment of
Sawai Madhopur Rs. 1,00,000/-released)

8. Rajkiya Sarvjanik Zilla Pustakalaya, Banswara Rs. 75,000/-

9. Rajkiya Sarvjanik Zilla Pustakalaya. Doongarpur Rs. 75,000/-

10. Rajkiya Mahatma Gandhi Sarvjanik Pustakalaya, Tonk. Rs. 63,750/-

11. Rajkiya Sarvjanik Zilla Pustakalaya, Alwar Rs. 19,500/-

12. Government Public District Library, Sikar. Rs. 37,500/-

13. Rajkiya Sarvjanik Panchayat Samiti, Jhunjunu. Rs. 31,950/-

14, Rajkiya Sarvjanik Panchayat Samiti Rs. 50,250/-
Pustakalaya, Pratapgarh

15. Tamil Nadu Rs. 7,50,000/-
Principal Commissioner of Archives and
Historical Research, Chennai.

16. Uttrakhand Rs. 3,00,000/-
Uttrakhand State Archives Dehradun

17. West Bengal Rs. 1,50,000/-

Uttarpara, Jaikrishna Public Library. Uttarpara

Total Grant released during 2007-08 to 17 Organizations= Rs. 24,39,200/-

[English]
Increase In the Price of Petrol/Petroleum Products

949. SHRI REWATI RAMAN SINGH:
SHRI E. DAYAKAR RAO:

Wil the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government has increased the prices
of petrol and petroleum products;

(b) if so, the details and reasons therefor;

(c) the comparative details of prices of petrol and

kerosene during the last three years;

(d) the composition of duties and taxes in the price

of per litre of petrol in four metropolitan cities; and

(e) the steps the Government would like to protect

the interests of common man?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) and (b) The steep increase in the intemational
oil prices is having a major impact on the financial position
of the Public Sector Oil Marketing Companies (OMCs).
In June, 2008, the gross under-recoveries of the OMCs
on the sale of sensitive petroleum products /e. Petrol,
Diesel, PDS Kerosene and Domestic LPG were estimated
to be approximately Rs. 2.45 lakh crore during the year
2008-09. In order to provide some relief to the OMCs,
the Government has marginally increased the retail selling
prices of Petrol, Diesel and Domestic LPG by Rs. 5/- per
litre, Rs. 3/- litre and Rs. 50/- per. 14.2 kg. cylinder
respectively, effective 5th June, 2008.

(c) The comparative details of domestic prices of
Petrol and PDS Kerosene during the last three years are
given in enclosed Statement-|.

(d) The composition of Duties and Taxes in the price
of per litre of Petrol in four metropolitan cities is given in
enclosed Statement-Il.

(e) To protect the interests of the common man from
the high intemational oil prices, the Government has taken
following measures:

(i) Ensured that the burden was equitably shared
by all the stakeholders; namely, the Govemment,
the Oil Companies and the consumers in the
following manner:-

— lssue of Oil Bonds by the Government to
OMCs to compensate them partly for their
under-recoveries;

— Sharing of a. part of the under recoveries by
Upstream Public Sector Oil Companies by
offering price discounts;

— Downstream oil companies to bear the
remaining under-recoveries;

() Reduction of Custom duty on crude oil to Nil
and non Petrol & Diesel to 2.56%;

(iliy Reduction of Excise Duty on unbranded Petrol
and unbranded Diesel by Re. 1 per litre; and

(iv) Effecting only a marginal increase in the retail
selling prices of Petrol, Diesel land Domestic
LPG effective 5th June, 2008 aithough the
OMCs' under-recoveries required a high price
increase.

KARTIKA 1, 1830 (Saka)

to Questions 178

Government is committed to protecting the interests
of the common man and vulnerable sections of the

society.
Statement |
The comparative details of domestic prices of Petrol

and PDS Kerosene during the last three years are given
below:

Petrol PDS Kerosene #
(Rs./itre) (Rs.Nitre)

01.04.05 37.99 9.05
21.06.05 40.49

25.07.05 9.08
07.09.058 43.49

01.04.08""* 43.51

25.05.06 9.09
06.06.06 47.51

21.06.06@ 46.85

30.11.2006 44.85

16.02.2007 42.85

06.06.07@ @ 43.52

27.09.07 9.15
15.02.08 45.52

24.05.08 (Dealer 45.58

Commission revised)

05.08.08 50.56

168.07.08°*** 50.62

12.09.08 9.22

** & **** Due to increase In Siding & Shunting Charges in
Petrol and Diesel.

® Due to Tax Rebate in VAT on Petrol.
@0 Tax Rebate on VAT for Petrol withdrawn.

* The changes in price have been mainly due to increase in
Dealer Commission.
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OCTOBER 23, 2008

to Questions 180

Statement Il

Share of Duties and Taxes in the Retall Selling Price of Petrol in four metropolitan cities as on 1st October, 2008

is given below:

(Rs./Litre)
SI.No. Particulars Delhi Mumbai Chennai Kolkata
1. Price without Customs Duty, Excise 27.83 27.62 27.46 27.89
Duty and Sales Tax components
2. Custom Duty (Based on 1st 0.60 0.60 0.60 0.60
Fortnight of Oct.'08) (1%) (1%) (1%) (1%)
3. Excise Duty (levied @ Rs. 13.35/litre 13.75 13.756 13.76 13.75
plus 3% education (cess) (27%) (25%) (25%) (27%)
4. Sales Tax including 8.44 13.07 13.26 9.96
irrecoverable taxes (17%) (24%) (24%) (19%)
5. Total of Customs Duty, 22.79 27.42 27.61 24.31
Excise Duty and Sales Tax (45%) (50%) (50%) (47%)
components (2+3+4)
6. Retail Selling Price at 50.62 55.04 §5.07 52.20

Delhi (1+5)

Landing and Parking Charges

950. SHRIMATI JHANSI LAKSHMI BOTCHA: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government is contemplating to
provide relief to Indian carriers by decreasing landing and
parking charges;

(b) if so, the details thereof, and

(c) the time by which the relief is going to be
provided?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.

(b) 